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LOK SABHA DEBATES 

LOK SABHA 

Fridall, Decembl!1' 9, 1960/AgTaha-
lIana 18, 1882 (Saka) 

The Lok Sabha met at Eleven uf 
the Clock. 

[MR. SPEAKER in the Chair] 

ORAL ANSWERS TO QUESTIONS 

Beccan on BalIwa" 

+ r Shri SubOdh BaD9da: 
I Shri D. C. Sharma: 

.805.~ Shri R. C. MajhI: 
I Shri S. C. Samanta: 
l Shri Tangamani: 

Will the Minister of RailwayS be 
")leased to state: 

(a) whether it is a fact that special 
squads of travelling ticket examiners 
and 'rakshaks' rA the Railway Protec-
tion Force have been set up on each 
!.onal Railway for the purpose of deal-
ing with beggars and unlicensed haw-
kers and vendors; 

(b) if so, how far they have been 
successful; and 

(C) the total number of persons put 
on this job and the . money spent dur-
ing 1959-60? 

The Deputy Minis'er of Railways 
(Shri S. V. Ramaswamy): (a) SpeCial 
squads of Travelling Ticket Examiners 
and "Rakshaks" of the Railway Pro-
tection Force have been set up on the 
Central, Eastern, Southern and 
Western Railways exclusively for 
dealing with beggars and unlicensed 
ha*kers and vendors; on other Rail-
ways, this work is carried out by the 
'-eneral Ticket Checking Squads. 

1545 (Ai) DS.-l 

4730 

(b) The Squads have been useful 
in dealing with the evil. 

(c) 272 persons were put 01. this 
job exclUoSively and the approximate 
expenditure on this account during 
1959-60 was Rs. 4'11 1akhs. 

Shri Subodh BaD9da: May I knaw 
whether there is any proposal before 
the Railways to set up beggar homes 
for these beggars? 

Shri S. V. Ramaswamy: It is not in 
the province of the Railways; it should 
be the duty of State Governments to 
provide beggar homes. 

Shri Subodh Bansda: Since the in-
ception of the scheme of 'Rakshaks' 
and special squads for solving this 
problem on the railways, how many 
beggars have been punished, how 
many vendors have been punished and 
what is the nature of the punishment 
meted out to the unlicensed vendors? 

Shrl S. V. RalDaswamy: Beggars 
have been removed from the platforms 
and sent out. Oftentimes they come 
back and it is difficult to have control 
over that. 

Mr. Speaker: How many of them 
have been sentenced? 

Shrl S. Vo'Ramaswamy: I have got 
a lost list. 

Mr. Speaker: Evidently the hon. 
Ml'hister has got figures for each se-
parated administration. 

Shri S. V. Ramaswamy: Yes. 

Mr. Speaker: They have to be total-
led up. Let· him place them on the 
Table. Then they will be printed. 

Shri S. V. Ramaswamy: Yes. 

PaDIIlt D N. Tiwari: May I know 
what was the necessity of 
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requisitioning a special staff for the 
Railways when others are dealt with 
by the regular staff? 

Mr. Speaker: What is the meaning 
of asking such questions? They have 
to devise methods to get rid of this 
problem. For that special staff, there 
is an expenditure of Rs. 4 1akhs. I 
am afraid this House is being utilised 
for the purpose of eliciting infonna-
tion which even an ordinary person 
can get outside. I would ask the han. 
Member to sit in the third-class com-
partment instead of the first-class 
and find out what exactly happens. I 
am not going to allow questions like 
this. Han. Members may wait for the 
next Budget Session and then suggest 
methods to tackle this problem. 

Paudit D. N. Tiwari: The fact is 
that only four zones have been chosen 
for .special treatment. In the other 
zones, the problem is tackled by the 
regular staff. I want to know whe-
ther on these four zones the malady 
is more than in others. 

Shri S. V. Ramaswamy: So far as 
the Eastern and Southern Railways 
are concerned, begging is the highest 
there. So far as the Central and 
We::tern Railways are concerned, 
hawking is the highest. That is why 
we have selected these four Railways. 

Shri Tangamanl: May I know whe-
thcr this special squad or the existing 
regular staff will at least see that 
beggars with loathsome diseases are 
not allowed in the .platforms in the 
first instance, and also unlfcensed haw-
kers are not aHowed -to enter the 
compartments? Will at least these 
two things be done before tihe end of 
this year? 

Shrl S. V. Ramaswamy: There are 
standing instructions to see that they 
are removed, and not allowed to get 
into any compartment. But there 
may be cases where they are not 
looked into so carefully. 

Pandit J. P. Jyotisbl: May I know 
the nwriber of hawkers brought to 
book and prosecuted on the different 
Railways? 

Shri S. V. Ramaswamy: Should I 
read the list? 

Mr. Speaker: He will place it on the 
Table. 

Shri S. V. ~: Yes, I place 
it on the Table. (See Appendix III, 
annexure No. 20.] 

Some HOD. Members TO$~-

Mr. Speaker: This is a matter which 
has to be tackled in a different way. 
Hon. Members may send their sug-
gestions or schemes to the Minister 
or they may take this matter up dur-
ing the Budget Session. 

Shrl Warior: There are incidents like 
molestation of the railway staff by 
the vendors. Is the hon. Minister 
aware of that? 

Shri Tangamani: Lepers come into 
the platform and the compar~ments ... 

Mr. Speaker: Everybody knows that. 
The hon. Minister has said that there 
are standing instructions. 

Sbri Warior: What instructions have 
been given? 

Mr. Speaker: I will allow half a 
day for a discussiOn of this problem 
during the next Budget Session. 

Employees of T.B. Hospitals In Delhi 

·806. Shri S. M. Banerjee: Will the 
Minister of Health be pleased to state: 

(a) whether attention of Govern-
ment has been drawn to the observa-
tiOn of Shri E. Krishamurti constitut-
ing the Industrial Award, Delhi, that 
employees of T.B. hospitals run great 
risk of infection and therefore should 
have more generous and nutritious 
diet; 

(b) if so, whether this award will 
apply to all employees working in 
T.B. Hospitals in Delhi; and 

(c) the steps taken by Government 
to revise their scales and allowances? 

The Minister of Health (Shri Kar-
markar): (a) Yes, Sir. 
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(·b) No, ~ the award was given on 
'the dispute between the Tuberculosis 
Association of India and the em-
ployees of the New Delhi T.B. Centre 
'and the T.B. Hospital, Mehrauli, only. 

(c) Does not arise as the two in-
stitutions are under the administrative 
control of the T.B, Association and 
not that nf Government of India. 
The T.B. Association of India hlIs 
taken steps to move the Supreme 
Court for Special leave to appeal 
against this Award. 

Shrl S. M. B!merjee: In !his parti-
cular award, Shri Krishnarnurti has 
said SOIIlPthing good about the em-
ployees working in T.B. hospitals. 
May I know whether the observations 
made by him will be taken into ac-
count by the Government and applied 
to all employees working in various 
T.B. sanatoria? 

Shri Karmarkar: All matters which 
arise at the relevant time are taken 
into consideration. When the question 
comes to be considered, these obser-
vation.. also will doubtless be consider-
ed by Ihe relevant Governments. 

Shri S. M. BaDerjee: I want to 
know what warranted the T.B. Asso-
ciation to appeal against this parti-
cular award when it did not say any-
thing _gainst the Government but only 
wanted to better the condition of those 
who are really serving the T.B. 
patients. 

Shrl Karmarkar: It is not Govern-
ment who have appealed. It is the 
party which bas a grievance that has 
done it. The party is the T.B. Associ-
ati')n Or India. We do not come into 
the picture at all. 

Shri Tangamani: It has .been point-
~d out that there is delay in the im-
p!ementation of this award by taking 
the matter to the Supreme Court. 
Will Government at least dissuade 
this organisation from appealing 10 
the Supreme Court because otherwise 
the benefit of the award will be denied 
to the workers? 

Shrl Kumarkar: If a party has a 
right to apeal to the Supreme Court, 
it would be wrong 'on the part of 
Government to intervene. I hope the 
holl. Member will concede that. So 
far as this question is concerned, it iI 
the party that is before the Court, 
and that party is not the Government 
of India. 

Shrl B. K. Gaikwad: May I know 
how much money the Government 
spend on each T.B. patient's diet in 
Delhi? 

Mr. Speaker: One single patient? 

Shrl B. K. GaIkwad: Yes, Sir. The 
question relates to improvement of 
conditions which includes diet also. 

Shri Karmarkar: I should like to 
have notice. But I am told by some 
patients that the diet in the T.B. 
hospital at Mehrauli is better than 
many other similarly situated bospitala 
Regarding the actual expenditure per 
patient, it is likely to differ with each 
patient and my friend may address a 
separate question if it relates to any 
of the Government hospitals under 
the control of the Government of 
India. 

Shri S. M. BaDerjee: What are the 
main recommendations of this award 
and is the Government paying some 
amount to this association and has it 
some administrative control over thiI 
association? 

Shri Karmarkar: No, Sir, we ihave 
no administrative control except that 
the Director General of Health Ser-
vices is the Chainnan of the Standing 
Committee. This association, is abso-
lutely autonomous under the law. 
About the main recommendations, I 
may say that the substance of the 
whole thing is that those who are 
handling matters connected with T.B. 
patients run a risk and some risk 
allowance should be added to their 
pay. That is the substance of the 
award. 
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Some hoD. Members: The answer 
may be given in English as well. 

Mr. Speaer: Yes. 

Shri RaJ Babadur: (a) Yes, Sir. It 
has been decided to declare 1961 as 
'Visit the Orient-Visit India' Year. 

(b) Yes, Sir. A statement giving de-
tails of the decisions taken in con-
nection with our participation in the 
ECAFE's proposal that member Gov-
ernments should observe 1961 as 
'Visit the Orient Year' will be placed 
on the Table of the House in due 
course. 

Ilft'~::rm:~~;m~ 
~ <N iF f,;Ilp-f\'tin: f1f;In' tfIIT t 
w ~ ~ ~) q'l: JAim 
mIT ~, ~ ~ q'l: fitiim .mt-
~ Iif'If ~? 

eft ~~ Wr.!{ : ~ ~ 
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m ~ 0'fT ~ m ~ CIT1t, ~ m 
f.It!; ~ ~ ~ Si'''Il<: lIiT m ~ 
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~~~lIiT~t~'Ift 
~~cft~~ iillT<'rt I 
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'1')~~~:l{'~~ fit; 
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f.It!; ~ Iff"lf ~ mt ~ m lI>1 
~cftt I 

Shrl Yadav Narayan .Jadhav: HoW' 
many foreign tourists visited India 
last year and what was the foreign 
exchange earned? 

Shri Raj Bahadur: Estimates show 
that as many as 109,000 foreign tOIH'-
ists visited India; this excludes visi-
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tors ~m P~n and Ceylon and the 
ientaitve estimate of foreign eX-
change earned is ab\lut RI. 19 crores 
according to the Reserve Bank's esti-
mate. 

Shrl A. M. Tariq: May I know from 
the hon. Minister whether the hotel 
~commodation which we have got in 
India is su1!icient only for 9,000 or 
io,oOO tourists and whether this yellr 
,.,e are expecting more than a lI!kh 
tourists? It so· what arrangements 
have been made for their lodging? 

SIni RaJ BaJaad~: Firstly, with all 
respect, I would l~e to point out that 
the pronunciation is not 'Monister' 
but 'Minister'. 

Shri A. M. Tariq: I never said 
"Monister'. 

Mr. Speaker: If he understood it 
wrongly, then why did he get up? It 
he felt that it did not apply to him, 
he could have kept quite. He must 
have understood it and felt that it 
applied to him. It he had kept quiet, 
then I would have corrected him. It 
is very interesting but this kind of 
small humour ought not to be indulg-
ed in. 

Shrl Raj Bahadar: So tar as the 
question of hotel accommodation is 
concerned, it is true that the hotel 
accommodation in the country has 
not kept pace with the increase in 
the number of tourists. That in-
volves quite a lot of money and 
investment in the hotel industry and 
we are trying to persuade the priva-
te lector to do as best al we can. 

n~ Iftfir;q mr : W ~ ~ 
~ 'fiT ~ iIm ~ ~ f.!; ~ lIW if 
~~~~~f.!;m~~ 
~ if f<;Nif ~q;r61!i ~ ~ 
~ ~ if ilW ~ 11ft ~ t, '" 
1IT'f ~ 'fiT ~ ~ ~ I .q 
~ ~ ~ f.!; W ~ lfIflirIff .. 
qf.t if; ~ ~ 3I"m: 11ft ~ 'liT ~ 
o~ it; ~ lJT A1rivr ~ ~ 

~f.!;~$.~~~~ 
t ¢ ~'Ahil1iT ~ ~;;rr Viii? 

'lit '(\W qlf(: ~ ~ m lfit 
~l!it~~~'liTt I 
~: ~: ~ iIm ;tt ~ ;tt ;;rr ~ t 
~~~;;rrwtf.!;if~ 
;;it q;r 61!i ~ m IfRft "" ~ ~ 
~~ort ~~,~ .. 
~;pfm~,~~~~ 
zit;;r;rr if; ~ ~ ;tt ;;rr ~t I 
SIni D. C. Sharma: May I know 

WhU:h of the countries ot the Orient 
are co-operating in this venture and 
what they are ·going to contribute so 
far as the facilities are concerned? 

Shrl BaJ BaJaadar: The countries 
are the countries which are covered 
by the expression 'Asia and the Far 
East'. 

• "0 ,,"0 ~, : ~ "fTiIin ~ 
~ f.!; ~ ~ imf if; m if; f<;N ~ m 
~mit~~~~ 
~tf'<:ni~~~~f<;N 
wamrr~~t~~ 
f.rtt w m.rr ~ ~ t, ~ ~ 
ifI'iP!f if ;p:rr ~ it '1ft ~ ~ ~ 
~t ? 

en ~tr .. { : ~ ~ q1iT JiR-
<r-f ~ f.rf1:rir ~ ~ ~ rn if 
lfIflirIff ;tt ~ it; f'<:ni ~ m 
~m~~~~smT{;tt 
~m,~~if~if I 

S~ •. M. Tariq: May I know 
from the hon. Minister if he has seen 
the statement of the President of the 
American Express in which he has 
said that there should be some facill-
tie; for small cars being hired for the 
visitors and it so what action has 
been taken on it 

SIlrl BaJ aua.ar: That point was 
considered iii. the· last meeting of tlie 
tourist development council which 
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was of the opinion that it should 
recommend to the Central and the 
State Governments that this facility 
of providing tmlall cars and taxis for 
the tourist parties should be extended 
as far as possible. 

.n1'f1t'1I'~;;;it~~ 

f.t;Irr ~ ~ ~ ~ ~ mf.t 
f.Rm~~~il>'Tmm~,~ 

I!llTlIli:~~~~fi!im 
fiIia;ft ~ ~ ? 

.n mI ~ ; f.:!ft;rn ~ aT 
~. ;r@'~~ ~lIli: ~ ~ mr 
~~t~m~~~~, 
mm~fi!i~mr~~~ 
itoo~~m~"lft~ 
~I 
Shri Yadav Narayan ladhav: May I 

know whether it has come to ftle 
notice of the Minister that sometimes 
the tourists holding, sayan air con-
ditioned class ticket are compelled to 
travel in First Class but the di1fe-
rence in the fare is not returned to 
them as early as possible and they 
have to face so many difficulties? 

Shri Raj Bahad1l1': I have no speci-
ftc case in my view and 1 will be 
grateful if the hon. Member would 
kindly point this out to the Railways 
and I am sure they will look into it. 

Mr. Speaker: Generally it takes 
3-4 months; the hon. Minister knows 
it. Apart from the tourists, for any 
person it takes ordinarily so much 
time. 

8hrl Raj Bahadur: The tourist 
department is a co-ordinating depart-
.ment. 

Mr. Speaker: When anything is said 
here in favour of or against some-

. thing, it is said against or ill favour of 
the whole Cabinet and not one parti-
cular Minister. 

Shrl Tanpmanl: There was a party 
of tourists whiCh toured the countrY 
tor one month and when they left 
they made a complaint to the Press 
correspondents in Madural. They also 

said that they would lodge a com-
plaint with the Director of Tourism. 
I would like to know whether they 
have received such a complaint; if so, 
what action is being taken to rectify 
the defects? 

Shri Raj Bahadur: If the hon. Mem-
ber is referring to a party which come 
by the land route, they were detained 
by the customs authorities at Attari 
near Amritsar. I have read that re-
port. The customs authorities were a 
little cautious ·because of increasing 
cases of smuggling. It may be that 
there was no justificatiol). for holding 
up people for hours Or keeping the 
goods for a long time, but certain· 
restrictions and certain checks on the 
frontier are necessary. 

Shri Tangamani: I am not talking 
about the detention by the customs 
only. In a hotel in Indore they were 
kept like prisoners for four hoUl"ll. 
That was also another allegation. 

Mr. Speaker: Order, order. We are 
going into minute details. Han. Mem-
bers should bring such things to the 
notice of the Minister. What I would 
suggest is, let them exhaust all other 
remedies-local peop~e, General 
Managers of the Railways and othe~ 
and ultimately go to the Minister. 
If even then they do not have any 
redress let them come to this House 
and not otherwise. 

Ship Repair FacIllties 

·809. Shrl Ram Krishan Gupta: Will 
the Minister of Transport and Com-
mualcatlons be pleased to refer to the 
reply given to Unstarred Question No. 
1795 on the 31st August, 1960 and 
state: 

(a) the nature of the steps taken 
or proposed to be taken for develop-
ment and expansion ot various estab-
lishments for ship repairs; 

(b) whether Government haTe re-
ceived any plans from such establish-
ments; and 

(c) at wlhat stage is the proposal to 
set up an All India Advisory BodT 
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with representatives of ship repairs, 
ship builders, ship owners, . major 
ports and the departments of Govern-
ment concerned? 

The MiJdster of State in the MlDJs-
try of TraDsport aDd CommUllklau.-
(Shrl Raj Baluulur): A statement is 
laid on the Table of the Sabha. 

STATEMENT 

(a) and (b). Replies are still await-
ed from some of the Ship-repair firms 
which have been addressed in regard 
to their plans for development and 
expansion of their workshops. The 
matter will be processed further on 
receipt of their replies. 

(c) Government have carefully con-
sidered this recommendation and have 
come to the conclusion that it would 
be sufficient, for the present, if local 
Advisory Committees are set up at 
Bombay and Calcutta as suggested by 
the Ship Repairs Committee. Steps 
are being taken to set up these local 
Committees as soon as possible. 

Shri Ram Krlshan Gupta: May I 
Imow whether there is any proposal 
to finalise this scheme before the start-
ing of the Third Five Year Plan? 

Shri Raj BahUur: The question of 
providing repair facilities is one 
which engages our attention constant-
ly and we are at it. So I do 110t 
exactly know what the hon. Member 
means by saying: "before the starting 
of the Third Five Year Plan". We 
are trying to do our best-whatever 
we can-to augment those facilities 
and provide such assistance to repair-
ing concerns as they need. 

Shri Muhammad Eliaa: There are 
some good ship repairing and ship 
building factories in our country. One 
of the best factories, the Shalimar 
Works, controllad by a foreign com-
pany-Turner Morrison & Company-
is not being run properly after in-
dependence. It has got the best 
skilled workers and technicians. 
There are very good machines in that 
factory, but they are not being pro-

perly utilised. May I know whether 
this type of ship building factories 
will be taken over by the Govern-
ment in the same way as the Garden 
Reach Workshop has been taken over 
by the Defence Ministry? 

Shri Raj Baluular: I do not have 
any specific knowledge about the com-
plaiRts which thto boll. Member has 
made about that particular private 
ship re'pairing firm. I should like to 
say that, on olll' part, we addressed 
19 ship repairiiw concerns for the 
type of developmental assistance they 
needed from the Government. We 
have received replies from 11 firms. 
Only wo have indicated their pro-
gramme of expansion and two have 
given interim replies informing us 
that they wilI ask for assistance if 
they need in due course. 

Shri Muhammed Elias: What about 
that factory? 

Shri Raj Bahadur I have not got 
that name. 

Shri Satlhan Gupta: May I know 
whether in setting up these advisory 
committees the Government have' 
considered the desirability of includ-
ing represena ti ves of workers a Iso; if 
so, with what result? 

Shri Raj Baluulur: I would say, two 
local advisory committees will be set 
UlJ and they will consist of represen-
tatives of different categories ami 
different sections including two rep-
resentatives of INSOA, one represen-
tative of the Shipping Corporation, 
one repres~ntative of ship chandlers, 
one representative of the Bombay 
Port Trust and sO on. 

Shri Indrajit GuptAi: The Garden 
Reach Workshop was one of the best 
ship repairing workshops in the coun-
try. Now that it has been taken over 
by the Government, may I know whe-
ther normal repairing facilities will be 
available in that workshop or whether 
it will be available only for the 
specific works of the Defence 
Ministry? 

Shri Raj Baluular: As the llon. 
Member knows the Garden Reach 
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.n 1\'0 \lito ~ : ~ ~ ..=t 
~ ~ f'Ir.I1fr ? 

Workshop as also the MazagaoD Dock 
in Bombay have been taken over by 
the Defence Ministry. I am sure 
they are trying not only to retain 
and maintain those workshops at their 
present levels of capacity and pfli-
ciency but they will also try to im-
prove upon them.. 

SIui. lDdraJit GIipta: My question 
was whether normal ship repairing 
works will be undertaken there? 

Shri Raj Bahadur: I think my ans-
wer was clear. They will not only 
retain and maintain the present facili-
ties of repairs etc., but try to augment 
them because they would like to run 
it as an economic coneern. 

Shri Warior: May I know whether 
the Government contemplate to have 
similar advisory bodies for other 
major ports also? 

Shri Raj Bahadur: It depends upon 
the areas or the concentration of 
industry as such. I do not exactly 
know whether I can hold out any 
assurance about that. 

.n Jio <no ~,. : lllfi!: ;;r.;.m 
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After putting a question hon. Mem-
bers should not carry on with other 
questions sitting. 

Rural Eleetri1lcatioD 
~! 

+ Shri Ajit Singh Sarhadi: 
-S10. i Shri S. A. Mehdi: 

L Shri Taugamani: 

Will the Minister of COIIIlUIlDity 
Development and CooperaUon be 
pleased to refer to the reply given to 
Unstarred Question No. 756 on the 
16th August, 1960 and state: 

(a) whether any decision has since 
been taken regarding rural electrifica-
tion; and 

(b) if not, the reasons therefor? 

The Deputy Minister of Community 
uevclClpment and Cooperation (Shrl 
B. S. Murthy): (a) and (b). The 
question of rural electrification was 
discussed in the meeting of the Cen-
tral Committee held on the 26th Nov-
ember, 1960 and it was decided that 
the matter be studied by a Committee 
representing the Planning Commis-
sion and the Central Ministries con-
cerned. 

Shri AJit SiDch Sarhadl: Discus-
sion has been going on about this 
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matter. May I know when the tlnal 
4iecision will be taken? 

Shri B. S. Murthy: The Committee 
has not yet been appointed. 

Shri Tanramanl: May I know whe-
1her the Central Committee which met 
recently in Delhi apprised of the num-
ber of villages where there ill rural 
electrification and the number of 
villages where electriC-power is being 
utilised for irrigation; it so, may 1 
know what is the proposal for electn-
fying the villages during the Thinl 
Plan and whether they have at least 
ascertained or come to same con-
elusion about the number of villages 
to be electrified during the Third 
Plan? 

Shri B. S. Murthy: This seems to be 
3 blanket question and I do not think 
I have answer for all these things. 
About 23,000 villages would have been 
electrified by the end of Ma.rch 1981 
and by the end of the Third Plan 
about 40,000 more villages will be 
e lec1rified. 

'-To ,"f.~ mI' : 'flIT ~ l[;ft 
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SOO B. S. Murthy: Electricity is 
necessary for cottage industries, but 
electricity must first be taken to the 
villages and then only the question 
of giving help to the cottage indus-
tries which can take advantage of elec-
tricity will come up. 

.ro '"~ mf : if{ I!;l!i ~ if;T 

;;;mif ~ ~ fi!; 'flIT W wm: ~ ~ 

~~~if~~it;mrrt 

~~~~Tl«ITm~ ? 
SOO B. S. Murthy: I do not know 

whether his question is about givin& 
help for subsidised electricity or for 
the starting of cottage industries. 

Dr. Govind Das: Both. 

Mr. Speaker: We are going away 
from one subject to the other. This 
rela tes to rural electrification. It 
may be used for various purposes. 

Dr. GoviDd Das: I wanted to know 
whether help will be given to villa-
gers to establish cottage industries 
when the electrification L~ done? 

Mr. Speaker: The hon. Minister 
need not answer the question. It has 
no relevance to this main question. 
The only question is, how many 
villages have been electrified. Of 
course, the electricity could be used 
for agricultural purposes. But the 
hon. Member asked only about indus-
tries. Why should be ask, for ins-
tance, as to how many wells should 
be provided? (Interruptions). Order, 
order. Hon. Members must first think 
within themselve~. 

Hereafter, so far as supplementary 
questions relating to the main ques-
tions are concerned, I am only going 
to call upon tho"e hon. Members who 
have given notice of the question. I 
do not know whether the hon. 
member who put the question, 
Dr. Govind Das, has referred to 
the Unstarred Question and Answer. 
What happens is, the hon. Mem-
ber who bas put the main question 
is elbowed out and other hon. Mem-
bers take possession of the House 
and go on putting questions. '!'hat 
is another difficulty. Further in 
regard to questions arising o~t of 
an answer already given, the hon. 
Member who has \abled the questioD 
knows what answer has been given. 
:sut then other hon. Members try t~ 
mtrude. They have got a right to put 
questions, put then they can do· SO 
only after the others are exhausted. 
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Shri 111. L. D~edi: We already 
read some of the answers to ques-
tions that have been tabled and then 
only ask supplementary questions. 

Mr. Speaker: But should I not give 
preference to tbose han. Members who 
have tabled the question first? 

Shri M. L. Dwivedi: You must, Sir. 

Mr. Speaker: If there is time, the 
other han. Members will take their 
chance. 

11ft ~o "'10 ~) : ~. it ~ 
~~;;rr~~,~~~ 
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Shri B. S. Murthy: It is only to 
examine this question of giving some 
subsidy, as far as the electricity that 
is supplied to the villages is concern-
ed, that a committee has been appoint-
ed. 

Shri Ajit Singh Sarhadi: May 1 
know whether there is a scheme un-
der consideration in relation to the 
fixing of yearly targets for rural elec-
trification in the States? 

Shri B. S. Murthy: There is a target, 
and it is only on the basis of the target 
that electrification is going on. 

Shri Ajit Singh Sarhadi: What is 
thll basis of the target? 

Shri 8. S. Murthy: I have already 
said that about 40,000 ,,;llages will be 
electrified by the end of the thin! 
Plan and by the end of the fifth Plan, 
it is 'expected that s's many as 1,40,000 
villages and towns would have been 
electrified. 

Shri Tangamani: May I know whe-
ther it is a fact that the Government 
of Madras wanted that they must be 
liven facilities for electrifyinll 10,000 
villages in the third Plan period and, 

it so, what is the reaction of the 
Government of India? 

SIlri B. S. Murthy: Each State will 
come to the Centre to settle the 
plans, and the plans will be processed 
and what money is available and fa 
needed is always being given. 

Smi Mnhammad Elias: In the small 
number of villages that have been 
electrified, the charges are too high. 
The common people cannot pay them, 
except a small number of big busi-
ness people. So, may I know whether 
ih~rt! is any proposal to reduce the 
charges for the supply of electricity 
to the rural areas? 

Shri B. S. Murthy: I have already 
answered that question. 

Shrl Tyagi: Is it the settled policy of 
the Government to charge three times 
and four times the rate in villages 
when compared to the rates obtaining 
In towns and, if so, why is this differ-
ence? 

Shri B. S. Murthy: There is no such. 
settled policy in regard to anything. 
The policy has to change as and when 
there is a need to change it. As I 
have already said, there is a commit-
tee to be appointed, which will be en-
trusted with the task of seeing how 
far electrification in th c rural areas 
could be subsidised so that the elec-
tricity that is being used for cottage 
industries and agricultural purposes 
will not be beyond the capacity of the 
small scale industrial worker or the 
agriculturist to pay. 

Shri Tyagi: I wanted to know why 
this distinction is made between the 
rates for electricity that is supplied to 
the villages and the towns now. For 
the future, the han. Minister is doing 
quite all right. That is welcome. r 
want to know on what basis is the 
present difference maintained. 

Mr. Speaker: Are the rates for vil-
lages higher than those for towns? 

Shri Tyagi: Eight annas and three 
and a half annas for villages and 
towns respectively. 

Mr. Speaker: What is the reason for 
this difterence? Han. Members want 
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to know why this discrimination is 
made. 

The Deputy MiDister or IrrIptJoo 
aDd Power (Shri Bathi): So far as 
the smal! scale industries are concern-
ed, a subsidy is given by the Centre 
and by the States. When the rate is 
more than 9 nP, half the di.1ference 
between the 9 nP and the higher rate 
is borne by the State and the Centre. 
A subsidy is being given for the small 
lOcale industries. 

Shri Tyagi: What about the charges 
tor lighting? The charge is eight 
annas in villages and three anna. in 
towns! 

Shri Rathi: The rates generally 
depend upon the cost of production at 
the particular st~tion. If the vil-
lages are served by a big hydel power 
station, then the rates do not vary, 
but if they are served by a unit or 
division located in a particular place, 
then the cost of production will be 
high, but in order that facilities may 
be given to the small scale industries, 
a subsidy is being given and the rate 
is not more than 9 nP for small scale 
industries. (lnteTTUption). 

Shri Tyagl: There are certain vil-
lages falling within the line of sup-
ply to the towns from the production 
centre. What about such villages that 
fall within the line, which are OR the 
way? 

Shri M. L. Dwlvedl: In Hazaribagh 
area, they are charging four annas 
per unit while the State Government 
is ietting .... 

Mr. Speaker: Order, order. This is 
II matter of policy. So far as the vil-
lages are concerned, of course, there 
is the opinion expressed by hon ... Mem-
bers and many people will agree that 
the villagers must be encouraged to 
have electricity and also at cheaper 
rates and that the townsmen can bear 
a higher rate. But it is a matter of 
policy. If hon. Members want to 
pursue this, they can pursue it sepa-
rately. 

Shri M. L. Dwiveil: It is not a 
matter of policy, if I may submit. At 

Hazaribagh, they are charging four' 
onas per unit for the villagers,. 
whereas the State Government is. 
being supplied at only one anna per 
unit. The difference comes to three· 
annas per unit. Let the hon. Minis-
ter reply. 

Mr. Speaker: There are five lakh 
villages for which hon. Members in 
this House are responsible. So, should 
I allow question~ relating to all the· 
five lakh villages? 

Shri B. S. Murthy: I may inform the 
hon. House that the Ministry of Com-
munity Development is pleading on 
beha 1f of the villages to see that elec-
tricity is supplied as early as possible· 
to the villages and, as far as possible, 
at the lowest cost. 

Shri Tyagi: You are wita us. 

Shri B. K. Gaikwad: Whatever elec-
trification there may be in the third 
Plan, may I know what will be the 
estimated amount of it and in what 
State particularly it will be? 

Shri B. S. Murthy: The estimated 
amount in the third Plan is Rs. 925 
crores, of which Rs. 105 crores have 
been earmarked for rural electrifica-
tion. 

Shri Mohammed Imam: Has the 
Central Government received infor-
mation from the State Governmenta. 
as to the number of villages they are 
going to supply electricity during the 
next Five Year Plan? 

Shri B. S. Murthy: It is only on the 
basis of that, that about 40,000 villages 
are going to be electrified. I have 
already given the figures. 

T.B. and Leprosy 

*811. Shri Nanjappan: Will the 
Minister of B.ealth be pleased to state: 

(a) the resultS of experiment.· 
carried out by Dr. N. R. Menon of 
Trichur, Kerala State, witA certain 
new, specific and herbal drugs in th. 
treatment of Tuberculosis and Lep-
rosy; 
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(b) tlle opinions of experts on the 
,&me; and 

(c) the aid given for researeh work 
.by Ule Central Government in this 
regard? 

The Minister 01. Health (Shri 
~kar): (a) and (b). Fifteen 
cases of Leprosy that were treated at 
Ute School of Tropical Medicine, 

·Calcutta, according to the directions 
.given by Dr. Menon showed no clini-
.calor bacteriological improvement in 
any case. On the other hand, the 
lll3ions incre3sed to a slight extent in 
3 non-lepromatous cases. The drug 
was, however, not toxic in any way 
and the patient could tolerate it 
nicely. In the majority of the cases 
it helped regular movement of the 
bowels. 

(c) No financial assistance was given 
to Dr. Menon to wntinue this re-
search. 

Shri NaDjappaD: May I know whe-
ther the Health Ministry of the Kerala 
Government visited the laboratory of 
Dr. Menon and made any report? 

Shri Karmarkar: I am not aware if 
the Health Minister of Kerala visited 
it, and I am not also aware if he Will 
required to make a report. 

Shri NaDjappaD: Is it not a fact 
that he was directed only by the 
Government of India? 

Shri Karmarkar: I am not aware of 
·that. I should like to find out the 
position, because this is a question 
connected with the Indian Council of 
Medical Research, and the Govern-
-ment of India normally do not come 
into the matter. In regard to the 
question put by the han. Member, I 
shall find out the position. 

Shri P. C. Borooah: Has the opinion 
of the Tuberculosis Association of 
"India been obtained about these drugs 
and, if not, what is the reason? 

ShriKarmarkar: We do not consult 
the Tuberculosis Association on ques-
"tions concernine leprosy. 

8hri S. M. Banerjee rose-

~. S~ef: ~vidently, the hon. 
Member wanted to know whether the 
Government consulted the Leprosy 
Association. 

SIqi Karmarkar: There is no Lep-
rosy Association as sw:h workinJ 
under the auspices of the Govern-
ment of India. 

Mr. Speaker: Is there not a Kusht 
Nivarana Sangh Or something like 
that? 

Shri Karmarkar: There is a Kusht 
Nivarana Sangh, and it is doing a 
little work in its own way. But that 
is not fully equipped to go into this 
whole question. 

Shrl S. M. Banerjee: May I know 
whether it is a fact that the Hamdard 
Davakhana is actually starting a medi-
cal research institute in which they 
are likely to have research for lep-
rosy and TB and whether Government 
is going to give them some aid to 
establish the research institute witla 
herbal treatment! 

Skrl Karmarkar: I have read in the 
papers that there was a meeting in 
which there was an idea adumbrated 
by the Hamdard Institute for starting 
an institution of the history of medi-
cine. That is all I know about it. If 
the hon. Member wants more informa-
tion, I shall find out. 

.n~~~:;m~l!it 
~ ~ f'.r; ~ q'R lPrl'ft ~ 
~ it~, ro ~ ifiT1mif ~ 
~~~~~~~ 
m'I" ~ ;;mIT 'W ~ ? ;m ~ 
it ~m; fuR ~ q'R ~ 
~~mq;~fuR 
~~~fuR~~~~ 
~ ~~, ~ ~ <tt aT;m ~ 
~~i!iT~~~? 

uo),!""ei is .! ~tt- .J L!,.ol...i,.J t."S) 
1. ~ -.30) ~ -r;b &.i.!r~ ,s1J"e " 
.J~.#>o>~~~ 
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~ l,;t.o}i "pi... 1.. L.Jf", .. " 4! &:.Ito!"" (b) it so,the particulars thereof? 
The DeiIirt,. MiDJst.er of Bdlwa7S-....s .,~,)jo!i ~ .:.-W,,.c ltS-A"" (SUi s. V. BamaiiWaIily): (a) Yes. 

~I,.., .."oWI ,,1 L!tt~I t!'"""" Sir. 

t!'"""" 
~ -ij ~ (b) It is proposed to have diesel 

..sr- traction for goods trains on about 
.4.J 1. ,l..,s t!'"""" ~,... .J L!tt~I 
,.; .J ~ ~'-A"; "" Wo1';,s 
j+S, • "",1 I( tL.,s "/Wo1 ~,,s ltS 

(-A 

Shri Karmarkar: What I gather 
from the hon. Member's question is-
I am speaking subject to correction 
by the hon. Member-what use Gov-
ernment are making of the ayurvedic 
herbs in such cases and what assis-
tance they propose to give to the 
Hamdard Davakhana for the efforts 
they are making? It that is the 
question, I should like to have notice 
of that question. 

Shri Nanjappan: May I know whe-
ther the Indian Council of Medical 
Research recorded any opinion on this 
drug? 

Shri Karmarkar: The Indian Coun-
cil of Medical Research did not record 
any medical opinion. They sent the 
particular medicine for trial at a known 
institute at the School of Tropical 
Medicine. What I told the House is 
the result obtained at the School of 
Tropical Medicine. 

Diesel Traction 

+ 
.813 I Shri Vidya Charan Shukla: 

. L Shrl D. C. Sharma: 

Will the Minister of RailwayS be 
pleased to refer to the reply given to 
Starred Question No. 275 on the 10th 
August, 1960 and state: 

(a) whether extension of diesel 
traction is being considered by Gov-
ernment; and 

8800 miles of busy sections during the' 
Srd Plan periOd for the movement ~ 
coal, raw materials for steel plants' 
and other through freight traffic . 

Shri Vldya ChanD. Shakla: What 
would be the financial outlay on thia-
programme of dieselisation? 

Shri S. V. Ramaswamy: That is yet 
to be worked out. 

Shri Barish Chandra Mathur: In 
view of the fact that even the buses. 
and trucks which are running on 
diesel are being converted to petrol 
because of our difficulty to get diesel, 
which has got to be imported, in such 
circumstances, may I know how the' 
railways propose to have the avail-
ability of diesel for this conversion? 

Shrl S. V. Ramaswamy: All these 
factors have been taken into con-
sideration. The Planning Commis-
sion is seized of the matter. The oil 
resources are being assessed and we 
are phasing the programme accord-
ingly. 

Revenue by Road Transport 

'814. Shri Barish Chandra Mathur: 
Will the Minister of TraIIsport aDd 
Communications be pleased to state: 

(a) what is the contribution of 
road transport to the public ex-
chequer (a) Ct'ntral and (b) States in 
each of the last three years; 

(b) what amount has been spent on 
providing amenities to tbe users ot 
road transport; and 

(c) how this return compares with 
that of railways with reference to the-
capital' outlay on each? 

The Milliliter of State in the MiDis-
try of Transport and CommUDicatiollS 
(Shri Raj Bahadur): (a) to (c). The-
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information required is not readily 
~vailable and is being collected from 
the State Governments and Union 

'Territories and will be laid on the 
Table of the House as soon as it be-
,comes available. 

Shri Barish ChaDdra Mathur: May 
I know whether the Government 
have examined the report of the 
Director-General of Economic Re-

,search in this particular respect and 
whether they agree with the con-
clwions in that report on this matter? 

Shri Raj Bahadar: I am not aware 
of the conclusions. 

Shri Mohammed Imam: The income 
from road transport was formed into 
a separate fund called road develop-
ment fund and it was utilised for the 
improvement of roads, providing other 
faciiities, etc. Now it is merged ill 
the general fund. Will Govl:rnmem 
see that all the incom~ from road 
transport is constituted into a sepa-
rate fund, which will be uged exclu-
sively for the development of roads 
and for givin~ amenities to passen-
gers. 

Shri Raj Bahadur: I think the hon. 
'Member is referring to what is known 
,Rs the central road fund, which is 
built out of the cess levied on petrol, 
gasoline used by the transport indus-
try and other inrlllstries. That is a 
'separate fund. 

Shri Mohammed Imam: What about 
the income derived from road cess 
'and other taxes levied on transport, 
buses, etc. All that income must be 
constituted into a separate fund. 

Mr. SpeakeJ': They do not belong 
to the Centre. 

Shrl Mohammed Imam: Direction 
must be given to the States. That 
'was the practice. 

8hri Raj Bahadur: Suggestions of 
,this type have been made from time 
to time by certain bodies, but at pre-
sent we have no such proposal under 
consideration. 

Shri Tangamani: The hon. Minister 
-was pleased to lay on the Table of 

this House a report of the Council of 
A.pplied Economic Research giving the 
potentiality of the workers who will 
be employed there and the number 
ot workers actually employed, the 
income that is derived, etc. We 
would like to know the views of thl< 
Go',rernment on that. 

Shrl Raj Bahadur: I think the hon. 
Member is referring to a question 
No. 2042 asked on 17th March, 1959. 

Shri TaDg'amani: I am referring to 
the current session itself. An extract 
from the report containing the two 
items--nurnber of workers who are 
employed and the contribution to the 
'central revenue by road transport 
compared to the number of workers 
employed in the railways and the 
contribution to the central revenue, 
was placed on the Table of the House. 

Shrt Raj Bahadur: These particular 
matters were the subject of study by 
the Council of Applied Economic Re· 
_reb. Th6 hon. Member seems to 
refer to that. That is an independ-
ent body and it has gone through the 
whole question. It has examined 
certain faets and figures, collected 
certain data and on the basis of that 
data, it has come to certain conclu-
sions. Those conclusions are not such 
that they may be accepted or authen-
tic so far as Government are con-
cerned. 

8hri N. R. Muniswamy: May 
know whether the income-tax re-
covered from the co-operative road 
transport societies will be used for 
improvement of roads, etc? 

8hri Raj Bahadur: Income-tax is 
recovered from private undertakings. 
Wherever it is nationalised and trans-
POrt is run departmentally. no In-
come-tax is paid. Where it is run-
ning as a corporation, income-tax is 
recovered. 

8hri N. R. Munisw8.lllY: What about 
co-operative road transport societies? 

Shrl Raj Bahadur: I am not aware 
whether there are many of that type. 
We are trying to have some sort of 
pilot projects for establishing trans-
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port co-operative societies consisting 
.of educated unemployed young men. 

Shri Barisb Chandra Mathur: Ref-
erring to part (b) of the question, 
may I know whether the Government 
have no programme for passenger 
amenities? 

Shri Raj Bahadur: We cannot say 
Lhat we have got no programme. This 
matter is very important; we attach 
the greatest importance to the fact 
iliat road-side amenities must be pro-
vided to passengers and to other users 
of, road or motor transport. For that 
purpose, this particular subject is 
being discussed from time to time at 
the meetings of the transport control-
lers and commissioners and also by 
ether bodies. Such conclusions as are 
arrived at are recommended to the 
State Governments or to other bodies 
for implementation, I must say that 
the progress achieved in this matter 
is not substantial and not satisfactory. 
We desire to do as much as possible 
for this purpose; but this is a matter 
which we have taken up only 
recently. 

Dr. M S. Aney: Will the Govern-
ment be pleased to erect sheds for 
passengers who have to wait for long 
hours at the stations? 

Shri Raj Bahadur: So far as city 
buses are concerned, many of the 
States have taken that particular step. 
But that is not so for long distance 
motor transport users. It is our 
earnest desire to include that also for 
this purpose. 

Sbri Panigrabi: May I know whe-
ther any report has been received 
from nationalised road transport 
undertakings from different States 
that they are not working properly 
and if so, what steps are being taken 
to see that their working is improved? 

Sbri Raj Bahadur: I am not aware 
of which report the hon. Member is 
referring to regarding the State 
Transport undertakings as such. 

Shipping of FCICIIlcraim under P.L.-W 

-815. Shri Ajit Sin&'h Sarbadi: Will 
the Minister of TraIIsport and Com-
munications be pleased to state: 

(a) whether it is a fact that the 
Indian ship owners have submitted a 
scheme to the Government of India 
whereby they will be enabled to con-
tribute substantially in saving foreign 
exchange and taking up the lifting of 
food grains cargo under P,L.-480 agreed 
with U.s.A.; and 

(,b) if so, the nature of the scheme 
and the reaction of the Government 
of India thereon? 

The Minister of state in the Minii-
try of Transport and CommunicatiOlUl 
(Shri Raj Babadur): (a) No, Sir. 

(b) Does not arise. 

8hri Ajit Singb Sarhadi: May I 
know whether there is any scheme of 
giving contracts to Indian shippin, 
agents for lifting cargo by the acquisi-
tion of some more ships and, if so, 
which agencies are agreeable to this? 

Shri IUj Babadur: The Department 
of Transport is anxious to utilize thi& 
opportunity of the import of food-
grains from America as best as they 
can for acquisition of fresh tonnage. 
For that purpose we have got under 
consideration one or two specific offers 
that We have received from certain 
parties. 

Sbri V. P. Nayar: I want to know 
whether the Government have any 
idea of the total shipping bills which 
will necessarily have to be paid for 
the transport of these foodgrains and 
whether any programme has been 
decided upon by them whereby they 
can get at least a portion of that for 
Indian shipping, 

Shrl Raj Babadur: The freight 
charges will come to approximately 
Rs. 70 crores to 80 crores. That is the 
estimate. 

Shri V. P. Nayar: That is only an 
aruwer to the first part of my 
question. Have Government any 
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~gra.nune whereby at least a section Shri Tyaci: Can we not get them 
&f that will go to Incllan shipping? on deferred payment basis? 

shri RaJ Bahaav: That depends The MiDJster of TraDsport and Com-
upon the extent to which we are abb! mllllications (Dr. P. Subbarayan): 
to acquire bulk carriers or shipping for I would like to add that when we 
~at purpose. For that we require say Rs. 80 crores, it means Rs. 80 
foreign exchange immediately and crores of foreign exchange. I do not 
that has got to be arranged. know whether my friend, Shri Tyagl. 

Shri Hem 8arua: May I know has thought about this aspect. 
whether it is a fact that there is a Mr. Speaker: I find that Shri 
proposal to have month to month Raghunath Singh is not here. He was 
arrangement rather than having a not tired of raising this question and. 
long term arrangement with the ship- if I remember aright, we had a couple 
ping companies for clearing these of hours' discussion. The whole point 
foodgrains from America? May I also is that anyhow Rs. 80 crores have to 
know whether it is a fact that there be paid by way of transit chargt!s, 
is a proposal to purchase ships instead and if you are able to find that 
of hiring ships? amount of foreign exchange why do 

Mr. Speaker: There was some half 
an hour or two hour discussion on 
this, I think. 

Shri Raj Bahadur: Shall I answer 
this question? 

Mr. Speaker: Since the last discus-
sion if anything further has happened 
he may answer. 

Shri Raj Bahadur: Tenders have 
been received and they have been 
examined by the Indian Supply Mis-
sion, Washington. As soon as we get 
a report from them we shall be able 
to decide on what basis it should be 
done-month to month basis, annual 
basis or four year basis. Then a deci-
sion would be arrived at. 

Shri Tyaci: The hon. Minister has 
just now stated that the charges would 
be about Rs. 80 crores. I wonder if 
the Government have examined a pro-
posal for buying a few ships rather 
than paying this much hire charges, 
because Rs. 80 crores might bring 
8 ships. 

Shri Raj Bahadur: Rs. 80 crores 
may, of course, bring If ships. But 
the question is from where we will 
pay this Rs. 80 crores immediately. 
That is what we are at present addres-
sing ourselves to, arm we hope by 
Borne sort of proposal we shall be able 
to acquire some ships. 

you not utilize it for purchasing ships 
so that that amount may be saved. 
That is the point that he has been 
urging from time to time and that is 
what evidently Shri Tyagi asks. If 
foreign exchange has to be spent any-
how, then why not spend it for the 
acquisition of ships? 

Dr. P. Subbarayan: I would like to 
point out that foreign exchange in 
driblets is very different from allocat-
ing a large amount of foreign 
exchange for the purchase of ships. 

Shri Tya&1: In any case, within a 
fixed period Rs. 80 crores-have to be 
paid. 

Mr. Speaker: The same points were 
r~sed even then and the same argu-
ments were given in reply. 

Shri N. B. Muniswamy: May I know 
whether the Indian ship owners were 
asked to submit a report or they sub-
mitted a scheme voluntarily? 

Shri Raj Bahadur: We asked the 
Indian ship owners to come to a ten-
tative conclusion on this particular 
proposal. In fact, we called them in 
a conference in which I was present. 
On account of the prevailing market 
rates they said that it will not be 
economic for them to enter this parti-
cular business at this stage. They 
want Government to subsidise them 
for transport. That is also another 
question. 
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Sbri V. P. Nayar: Is it not a fact 
that under P.L.-480 America stipulates 
that some shipping should be entrust-
ed to American ships? If so, what is 
the percentage? 

Sbri Raj Babadur: 50 per cent of 
the foodgrain cargo will be carried 
under American flags and 50 per cent 
is open to us to carry by whatever 
ships we like. It depends upon how 
many Indian flag carriers can be pro-
vided for this purpose. 

A.I.I. Freighter Service 

+ r Shrl Indrajit Gupta: 
*811 ~ Shrimati Renu Chakravartty: 

Shri Halder: 

Will the Minister of Transport and 
Communications be pleased to refer 
to the reply given to Starred Ques-
tion No. 1077 on the 5th September, 
1960 and state: 

(a) whether Air India International 
has started the freighter service to 
U.S.A. with its own equipment and 
crew; and 

(b) whether the agreement with 
the U.S. air company automatically 
lapses lh<'feupon? 

The Deputy Minister of Civil Avia-
tion (Shn Mohinddin): (a) Air India 
lnternational have introduced a freigh-
ter service between India and the 
United Kingdom with its own equip-
ment and crew with effect from 14th 
November. 1960. 

(b) The Agreement with Seaboard 
and Western Airlines terminated on 
the 13th November, 1960. 

Shri Indrajit Gupta: May I know 
whether Government have calculated 
the extra revenue which is likely to 
accrue to the All as a result of this 
'scheme'? 

Shri Mohiuddin: It is a business 
!,roposition undertaken by a business 
corporation. Air India, and it will not 
be undertaken unless the business is 
expected to yield some profits. 

1545(Ai) L.S.-2. 

Sbri Indrajlt Gupta: What is the 
estimate of the additional income that 
is likely to corne by way of this? 

Shri Mohiuddin: It is rather diffl-
cult to say at this stage. The contract 
ha.s been terminated in November 
1960. We will wait and see. I do 
expect that it will give some profits. 

Silt Deposits In Bombay Port 

'SI8. Shrl Yadav Narayan Jadha"f': 
Will the Minister of Transport ana 
Communications be pleased to refer to 
the reply given to Starred Question 
No. 1107 on the 17th December. 1958. 
and state: 

(a) what steps have been taken to 
remove the silt deposits in Bombay 
Port; 

(b) what is the present position of 
the silt deposits; and 

(c) what is the progress made in 
the r"moval of the silt deposits? 

The Minister of State in the I\Iinis-
try of Transport and Communications 
(Shri Raj Bahadur): A statement 1S 
laid on the Table of the Sabha. 

STATEMENT 

(a) to (c). On the basis of a care-
ful survey of the Bombay Harbour 
Entrance Channel and after taking 
into account the depth required for 
the passage of deep-drafted vessels, 
a scheme comprising of three phases 
has been prepared for the dredging 
of the Channel. The first tw~hase. 
covering the middle and the northern 
portions of the Channel will be 
executed by contract dredging. The 
third phase covering the southern 
portion is not sO urgent and is likely 
to be executed departmentally after 
the new dredger at present beiIlC 
built for the Bombay Port Trust In 
the Netherlands is received. 

On the basis of the model experi-
ments conducted by the Central Water 
and Power Research Station, Poona, 
two sites-one off the ThaI Reef and 
the other off the Prong's Reef near 
the mouth of the harbour have been 
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selected for the disposal of the spoil 
in the flood and ebb tides respectively. 

At present, the governing depth in 
the entrance channel is 30 ft. It is 
proposed to dredge the channel to a 
oiepth of 33 ft. In addition, an 
anchorage dredged to a depth of 38 ft. 
will be provided to accommodate three 
deep drafted tankers. 

Shri Yadav Narayan Jadhav: Is it 
not a fact that the scheme was pre-
pared when the hon. Shri S. K. Patil 
was the Minister? How long will it 
take for the actual execution of the 
scheme? 

Shri Raj Bahadar: As the hon. 
Member will notice, there are three 
phases to this schelI1e. The first phase 
will be carried out as soon as possi-
ble. It has been indicated in the 
statement that a dredger is under 
construction for this purpose. 

Shri Yadav Narayan Jadhav: What 
is the progress of the construction of 
the dredger in Netherland? 

Shri Raj Bahadur: The order has 
been placed and normally the date of 
delivery is after 18 months or more. 

Shri Assa.r: What progress has been 
made by the Government in the 
utilisation of radio-active substances 
for this purpose? 

Shri Raj Bahadar: Radio-active 
substances are used to find out the 
best place for the deposit of silt that 
would be taken out by the dred-
ger. For that, certain decisions have 
been Arrrived at as to where the silt 
is going to be deposited. 

Colonisation in Delhi 

+ 
*819 f Shri Radha Raman: 

• "\.. Shri Ram Krishan Gupta: 
Will the Minister of Health be 

pleased to state: 
(a) whether the Chief Commissioner 

of Delhi has submitted any report to 
Government, embodying suggestions 
as to the land use in Delhi and regU-
larization of future colonization pro-
.rammes; 

(b) if so, what are its details; and 

(c) whether Government have 
accepted the report and suggestioIlll 
contained therein in toto or in parts? 

The Minister of Health (Shri 
Karmarkar): (a) to (c). The Chief 
Commissioner of Delhi has submitted 
a note on large scale acquisition and 
development of land in Delhi which 
is under consideration at present. It 
does not however, contain detailed 
plans about the land use in Delhi or 
future colonization programmes. 

Shri Radha Ramu: May I know 
whether the note which the Chief 
Commissioner has submitted to the 
Government contained certain specific 
recommendations with regard to the 
land use and how land can be distri-
buted and, if so, what are those speci-
fic points? 

Shri Karmarkar: As have indi-
cated earlier, he has not dealt with 
the subject of use of land as such. 
That is for the Town Planning 
Organisation and the DDA. What he 
has done is to suggest on what basis 
the land should be distributed. Land 
has already been acquired and there 
have been so many questions and 
answers about them. 

Shri Radha Raman: The hon. 
Minister has just now statcd that the 
note contains some reco,,' mendations 
with regard to the distr;;·,,',;on of land 
What are those recom,.""ndations? • 

Shri Karmarkar: It is a document 
which is still under the consideration 
of the Government and I shall be very 
happy to lay a copy on the Table of 
the House as soon as a decision is 
taken, As I indicated, there were 
Questions and supplementaries on this 
even last week. Certain tentative 
conclusions have been arrived at by 
the inter-departmental meeting under 
the chairmanship of the Home Minis-
ter. That matter is now almost in 
final stages of being considered and 
decided upon. 

Mr. Speaker: I understood the hon. 
Minister to say the other day that the 



4765 Oral Answers AGRAHAYANA 18, 188:1 (SAKA) Oral Answers 47C6 

Master Plan will be discussed with 
those members who are interested in 
it. Has it been done? 

Shri Karmarkar: I am grateful to 
you for giving me this opportunity 
lor making this additional announce-
ment. We have fixed the 13th, bet-
ween 9.30 a.m. and 11 a.m. for this 

12 hrs. 

discussion. 
all useful 
Members. 

am looking forward to 
suggestions by hon. 

ghri Radha Raman: May I know 
whether the Chief Commissioner's 
recommendation or note contains any-
thing with regard to colonisation in 
Dellli or about the treatment which 
the colonisers of Delhi will have under 
the !leW scheme? 

Shri Karmarkar: As I said, it re-
1" :ed ~o acquisition and development 
of land. So far as distribution is 
t'oncl'med, as I had occasion to indi-
c,,, e to the House last time, co-
opera! 've building societies are being 
sought to be given a preference and 
all that which I said last time. 

Shrl Radha Raman: The hon. Minis-
ter has just now said that the points 
... hich the Chief Commissioner made 
out in his note are under considera-
tion. How long will Government take 
to C0111e to a final decision with regard 
to the note? 

Shri Karmarkar: An answer to a 
question of that kind is very difficult 
to anticipate. But if I were to have 
my way, I should have finished it 
with,n six months' time. 

Shrimatl lIa Palchoudburi: Within 
this ,cherne is a scheme for displaced 
persons of East Bengal to be settled 
in Delhi and Kalkaji also included? 
A colon,' has to be put up in Delhi 
for them. 

8br1 Karmarkar: If I might tell my 
hon. friend with great respect, the 
whole of this question and answer 
re'a te to Delhi and Delhi alone and 
not to East Bengal and West Bengal. 

Shrimat Ila Palchoudhuri: This 
colony will be in Delhi for dispiaced 
persons from East Bengal serving in 
Government offices here. 

Shri Ka11narkar: I think all these 
questions are being looked after. 

Shri B. K. Gaikwad: Removal of 
untouchability is the policy of the 
Government and the Government is 
expecting to have common colonies 
where Scheduled Castes people will 
be provided with plots for. If so, 
may I know whether Government will 
insert any condition to the effect that 
20 per cent of the plots with each 
co-operative housing society shall be 
reserved for Scheduled Castes people, 
before such housiI]g societies are 
registered. 

Shri Karmarkar: That relates to 20 
per cent of plots sold to individuals 
or of land in general? 

Sbri B. K. Gaikwad: Government 
should insert a condition that 20 per 
cent of the· plots of each cn-operative 
housing society shall be reserved for 
Scheduled Castes people in order to 
have common colonies according to 
Government policy. 

Shri Karmarkar: All I can do is 
to convey this suggestion of the han . 
Member to the authorities concerned. 
Beyond that I am not in a position to 
say anything. 

SHORT NOTICE QUESTION 

Vacation of Longju 

S.N.Q. No.3 Shri Hem Barua: Will 
the Prime Minister be pleased tn 
state: 

(a) whether it is a fact, as reported 
in the press, that the Chinese have 
recently vacated Longju, the Indian 
outpost in NEFA which they occupied 
in August, 1959 after a violent push 
through; and 

(b) if so, the actual position of 
Longju at present? 

The Prime Minister and Minister 01 
External Affairs (Shri Jawallarlal 
Nehru): (a) and (b). Reports have 
reached Us that the Chinese have 
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abandoned the post they held at 
Longju and have withdrawn about 
three miles to the north. It is further 
reported that this withdrawal was 
necessitated by an outbreak ot an 
epidemic in the area. The withdrawal 
may therefore, be considered one of 
convenience. 

Sbri Hem Barna: In view ot the 
fact that Longju was forcibly occupie4 
by ChineSe troops in contravention ot 
international laws and. ethics, may I 
know whether our Government pro-
poses to re-occupy that position after 
the Chinese troops have vacated 
Longju in NEFA? 

Shri Jawaharlal Nehru: In regard 
to Longju hon. Members might 
remember. because it occurs in the 
White Papers, that we had suggested 
t.lult as we were discussing these 
matters neither side should occupy it 
and there the matter rested. It is 
true that the Chinese Government did 
not accept this proposal and they 
continued to occupy it and took that 
stand. But considering that they have 
vacated it because ot an epidemic, it 
is not a very attractive proposition to 
us to march into the epidemic. 

Shrl Hem Barna: The Chinese who 
conquered Mount Everest at the first 
onslaught. To believe that they were 
overpowered by a mere epidemic is 
something very strange. In view of 
that would Government try to ascer-
tain from Peking whether this is 
friendly gesture On the part of China? 

Shri Jawaharlal Nehru: First of all, 
the distance is so little--so far as our 
infonr.ation goes it is about three 
miles-that it is rather difficult where 
Longju ends and where the next vil-
lage begins. For Us to ask them the 
question that the hon. Member sug-
gested seems to be hardly desira.ble in 
this form. I might, with your per-
mission, say something. Some hon. 
Member had sent a short notice ques-
tion about Indo-Chinese, or rather the 
India-China official level talks in 
Rangoon. I gather that they have 
concluded and that in the course of 

two, three or tour days-I am not 
quite SUl'l!-{)ur delegation will be 
coming .back with whatever reports 
they may have signed. 

Shri Hem Barua: May I know whe-
ther Government are aware of the 
actual date or the approximate date 
on which Longju was vacated 'by the 
Chinese troops and the date when the 
Government got this intormation? Ia 
there a timelage between the two, 
that is, the date of vacation by the 
Chinese and the date on which the 
Government got the information about 
that? 

Shri Jawabarlal Nehru: There is • 
considerable time lag. I cannot say 
how. In fact.. even now I cannot 
speak with any certainty because we 
have naturally had to rely on odd 
people who normally come ac:ross the 
frontier. We do not send our people 
there. We do not send our aircraft 
to fly over there because of this broad 
agreement that we will not cross each 
other's territory. As hon. Members 
would remember, Longju is just inside 
the border. According to us too the 
border was just beyond Langju. It is 
a question of two or three miles and 
if you fly over it, it is inevitable that 
you cannot fly a mile here and a mite 
there but you fly over a much broader 
stretch of territory. The point Is 
therefore that neither by flight have 
We tried to ascertain this nor in any 
other way ensured this with certainty. 
As reports haVe come to us through 
various other means, we cannot give 
dates etc. about this matter. 

Shri Villya Charan Shukla: May I 
know if the Government are takinA' 
any steps to prevent the re~ccupa
tion of our outpost that has been 
vacated just now by the Chinese on 
the pretext of an epidemic outbreak? 

Shri Jawaharlal Nehru: No, Sir. 
It is rather difficult for me to explain 
the geography of the place. But it 
we merely tried to occupy Longju 
first of all it will be taking a step 
which under the present understand-
ing we are not supposed to take just 
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a. the Chinese are not supposed to 
take any such step. Secondly, 
it would involve it seems-I talk 
in terms of two or three miles-a 
fairly major undertaking. 

8hri Mohaauaed Imam: It is said 
that an epidemic in a severe fonn is 
prevailing there. Has our Govern-
ment taken any stePa to afford medi-
cal facilities to the people livin, in 
that area? 

8hri JawaharJal Nehru: Living at 
Longju? No. Sir. 

Sbri MoIIammecl Imam: Is that no-
man's land? 

Mr. Speaker: He wants to knaw 
whether Longju has been llibandcmecl 
both by the Chinese and by our 
Government. 

Sbri Jawaharlal Nelina: Longju, if 
I may repeat, is according to us 
exactly near the border. It is on our 
side of the border. The line coes 
there. This was occupied forcibly by 
the Chinese as the House knows. Our 
)lOst is a few miles on this side. The 
Chinese were in oooupation. The 
Chinese have departed from there. 
In fact, our information is that in 
order to build three miles away their 
barracks or whatever they are, they 
have destroyed the hutments at 
Longju and taken the bricks and other 
materials to build the other place. 
Longju is practically a place without 
any residential area. 

Shrl Vid"a CbaraD. Shllkla: Accord-
ing to our proposal which the Chinese 
did not accept, we said that Longju 
should not be occupied by either our 
forces or theirs. I want to know what 
steps we have taken to see that they 
do not again intrude into our terri-
tory 3 miles. 

Mr. Speaker: He has already 
answered that. 

Sbri Tyaci: Has the Govemment 
been able to ascertain as to what type 
111 epidemic it Is, whether it is a 
natural epidemic or they have created 

artificially by gas, etc. some epidemic 
to prevent our reaching there? 

Shri Jawaharlal Nehru: No. I do 
not know. 

Shri T7&&i: What is the epidemic! 
Is it cholera? What is the disease? 

Sbri JawaharJal Nehru: I have not 
received a doctor's report. These are 
travellers' tales which when CODfirm-
ed by repeated travellers, one accepts 
more or less. 

Shri T7&&i: What is the epidemic? 

Shrl JawabarJal Nehru: 
say. 

cannot 

WRITl'EN ANSWERS TO 
QUJSTIONS 

........... V ... 

.1188. Shri P. G. Deb: Will the Minis-
ter of Transport &D4 Comm.1IIlicaU_ 
be pleased to refer to the reply given 
to Starred Question No. 1200 on the 
9th September, 1960 and state: 

(a) whether the proposal to acqu!re 
two passenger vessels has since been 
considered; and 

(b) if so, the decision taken in the 
matter? 

The MiDIIIer of State IR the MIaIs-
tr,. 01 TraDsport a. Commgnta .... 
(Shri Raj Bahadvr): (a) No, Sir. "nut 
proposal is to be considered in the 
Third Five Year Plan. 

(b) Does not arise. 

Char&"es Ap.IDst DlvJslODal 
SgperlDtendent, Jafpar 

•• 11. Sbri T. B. Vlttal Bao: WiD 
the Minister of BallWII)'B be pleased 
to refer to the reply given to unstar-
red Question No. 1616 on the 26th 
August, 1960 and state: 

(a) whether the examination of the 
report 01. the Special Police Establish-
ment against the Divisional Superfn-
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tendent, Jaipur, Western Railway, has 
since been concluded; 

(b) if so, the nature or the decision 
arrived at; and 

(c) if the reply to para (a) abOve 
be in the negative, the reasons there-
for? 

The Deputy Minister of 
(Shri S. V. Ramaswamy): 
Sir. 

Bailwa,.. 
(a) Yes, 

(b) Examination of the report re-
vealed that no serious irregularity 
was committed by the Divisional 
Superintendent; Jaipur. 

(c) does not arise. 

T.B. Patient. 

.816. Shri Rami Reddy: Will tile 
Minister of Health be pleased to refer 
to the reply iiven to Unstarrecl Ques-
tion No. 1314 on the 23rd August, 1960 
and state: 

(a) the bed strength for T.B. 
patients proposed to be increased 
during the Second Five Year Plan 
period; 

(b) the strength that is likely to be 
achieved; and 

( c) the reasons for the shortfall, if 
any? 

The MiBister of Health (Slirl 
Karmarkar): (a) 8940 beds. 

(b) 8711 beds. 

(c) The shortfall is mainly due to 
non-completion of buildings in time. 

Shortar:e of Foreign Air Letter Fonus 
In Calcutta 

·120. Shrl SadhaD Gupta: Will the 
Minister of Transport and CommlULi-
ea!ions be pleased to state: 

(a) whether 50 np. foreign air letter 
forms have become scarce in Calcutta 
Post Offices sinCe October, 1960; 

(b) if so, whether the scarcity is 
due to the stoppage of supplies from 
the security press at Nasik; and 

(C) jf so, the reason for stoppage of 
supplies? 

The IIlinlster of Transport and Com-
munieatiODs (Dr. p. Subbara,.an): (a) 
No Sir. There was only a temporary 
shortage between the 14th and 26th 
of October, 1960. 

(b) and (c). The shortage was due 
to the exhaustion or reserve stocks 
held in the Calcutta Treasury and the 
delay in complying with the indents 
due to the Puja holidays intervening 
and the six monthly stock verification 
in the Central Stamp, Nasik Road. 

Suitable steps are being taken to 
prevent a recurrence of such shor-
tages. 

NacarjulUlllaPr Project 

.ULJ Kumarl M. Vedakumarl: 
l SIl::! 0sl!llUl Ali Khan: 

Will the Minister of JrrIratioD and. 
Power he pleased to state: 

(a) whether it is a fact that con-
li'truction work at Nagarjunasagar 
project is delayed due to shortll8l! of 
steel; and 

(b) what are the steps taken so far 
to see that adequate quantity of steel 
is supplied in time? 

The Deputy MiaIster of lrrIratioa 
and Power (SJui RaW): (a) and (b). 
The progress is generally according to 
the programme. Steel for the Trestle 
Bridge ha~, however, to be procured 
urgently and attempts are being made 
to secure the same. 

Hassan-Manralere Line 

-8%2. Shri Achar: Will the Ministel' 
of RailwaYs be pleased to state: 

(a) whether it is a fact that in the 
previous estimates the possibilities of 
exporting iron ore, had been totally 
omitted by the Railway Board while 
submitting its reports regarding the 
construction of Hassan-Mangalore 
line; 
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I b) whether the Railway Board was 
recently asked by Government to 
submit its reports properly estimating 
tt.t S<.-ope of exporting iron ore 
through this Une; 

\ c) whether the Board has submit-
ted its report; and 

Cd) if so, the decision of Govem-
m€nt ab-out con~1.ructing this new line·? 

The Depaty Minister of Railway. 
(Shri S. V. Ramaswamy): (a) No 
Sir. 

tb) and (cl. Do not arise. 

(d) The construction of this line 
depends on the development of 
Mangalore Port for the export of irDft 
OI"e. 

Bom.b~ Port 

·823. Shri "-r: Will the Ministel' 
of Transport and CommllllieatioDs be 
pleased to state: 

(a) whether it is a fact that there is 
a serious problem in Bombay Port 
tor incoming foreign vessels on ac-
count of failure on the part of the 
Port Trust authorities to place ade-
quately visible fairway buoys at the 
.entrance of the Bombay Harbour; 

(b) whether it is a fact that the 
Captains of some of the big ..,essela 
have warned the Harbour Master 
about the danger of shiPs running 
aground the treacherous prongs reef 
if immediate remedial steps are ftot 
taken; and 

(c) if so, what stePs have beeR 
taken by Government to remove this 
danger? 

The Minister of State in the MiDIs-
iry of Transport and Comm1lDleatto.. 
(Shri Raj Bahadur): A statement is 
laid On the Table of the Sabha. 

STATEMENT 

(a) No, Sir. .A.l..I the buoys at the 
entrance to the Bombay Harbour IIl'e 
working efficiently except one buoy 
at ProngS Reef. The permanent buoy 
at Prongs Reef has been temporarily 

replaced by a small can buoy pending 
repairs. The can buoy serves its maill 
purpose as a help to mariners at night 
by its flashes. By day, it is not as 
conspicuous as the permanent buoy 
though it conforms to international 
standards. There is a Light House at 
Prongs Reef and the light-keeper also 
warns vessels which by mistake steer 
towards the Reef, by means of rockets 
and sijplals. Moreover, in actual 
practice, Masters of ships do not place 
undue reliance on buoys but fix their 
positions with reference to welI-
defined and clearly recognisable land 
marks on shore. Every Master is or 
course expected to navigate cautiously 
when entering a Port. 

(b) No. 

(c) The Port Trust are taking steJ18 
to restore the permanent buoy at 
Prongs Reef. 

FOOd AdulteratiOll ill the COIIIltrJ' 

r Shri TanpmaDi: 
Shri M. B. Thakore: 

.8M. ~ Dr. Ram Subhar Siqk: l Pancllt D. N. Tiwari: 
Shri Hem. Raj: 

Will the Minister of Health be 
pleased to state: 

(6) whether it is a fact that the All 
India average of food adulteration 
percentage is as high as 29·1 per cent.; 

(b) if so, what steps are taken to 
vigorously implement the All Iniia 
Act; 

(c) what are the States where the 
percentage is as high as 66·7 per cent.; 
and 

(d) the States where percentage is 
over 50 per cent? 

The MiDJstB ef Health (Shri J[ar-
markar): (a), (e). and (d). A state-
ment giving the requisite information 
is laid on the Table of the Sabha. [See 
Appendix rn, annexure No. 21.] 

(c) The implementatien of the Pre-
vention of Food Adulteration Act ancl 
Rulc:-.. thereunder is the responsibility 
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of the State Governments. They have, 
however, been advised from time to 
time to implement the Act and Rules 
vigorously. 

Supply of Fel'illizers to Orissa 

*825. Shri Chintamoni Panigrahi: 
Will the Minister of Food and Agri-
culture be pleased to state: 

(a) whether reports have been re-
ceived from the Govenlment of Orissa 
that the entire peasantry in the State 
of Orissa is facing a serious set back 
due to non-availability of sulphate of 
ammonia; 

(b) whether it is a fact that the 
demand of the State for su:phate of 
ammonia for 1960-61 was 60,000 tons; 

(,,) whether it is also a fact that 
only 6,000 tons of this fertiliser have 
been supplied to the State so far; and 

(0) if so, what step< are being taken 
to helD the State Government in over-
cOming this acute situation? 

The Minister of Agriculture (Dr. P. 
S. Deshmukh): (a) to (d). A state-
ment is laid on the Table of the Sabha. 

STATEMENT 

(a) Orissa Government have brought 
to our notice that the State was facing 
acute "hortage of fertilisers and asked 
us to arrange supply quickly. 

(b) No. The demand for Sulphate 
01 Ammonia was 39,000 tons only. 
However, the State Government also 
made a demand for other nitrogenOUll 
fertilisers as below: 

(i) Ammonium Sulphate Nitrate-
1000 ton.~. 

(ii) Calcium Ammonium Nitrate-
10,000 tons. 

(c) No. 14,950 tons of Sulphate of 
Ammonia were allotted for the first 
nine months (April to December 1960) 
and out of this 11,350 tons have been 
supplied so far. 

(d) A high priority has been given 
for the supply to Orissa from Sindrl. 

It is expected that the supply of the 
entire balance quantity would be com-
pleted by the 15th December, 1960. 
In addition to Ammonium Sulphate 
1,135 tons oi Ammonium Sulphate 
Nitrate have also already been sup-
plied. Arrangements have also been 
made to supply 2,000 tons of Calcium 
Ammonium Nitrate from Calcut't8 
Port. 
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Foreip Exchange for Shippin~ 
1ndustry 

.827 {Shri Ram Krishan Gupta: 
. Shri Sariu Pandey: 

Wiil the Minister of Transport and 
CommunicatiolUi be pleased to refer to 
the reply given to Starred Question 
No. 799 on the 26th August, 1960 and 
state at what sl.age is the proposal to 
place requisit., foreign exchange quota 
for the import needs of shipping in-
dustry at the ilisposal of Director 
General of. Sh ipping? 

The MlnistB1' of state In the Minis-
try of Transport and CommunieatiollS 
(Shri Raj Bahadur): The majority of 
the Shipping, Ship building and Ship-
repairing finn~ who were addressed in 
the matter have not yet furnished 
their requirements of foreign exchan~. 
The matter will be processed further 
on receipt of their replies. 
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Corruption on Railways 

rShri Rami Reddy: 
*828 J Shrl Arjun Sinl'h ·l Bhadauria: 

L Shri P. G. Deb: 

Will imp. Minister of Railways be 
pleased to state: 

<a> whp.ther the attention of Gov-
ernment has been drawn to the obser-
vation of t.he Chief Minister of Punjab 
in his speech at Ambala on the 23rd 
October, 1960 that on account of cor-
ruption in the Railways, the Sugar 
Industry h86 been very adversely 
alfecte<i; 

(b) if so, what are the reactions of 
Government; and 

(c) what is the action taken in the 
mattE-r? 

TIle Deputy Minister of Railways 
(Shrl S. V. Ramaswamy): (a) and (b). 
Thp. Government's attention was draVllll 
to \he report, which appeared in the 
Press in this connection, but on en-
quiry it transpired that the report that 
Ilppeared in the Press was entirely 
misleading and false. 

(e) Does not arise. 

Deihl-London Bus Service 

rShrl Ram ~ Gupta: 
.... J Shri Bhakt Da.rsban: ...... ·l Shrl D. C. Sharma: 

L Shrl AJit Sinp Sarhadi: 

Will the Minister of Transport anft 
Communications be pleased to refer 
to the reply given to Starred Question 
No. 539, on the 19th August, 1960 and 
state at what stage is the proposal for 
introductiOn of bus service between 
Delhi and London via Lahore? 

The Minister of State in the Minhl-
try of Transport and Communicatious 
(Shrl Raj Bahadur): The matter is 
still under consideration. 

National Jlic:hway No.5 
1559. Shrl Chlntamonl Panlgrahi: 

Will the Minister of Transport and 
ClIIDIDunicaUons be pleased to refer to 
the reply given to Unstarred Ques-

tion No. 2052 on the 5th September, 
1960 and state: 

(a) whether the modified estimates 
in connection with the construction of 
National Highway No.5 from Tala-
danga to Nirgundi level crossing have-
since been examined; and 

(b) if so, what is the modified esti-
mate? 

The Minister of State In the Minis-
try of Transport and CommllDicatioallo 
(Shri Raj Bahadur): <a) Yes, Sir. 

(b) The modified estimate amount-
ing to Rs. 9,34,000 has been sanctioned .. 

Air Accideuts 

1560. Shri D. C. Sharma: Will the' 
Minister of Transport and CWDJIIUni-
catiODS be pleased to state: 

(a) the details of air accidents which· 
have taken place since 1st April, 1960' 
in which aircrafts of the Air India In-
ternational and the Indian Airlines 
Corporation were involved; 

(b) the reasons for each accident;. 
and 

< c) the extent of loss sustained in' 
each accident? 

The Deputy MInister of Civil 
Aviation (Shri Mobiuddln): (a) to 
(c). Since 1st April, 1960, there has 
been one major accident involving an 
Indian Airlines Corporation Dakota 
aircraft. A statement giving the de-
tails of the accident is placed on the 
table of the Sabha. None of the air-
craft belonging to Air India Inter-
national was involved in any major 
accident during the same period. 

STATEMENT 

Indian Airlines Corporation Dakota 
aircraft VT-DFM swung off the run-
way while landing at Agartala at 
0528 hrs. 1ST on the 12th September, 
1960. The aircraft was operating a 
scheduled freighter service from Cal-
cutta to Agartala and was piloted by 
Captain G. Thomas with Co-pilot Shri 
Y. C. Vasistha and Radio Officer Shri 
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O. Logan. The aircraft sustained sub-
~·tantial damage to its starboard under-
carriage, starboard wing, centre sec-
tion, starboard propel'er, tail wheel 
.and its attachment structure on the 
fuselage, starboard tailplane. No-
body was injured. 

The estimated cost of repairs to the 
-damaged aircraft is Rs. 63,350. 

The accident is under investigation. 

:stocks of FoodgraiDs iD Maharashtra 

1561. Shri Pangarkar: Will the Min-
ister of Food aDd Agrieulture be pleas-
ro to s:ate the amount advanced to 
the Maharashtra Government during 
~ year 1960-61 so far for maintaining 
the reserve stocks ef food and their 
.distribution? 

The DePlity MiDJster of Food and 
.ApieuIture (Shrl A. M. Thomas) No 
money has been advanced to the 
Maharashtra Govenunent for main-
taining the reserve stocks of food and 
1beir distcibution. 

Perunpzhl Halt iD Quilou-Trivand-
rum Line 

1562. Shri M. K. KIlIIl&n.D.: Will the 
Minister of Railways be pleased to 
state: 

(a) when the Perunguzhi Halt in 
'the Quilon-Trivandrum sector of the 
Southern Railway started working; 

(b) whether it is a fact that Perun-
guzhi Halt is more remunerative to 
the Railway than the neighbouring 
flag stations; and 

(c) whether there is any proposal to 
convert this Halt into a flag station? 

The Deputy Minister of Hallways 
(Shri S. V. Ramaswamy): (a) The 
Perunguzhi Train Halt was opened on 
15th April, 1950. 

(b) No. 

(c) Yes, in its turn along with IE. 
'halts proposed to be included by the 
Southern Railway in their programme 
for conversion of Halts into flag 
"Stations. 

Post OffiCe Building 

1563. Shrimati Maflda Ahmed: Will 
the Minister of Transport and COIIl-
munications be pleased to state: 

(a) whether land has since been 
obtained at Jorhat in Assam for con-
struction of a new Post Office Build-
ing; 

(b) if so, the progress made so far 
in the matter; and 

(c) if not, the facts thereof? 

The MInIster of Transport and Com-
munications (Dr. P. Slibbarayan): (a) 
No. 

(b) Does not arise. 

(c) Jorhat Head Post Office io at 
present housed in a Departmental 
building. The question of extension 
to the existing Departman tal building 
to provide additional accommodatioa 
which has been necessitated due to in-
crease in staff is already under con-
sideration of the Department. 

Robberies iD TraiDs 

15U. Shri D. C. Sharma: Will the 
Minister of Railways be pleased to 
state: 

(a) the number of robberies com-
mitted in running passenger trains 
between Delhi and Amritsar on the 
Northern Railway during 1960 so far; 

(b) the estimated loss sustained 
thereby; 

(c) the results of the investigations 
held into these incidents; and 

(d) the measures taken for security 
of Railway passengers in future? 

The Deputy MiDlster of Railways 
(Shri Shalmawaz Khan): (a) No case 
of robbery has been committed 00 
tar. 

(b) and (c). Do not arise. 

(d) The following measures already 
exist lIB a safeguard against such inci-
dents:-

(i) Patrollinl: has been intensi-
fied; 
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(ii) Escorts are detailed with all 
important night trains; 

(iii) Reservation of accommoda-
tion for the G.R.P. e3Corts is 
arranged in the centre of the 
train, as far as possible next 
to leadies' compartments; 

(iv) Surprise checks of patrols and 
trains are carried out by 
special night squads and senior 
officers at night; 

<v) Police pickets are arranged at 
important check points and 
large scale raids are carried 
out; 

(vi) The G.R.P. platfonn staff are 
instructed to ensure that 
safety catches are applied by 
lady passengers occupying 
ladies' compartments before 
the departure of a train; 

(vii) Passengers are dissuaded from 
occupying solitary compart-
ments after dusk and are re-
quested to occupy compart-
ments with some passenger,; 
already there as very orten 
criminals have selected solit-
ary comparllments for Com-
missiOn of crime; 

(viii) T.T.Es. and Conductor Guard. 
have instructions that before a 
train leaves the starting 
station they should check all 
!irst and second class com-
partments in respect of safety 
fittings and also to ensure that 
no intruder is hiding under-
neath the berths or in the 
lavatory. 

Milk Powder Factory at Vijayawau 

1565. Shri Rami Reddy: Will the 
Minister of FOOd and Agriculture be 
pleased t9 refer to the reply given to 
Starred Question No. 1303 on the !!th 
April, 1960 and state the progress !IO 

far made in the setting up of the Milk 
Powder Factory at Vijayawada? 

The Deputy Minister of Agriculture 
(Shri M. V. Krishnappa): The alloca-
tion of 1.6 million Dollars made by 
UNICEF for the Hyderabtd/Vijaya-

wada Project has been accepted. This 
inc,udes assistance of 1.075 million 
DoUars for the Vijayawada dairy 
factory. Work on tJhe establishment 
of the factory has been started. A 
senior officer of the State Govern-
ment has been placed in charge of the 
scheme. A si Ie for the factory has 
been acquired and developmental 
work is in hand. Negotiations rot 
laying a railway siding alongside the 
factory have been finalised. Building 
plans are under preparation. Loca-
tions for rural chilling stations have 
been selected. A detailed survey of 
the villages has been taken up for 
working out the milk procurement 
programme. 

WUlingdoD Hospital 

1566. Shri D. C. Sharma: Will the 
MiRister of Health be pleased to refel" 
to the reply given to Unstarred Ques-
tion No. 2548 on the 26th April, 1960 
and state the nature of further pro-
gress made so far in the expansion of 
the Willingdon Hospital, New Delhi? 

The Minister of Health (Shrl Kar-
markar): In addition to sanction for 
the construction of the Ward Block in 
the Lawrence Square and thi Out 
Patient Department on the Irwin 
Road, the expansion of the existing 
kitchen and the construction of a pay-
ing ward, sanction has been Issued for 
additions and alterations in the Paying 
Beds Ward. It is proposed to take up 
the construction of Out Patient De-
partment on the Irwin Road in the 
first instance. The construction will 
begin soon after the vacation and tle-
rnolition of Government quarters. The 
C. P. W.D. is preparing the survey 
report ia this connection. 

Cultivable waste land fa Dellli. 

1567. Shri D. C. Sharma: Will the 
Kinister of Food and Apiculture be 
pleased to state the total acreage of 
cultivable waste land available at pre-
lent in Delhi State? 

The Deputy Minister of Agriculture 
(Shrl M. V. Krislmappa): 36,424 acres. 
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lrriptiOD aDd Power DevelopmeDt Ia 
l'nDjalt 

1568.. SIlrl D. C. Sharma: Will the 
Minister of lrriptioD aDd Power be 
pleased to state: 

(a) whethe the progamme regard-
ing irrigation and power development 
in Punjab during 1960-61 has been 
finalised; 

(b) if so, what are the detail. 
thereof; and 

(c) the amount sanctioned under 
diffeent heads? 

The Depaty JIbaIster 01 JrrIptilla 
lUld Power (Shrl Hatbi): (a) The 
reply is in affirmative. 

(b) and (c). A sum ot Rs. 1575'02 
lakhs has been finally agreed u the 
ceiling for the Irrigation and Power 
Sector ot Punjab tor the year 1960-
61 as detailed below:-

Rs in 
Iakh. 

(i) Bhakra ID45 . 29 

(ii) Major & Medium Irrigation 236' 58 

(ii.) Anti-waterlogging etc. 

(i,,) Power . 

TOTAL: 

252 '00 

Development of ATart"eda ID bulla 

1569. Sbri D. C. Sharma: Will the 
Minister ot Health be pleased to 
state: 

(a) what amount has beeD sanc-
tioned by the Central Government 
for the development ot Ayurveda in 
India tor the year 1959-60; 

(b) tor what items the grant ia 
sanctioned; and 

(c) how much amount has been 
sanctioned for each item! 

The MIDister of Health (Sbri Ear-
_rkar): (a> Rs. 14,51,1001- (exclud-
ing grants given to State Government 

institutions whiCh are adjusted 
through ways and means advances.> 

(b) and (c). 

Rs. 

1. Central Research Insti-
tute, Jamnsgar 3.50,000 

2. Post Graduate Training 
Centre, Jamnagar . 8. [6,300 

3. Clinical Research Sch-
emes 2.44,300 

4. Ad-lac Gran ts 

5. Printing of an Ayurdvedic 
Dictionary 

TOTAL 

B.ailway Qaarters 

35,000 

5,500 

li.,.. Slut D. C. Sharma: Will the 
Minister of Railways be pleased to 
state: 

(a) the number ot quarters cons-
tructed for Railway employees at 
Pathankot during 1959-60; 

(b) the number of quarters allotted; 
and 

(c) the number of employees on 
the waiting list as on the 1st April, 
1960; 

The Diplaty MhUster 01 Railways 
(Sbri S. V. Ramaswamy): (a) Nil. 

(b) Does not arise. 
(e) (.) Class III staff : 

Essential • 
Non-Essen tial . 

(ia) Class IV staff : 

Essential . 
Non-Essential 

59 
165 

171 
202 

Apprentices In ChitraoJan Lecomotive 
Works 

15n. Sbri Indrajlt Gapta: Will the 
Minister of BaDway. be pleased to 
state: 

Ca) whether it is a fact that a num-
ber of. apprentiees who have c_-
pleted their CO\ll'lleS at the Chittaran-
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jan Locomotive Works have not been 
given their certificates; and 

(b) if so, the reasons for the lame! 

The Deputy Minister 01 Railwa,. 
(SUi S. V. Balllaswamy): (a) and (b). 
[n accordance with the terma 01 the 
agreement executed by Apprentices of 
the Chittaranjan Locomotive Works, 
certifica tes regarding successful com-
pletion of apprenticeship are given on 
completion of training to those ap-
prentices who cannot be absorbed in 
working posts and on completion of 
5 years' service in a working post to 
those who are sO absorbed. 

Supply of Foodrrains to Flood "eetK 
areas 

1572 r Shri S. M. BaDerjee: 
. L Shri Supakar: 

Will the Minister of Food and Arri-
~ulture be pleased to state: 

(a) total quantity of food grains 
iupplied 10 flood affected States during 
this year: 

(b) the quantity supplied to nch 
State; and 

(c) the quantity demandej by each 
State? 

The Deputy Minister of Food and 
Agriculture (Shri A. M. Thomas): (a) 
to (c). The Government of Orissa 
alone asked for a special quota of 
2,000 tons of wheat for distribution in 
the flood affected areas of that State. 
Thill was allotted from Central StoC'ks 
over and above their normal monthly 
quota of 2,600 ton~. 

~ Ifnt it ~ fir<'ff it 
i",)q;);f ~ 

t~,,~. JJfT ~ m lfIIT 

~ ~"r WIfI~ ~ :n 
~,~t~o ij;~~~ 
f,<;t ij;~ij;~it~;reR~ 

~~fl!;: 

(~) 'f or.r"a'~ m..r ftroir\'l" ~
tff ~ it ~~, ~ lI' ro-

'" Ii';pl fi¥IT ltiT f.rirfvr rrr t, {R ~ 
~ RRf ij; f't;;f-f't;;f ~ 'f1:"'~ m;-
"',~,~~,~ 
~-"" ~ it; <:m: ij; ~ ~ 
'iiIT~~ ; 

(~) W'If f't;;f f~ ~ 'f1: 

~ ~ ~ ~~ fflro-
~~; ~ 

( IT) ~ nr.n ij; m; a'''T <:m: "" 
~'!ilqrifij;~'!il..-~mN 

~~lflf~lfI~m~;;rr 
.i ~ ? 

~~ ~ ~~ -rlfl\'llf .q mq 
q;(t (~ mf ~) : (~) q 
(IT). ~~ ij; <mr 'f1: ~ ~ 
'f'f ~ 'iiIT\'I"T ~ I [ifl!f~ qf.~,!;C ~, 
~.;'!f «€lfI ~~] 

Compensation to Victims of Railway 
Accidents 

157'. Shri Ram Krishan Gupta: Will 
the Minister of Railways be pleased 
to refer to the reply given to Starred 
Question No. 655 on the 23rd August, 
1960 and s:ate; 

(a) whether the new cmpensation 
scheme for payment to victims of 
~i1way accidents has since' been fina-
lised; and 

(b) if so, whether a copy of the same 
would be laid on the Table? 

The Deputy Minister of Railways 
(Shri S. V. Ramaswamy): (a) Not yet, 
Sir. 

(b) Does not arise. 

Renlgunta-Tirapati Link 

1575. Shri Ram Krishan Gupta: Will 
the Minister of Railways be pleasell. 
to refer to the reply given to Un-
starred Question No. 737 on the 16th 
August, 1960 and state at what stage 
is the proposal to convert the Reni-
gunta-Tirupati metregauge railway 
line into broad-gauge? 
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The Deputy Minister.t Railways 
Shri S. V. Ramaswamy): The reap-
praisal report from the Southern 
Railway has been received and is 
under the examination of the Railway 
Board. 

Gandak Project 

Shri Rajendra Singh: 
Shri lhulan Sinha: 1-76 

Will the Minister of Irrigation and 
Power be pleased to state the schedule 
of the programme envisaged for 
Gandak Project for the years 1961-62 
and 1962-63? 

The Deputy Minister of 
and Power (Shri Hathl): 

Irrigation 
The firm 

construction schedlile has not as yet 
been finalised. During the year 1961-
62 it is proposed to take up prelimi-
nary works, e.g. construction of build-
ings, roads, etc. at Bhaisalotan and 
other places and construction of the 
Done Branch Canal along with the 
work of construction of barrage. 

During the year 1962-63, while con-
struction of the remaining portion of 
the Done Branch Canal and the bar-
rage will continue, the construction of 
the Main Eastern Canal might also be 
taken up. 

Creamery in Bihar 

157~ J .5brl R. C. MajJai: 
··"\..5llri Suhodh HaD.Sda: 

Will the Minister of FOOd and Agri-
eulture be pleased to state: 

(a) the progress made SO far for 
the setting up of a Crea'mery at Sog-
naha near Barauni in Bihar; and 

(b) whether there is any proposal 
tn! setting up such creameries in 
other parts of India? 

The Deputy Minister of Agrieulture 
(Shri M. V. Krlshnappa): (a) The 
building of the Creamery Factory at 
Sograha near Barauni (Bihar) is 
under construction arid is expected to 
be completed by May 1961. The 

major portion of the equipment has 
arrived at the site. Th. remaining 
equipment is expected to be received 
shortly, and the erection of the plant 
will start thereafter. 

(b) Yes, two more are being asta-
blished, one in Gujarat State at Juna-
gadh and the other in U.P. at Aligarh 
during the Second Five Year Plan 
period. 

Eleven Creameries are proposed to 
be established during the Third Five 
Year Plan period. 

T.B. Survey 

1578 { Shrl S. C. Samanta: 
. Shri Subodh Hansela: 

Will the Minister of Health be 
pleased to state: 

(a) whether National Tuberculosis 
Survey will be extended beyond 
Madanapalle and Delhi Zones; 

(b) if so, when and where; 

(c) how far the private T. B. Clinics 
in villages have been helped SO far 
after knowing the result of the survey; 
and 

(d) how many private T.H. Clinics 
have asked for help sO far? 

The Minister of Health (Shri Kar-
markar): (a) and (b). The National 
Tuberculosis Survey which was start-
ed in 1955 was completed in 1958 and 
was conducted in six Zones namely, 
Calcutta, Delhi, Hyderabad, Madana-
palle, Patna and Trivandrum. There 
is at present, no proposal to conduct 
another National T.B. Survey. 

(c) Information is not available. 

(d) In 1959-60, 15 T.B. Clinics asked 
for financial assistance under the 
scheme of Grant to Voluntary T.B., 
Leprosy and other Institutions. 
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Accident near Banaras 
r Shri Subim:m Ghose: 

1579. ~ Shr! Hem Barua: 
i Shrl S. A. Mehdi: 
l Shrl P. G. Deb: 

W ill the Minister of Railwa,.~ be 
pleased to state: 

(a) whether the Mugalsarai-Luck-
now-Kanpur Passenger train met with 
an accident near Banaras on the 2nd 
October, 1960; 

(b) if SO, the cause of the accident; 

(C) the number of the injured and 
the excent of loss suffered by the 
Railway; 

(d) whether any employees have 
been pll'1i,hed for it; and 

(ej if se, the category to which the 
employees belong? 

The Deputy Minister of Railways 
(Shri S. V. Ramaswamy): (a) Yes. 

(b) According to the provisional 
findings of the Government Inspector 
of Railways, the cause of the accident 
is the failure of the Railway staff. 

(c) Injured. 
Grievous 
Minor 9 

10 

Approximate cost of damage to the 
Railway property has been assessed 
at Rupees Eleven Thousand. 

(d) and (e). The matter is under 
examination of the railway admini-
stration. 

Water Power Potential 

1580. Shri Rami Reddy: Will the 
Minister of IrrigatiOn and Power be 
pleag;'d to refer to the reply given 
to Un starred Question No. 1811 on the 
31st August, 1960 and state: 

(a) whether the proposal to carry 
out a de~ailed survey of the schemes 
referred to therein has been consi-
dered and a decision take:1 thereon; 
and 

(b) what are the 64 schemes refer-
red to therein? 

The Deputy Minister of Irrigation 
and Power (Shri Bathi): (a) The 
State Governments have been request_ 
ed to establish orj1anisations for the 
proposed investigations and to furnish 
detailed programme of the work to the 
Centre. 

(b) It is likely that 65 schemes, in-
stead of 64, might be investigated 
during the Third Five Year Plan per-
iod. A statement indicating their 
names is laid on the Table. [See 
Appendix III, annexue No. 23]. 

Bhagalpur Railway station 

1581. Shri P. K. Deo: Will the Minis_ 
ter of Railways be pleased to state 
the amount spent in the construction 
of Bhagalpur Railway Station? 

The Deputy Minister of Railways. 
(Shrl Shahnawaz Khan): Rs. 11 lakhs 
approximately. 

QUick Transit Service 

1582. Shri Ajit Singh Sarhadi: Will 
the Minister of Railways be pleased 
to state in how many Railways the 
Quick Transit Service has been in-
troduced? 

The Deputy Minister of Railways 
(Shri S. Y. Ramaswamy): Quick 
Transit Service has been introduced 
on all the Indian Railways. 

Co-operative SOCieties on Northern 
Railway 

1583. Shri Ajit Singh Sarhadi: Will 
the Mini,ter of Railway be pleased 
to sta~e: 

(a) the number of Co-operallve 
Societies functioning on the Northern 
Railway amongst the staff; 

(b) the number of personnel as their 
members wLh their categories and 
functions; and 

(0) whether they have been succe.'5-
iul on the whole? 
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The Deputy MiDister of Railways 
,(Shri S. V. Ramaswamy): (a) At pre-
'~ent 5 Co-operative Credit Societies 
.and 23 Co-operative Consumer Socie-
. t:es are functioning on the Northern 
.Railway. 

(b) As on 31-3-1960, tp.e 5 Co-opera-
tive Credit Societies had 45,731 mem-
bers while the 23 Co-operative Con-
st."mer Societies had 4029 members. 
The membership of these Societies is 
ODen to alI the railway staff servin. 
wi,hin the respective area of opera-
tion of each Society. A detailed 
break-up of the membership accord-
ing to categories or their functions is 
'not available. 

(e) Yes. 

Arecanut Productiou 

1584. 8hri Kodiyan: Will the Minis-
ter nf Food and A~ricultare be pleas-
~d to state: 

(a) what steps have been taken by 
Government to raise the production 
-of arecanut during the Second Five 
Year Plan period so far; 

(b) whe:her as a result of these 
step.; there has been any increase in 
the production; 

((') if so, to what extent; and 

(d) expenditure incurred by th" 
.Centre in this connection during the 
. Second Five Year Plan period so far? 

The Minister of ~riculture (Dr . 
.... S. Deshmukh): (a) (i) Regional 
Areoanut Research Stations with 
aaached nurseries have been establish_ 
ed in the Scates of Kerala, Mysore, 
Assam. West Bengal and Orissa. 

(ii) Schemes fOr increasing the pro-
oduction of arecanut by establishmen~ 
·of nurseries have been launched in 
the ar"canut growing States by th" 
'Sla'e Governments concerned with 
financial assistance from the Central 
'Government, 

(iii) Nurseries at village centre8 
have been set up in the arecanut 
.r-owing States. 

(iv) Propaganda to educate areca-
nut cultivators in better methoClS or 
cultivation and prevention of pam 
diseases has been carried out . 

(v) Loans for fertilisers and irriga-
tion facilities have been sanctioned. 

(b) and (c). The preliminary est!-
mates indicate increase but an assess-
ment of the results is being made. 
After this is completed, I shall lay a 
statement on the Table of the House .. 

(d) Rs. 30,32,035 according to the 
figures SO far available. 

Railway Fare Between Ambala alld 
Challdigarh 

1585. Shrl Ajlt Singh Sarhadi: Will 
L'lC Minis lE'r of Railways be pleased 
to state: 

(a) whether it is a fact that book-
ing fare be~ween Ambala and Chandi-
garh is not charged at par with those 
preVll11ent in the plains; 

(b) if so, the reasons therefor; and 

(c) whether there is any proposal 
to bring it at par with Ihe plains? 

The Deputy Mlnis'er of Railways 
(Shri S. V. Ramaswamy): (a) Yes 
Sir. The passenger fares over Ambala-
Chandigarh-Kalka Section are charg-
ed on g times the actual distance. 

(b) Higher capital, operating and 
maintenance costs over hill sections . 

ec) No Sir. 

Assam Rail Link 

1586. Shrlmati Maflda Ahmed: Will 
the Minister of Railways be pleased 
to refer to the reply given to Un-
starred Question No. 354 On the 23rd 
February, 1960 and state: 

(a) the progress made so tar in the 
stabilisation of Assam Railway Link; 
a:1d 

(b) when is likely to be completed? 

The Deputy Minhlter of Ballwa,.. 
(Shri S. V. Ramaswamy): (a) All 
the works 'involving 51 bridges for the 
strengthening of the Assam Rail Link 
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Route have been completed except for 
the erection of girders fOl" 5 bridges 
over Mahananda, Neora, Ghatia, Dim-
dima and Putimari rivers and the 
realignment at Mal. 

(b) All the remaining works are 
expected to be completed by May, 
1961. 

T. B. Hospital for D.V.C. Employees 

1587. Shri Subiman Ghose: Will the 
Minister of Irrigation and Power be 
pleased to state: 

(a) whether there is a proposal for 
starting a T.B. Hospital for Damodar 
Valley Corporation employees; 

(b) if so, the place where it will be 
started and how many beds it will 
contain and the cost for its starting 
and the recurring cost to be incurred; 
and 

(c) how many employees of Damo-
dar Valley Corporation are suffering 
from T.B.? 

The Deputy MiDister of IrrIgation 
aDd Power (Shrl HaW): (a). The 
lIIISWer is in the affirmative. 

(b) The hospital is proposed to be 
located at Konar in the District of 
Hazaribagh and will consist of 20 
beds (14 for male and 6 for female 
patients) at an estimated initial cost 
of Rs. 4,33,000 and involving an an-
Dual - recurring expenditure of 
Bs. 68,000. 

(c) About 100 persons includln, the 
dependents of DVC employees. 

FamIly PiaIIDlnI 
UBB. Shri Warlor: Will the Minister 

or Health ,be pleased to state: 

(a) whether the statement made by 
the Minister of Health of Kerala State 
on the 8th October, 1960 that Gov-
ernment servants who have conscien-
tious objecllions in co-operating with 
family planning operations may not 
participate in duties connected with 
lIUCh family planning sohemes hu 
_ to the notice of Government; 
and 
IM5(Al)L.S.~. 

(b) if so, the reaction of the Gov-
emment ~ India thereto? 

The MlDister of Health (Shrl )[ar-
markar): (a) Yes, Sir. The Govern-
ment of Kerala identify themselves 
completely with the views of the Gov-
ernment of India in regard to the 
family planning programme &nd they 
will make arrangements for the family 
planning work being carried out by 
anoflher employee if a particular Gov-
ernment servant has conscientious ob-
jections In co-operating with the pro-
gramme. 

(b). The Government of India will 
watch the progress. 
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Price of SlIPI' 

rShri Ram KrIsbaIl Gupta: 
1591.~ Shri P. G. Deb: 

L Shri Arjllll SiDgh Bhadaarla: 

Will the Minister ot FOOd. aDd. ~
culture be pleased to state: 

(a) whether there is any proposal 
to increase the price of sugar; and 

(b) it RO, to what extent and th .. 
reasons therefor? 

'1'he Deputy MiDlster 01 Food aDd. 
Acr1caltare (SJarI A. M. Thomas): It 
is not in the public interest to disclose 
Government's intentions in such mat-
ters. 

S-.D Power Projects In PImjab 

un. SIarI AJlt 8b11h 1!IarIIatU: Will 
the Minister of IrrIptIoa aDd. P_ 
be pleased to state: 

(a) whether the Punjab Govern-
ment have approached the Govern-
ment of India tor building smaller 
power projects to meet power short-
age in Punjab; 

(b) it so, t.he form of aid being 
sought; IlIld 

(c) the action taken thereon? 

The Deputy Minister 01 IrrIpUoa 
aDd. Power (Shri BaW): (a) The 
reply is in aftlnnative. 

(b) Financial assistance has been 
Ilought for the installation ot six sets 
(five 50 KW and one 25 KW) in the 
Lahaul Valley. 

(c) The matter in under considera-
tion. 

Projects on KrIshna aDd. Godaftri 

(Shri Rami Reddy: 
,--~ J Shri Agadl: ----·1 Shri Sagandhi: 

Shri Aehar: 

Will the Minister ot Irrigation aDII 
Power be pleased to state: 

(a) whether the Governments of 
Mysore and Maharashtra have request_ 
ed the Centre to put a stop to the 
execution of Nagarjunasagar Project 
and the sanctiorung of Srisailam and 
Pochampad Projects in Andh£a Pra-
desh; 

(b) what are the reasons advancecl 
by the two Governments in support (If 
their request; and 

(c) what are the reactions of the 
Centre? 

'!'be Deputy MhIi8ter 01 IrriptJaa 
aDd. Power (SIIrI Bathl): (a) 'l'be 
Governments of Maharashtra and 
Mysore have requested the Govern-
ment of India not to entertain ant 
:fresh commitment with regard to 
Nagarjunasagar Project and also any 
other new project on the Krishna aDd 
Godavari Basin pending the _tie-
ment of the controversy reprdiDC 
1he utilisatiOn (If waten of these two 
riven. 
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(b) The maiD objection of the State 
Governments has been that the exist-
ing allocation of Krishna and Goda-
vari Waters to the various States is 
not equitable. 

(c) The matter is under considera-
tion. 

PAT. EmpJOJ"ees 

1594. Shri NaraylUllUlbtty MeDCID: 
Will the Minister ot Transport and 
CommuJricatioDS be pleased to state: 

(a) whether any employees of 1Ihe 
P.& T. Department in the Kerala State 
have been dismissed upon conviction 
by courts of law in connection with 
the recent strike; 

(b) it so, whether any ot them have 
been acquitted by appellate courts 
subsequently; 

(c) whether those who have been 
acquitted were taken back into ser-
vice; 

(d) if 10, how many; 

(e) how many of !:hose acquitted are 
not taken back; and 

(f) if so, what are the reasons for 
the same? 

The Minister of Transport aDd Com-
IIl1IJIicatioDS (Dr. P. Subbarayan): (a) 
Yes, Sir. 

(b) Yes. 

(c) Yes. 

(d) 20 empoylees. 

(e) 1 employee, who has been plac-
ed under suspension. 

(f) Disciplinary proceedings ini-
tiated against this employee are yet 
to be completed. 

ShariDc of Waters In 80uthem Zcme 

1595. Shrl 'r ......... : Will the 
Minister ot Jrriptlau and P_ be 
pleased to state: 

(a) whether lIIIly formula has been 
arrived at tor ~ of waters in the 
four States in Soutlhern .zone; 

(b) if 80, the nature of the formula; 
and 

(c) whether steps will be taken for 
sharing of the surplus waters fram 
Krishna and Godavari ,by Malkas 
State? 

The Deputy Mbd.ster 01 IrrIptlcm 
and Power (Sbri Bathi): (a) No. 

(b) Does not arise. 

(C) The question of sharing of sur-
plus waters of Krishna and Godavari 
by Madras can be considered only 
after a settlement has been reached on 
the distri-bution of these waters among 
!:he various States concerned. 

Madras Port 

1596. Sbri D. C. Sbanna: Will the 
Minister of Transport and CommIlDi-
eatlODs be pleased to state: 

(a) whether any foreign exchange 
has. been asked for for equipment for 
Madras Port during the last year of 
the Second Five Year Plan; 

(b) whether foreign exchange ask-
ed for was sanctioned; and 

(c) if so, what is the eqiuprnent to 
be purchased? 

The MiD1ster 01 State in the Mbd5-
try ot Transport aDd Communications 
(Shrl Ba.I BalIadar): (a) Yes. 

(c) Against a tolJal estimated re.. 
quirement of lis. 67.33 lakhs during 
the last year of the Second Five Year 
Plan period, a sum of Rs. 51.33 lakhs 
has so tar been sanctioned. The bal-
ance of lis. 16 lakhs will be sanctioned 
as soon as the Madras Port Trust ap-
plies f~ sanction to their release. 

(c) A list is laid on the Table 
[See Appendix III, annexure No. 21]. 

~BrIdp 

1m. SIarimati Maflda .u.-d: Will 
the Minister of Bailwa,.. be pleased to 
state: 

(a) the progress made so far in the 
CODStruction 4t the Brabmaputra 
Bridge; 
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(b) the amount spent upto 31st 

October, 1960; and 

(c) the amount of foreign exchange 
involved? 

The Deputy MinIster of BaUw~ 
(Sbri S. V. Ramaswamy): (a) Eight 
main piers and two shore piers have 
been completed. Work on remaining 
three main piers, approaches on either 
bank, construction of marshalling 
yard., loco shed and staft quarters fa in 
progress. 

(b) RI. 438 lakhs. 

(c) RI. 33: 38 lakhs. 
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Export of Iucllall Birds to U.s.A. 

{ Shri Badha Bamau: 
1591. Shrl RqhUDath 8JDp: 

Will the Minister of Food .... Acri-
Cldture be pleased to state: 

(a) whether Government have ap-
proved any U.8A. project undef' 
which lIhere will be export of Indian 
birds to U.S.A. 

(b) whether any team of research 
biologists has arrived in India from 
there for Ulis puprpose; and 

(c) if so, what is the natUf'e and 
extent of this scheme and how will it 
operate? 

The MiDJster of AgrleuJ.ture (Dr. 
P. S. Deshmukh): (a) Yes, Sir. 

(b) Yes, Sir. 

(c) The purpose of the project iI 
to carry out scientific studies of some 
common game birds with a view to 
finding out a few species of Indian 
birds which may adapt themselves in 
some American game resel"Ves where 
they may be liberated for trial. '11he 
entire expedition may last for about 
3-4 years. 

The Government of India would de-
cide from time to time in what areas 
the party will spend their time in 
catching the birds, putting them in 
qua!'antine, observing their habits, etc. 
The party will not be allowed to Ito 
to the Himalayan regions. 

'Goitre' in Bihar 

1600. Pandit D. N. Tiwari: Will the 
Minister of Health be pleased to state 
whether any financial assistance il 
given to Bihar State during the Second 
Five Year Plan period for curbing and 
curing of 'goitre' whose incidence in 
the districts of Champaran and 
Muza1farpur of the State is the 
highest? 

The MJnIster of Health (Shrl Kar-
markar): No direct financial assistance 
is given to Bihar; but under the Goitre 
Control Scheme of the Centml Gov-
ernment a survey team i. doin,survey 
in the district of Champar8D from 
July, 1960 and has so far covered a 
pupulation of 43,979 in 55 villages and 
113 schools. On completion of the 
survey in this district the team will 
undertake survey in other districts of 
BIhac where goitre Is endemic. After 
the survey has been completed iodil-
ed salt will be supplied to the inhablt-
anls of the lI1fected areas. 
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Malaria and Filaria Programmes 

1601. Dr. Samantsinhar: Will the 
MUster of Health be pleased to state: 

(a) whether there is a proposal fol' 
complete integration of malaria and 
filaria eradicatiOn programme to con-
trol successfully the two diseases in 
blle final phase of the malaria eradi-
cation programme under one integrat-
ed programme; and 

\b) whether any change in the 
habits of the malaria and filaria pro-
ducing mosquitoes has been observed 
recently? 

The Minister of Health (Shri Kar-
markar): (a) There is no such pro-
posal. 

(b) No change has been observed 
In the habi ts of the malaria and filari a 
vectors. Certain observations, ihow-
ever, have been recorded indicating a 
change in their susceptibility to the 
insecticides in use. 

Imphal Municipality 

1602. Shri L. Achaw SiJagh: Will the 
Minister of Health be pleased to 
lltate: 

(a) whether it is a fact that there 
has been no auditing of the accoWlts 
of the Imphal MWlicipality for thP 
last five years; and 

(b) if so, why not? 

The Minister of Health (Shri 
Karmarkar): (a) Yes, Sir. 

(b) Since the Manipur Administra-
tion have no audit department tor 
local bodies, they requested the Ac-
cOWltant General, Assam in the year 
1958 to audit the acounts of the MunI-
cipality on payment of audit fees if 
necessary. Certain details called for 
by the Accountant General Assam 
were furnished bv the Administration 
but the work of auditing the accoWlts 
of the municipality has not been un-
dertaken by the AccoWltant General 
so far in spite of reminders by the 
Administration. 

Telephone Connections In Bampur 

1603. Shri S. A. Mehdi: Will the 
Minister of Transport ad Communi-
cations be pleased to state: 

(a) how many telephone applica-
tions are pending in Rampur since 
1st September, 1959 to 30th Novem· 
ber, 1960; and 

(b) how many connections have 
been given so far? 

The Minister of Transport aDd Com-
municatioDli (Dr. P. Sabbarayan): (a) 
Twenty applications relating to the pe-
riod 1st September 1959 to 30th Nov-
ember 1960 are still on the waiting 
list. 

(b) 10 new connections were opened 
durlng !l}>p above period. 

Cobalt Units for Cuttack 

1604. Shri SlII'eIldraIIath Dwivedy: 
Will the Minister of Health be pleas-
ed to state: 

(a) whether it is a fact that one of 
the Cobalt 60 Units donated by Canada 
to India under Colombo Plan has 
been allotted to S.C.B. Medical College 
Hospital, Cuttack:; and 

(b) if so, when this offer was made 
to Orissa and when this Unit is likely 
to be made available to this hospital? 

The MInister of Health (Shri 
Karmarkar): (a) Yes. 

(b) The request of the Orissa Gov-
ernment has been included in the 
Capital Aid Programme for 1959-60 
and the Unit is likely to be supplied 
during 1961-62. 

Electronic WeighIDA' Machines 

1605. Shri Kalika Singh: Will the 
Minister of Railways be pleased to 
state: 

(a) whether the £ 10,000 electronic 
weighing machines which enable 
railway goods wagons to be accurate-
ly weighed while still in motion, 
manufacturea by Fairbanks Morse and 
Co. of Britain are being imported and 
installed in India also; 



Written AnstDera DECEMBl!IR', 1960 Written AnstDera 

(b) whether Indian Manufacturers 
manufacture sueh maerunes; 

(e) if not, whether there ia any 
aeheme to manufacture sueh maehines 
locally in the Third Five Year Plan; 

(d) whether delays in weighments 
creates congestion at some important 
eentres; and 

(e) If so, the names of these 
stations? 

The Depuq MbdsIIer of BaUWIl'JII 
(Shri SIlaIma_ Khan): (a) to (c). 
Tht: Railways have no infonnation on 
the subject. 

(d) and (e). The ·information has 
been caned for from the railways and 
will be placed on the Table of the 
House in due course. 

Bomba,. Port TrIIIt 

1606. Shri Assar: Will the Minister 
of TraDsport and Comm1UlleaUoDa be 
pleased to state: 

(a) the number of thefts commit-
ted in the Port Trust, Bombay during 
the period August-October, 1960; and 

(b) the number of persons arrested 
and the total amount involved in 
these thefts! 

The Minister .r State ID the MIDis-
tr,. of Transport and CommunicatiODll 
(Shri Raj Bahadar): (a) and (b). 

Month 

August 

September 

October 

No. of No. of Total 
thefts persons amount 

arrested involved 

Rs. 
S4 1,31,888 

Z9 ZI,aIO 

no 47 44,9Z1 

BaUway GnJnshop Employ_ 

1687. Shri Yadav NarayUl .Jadhay: 
Will the Minister Railways be pleas-
ed to refer to the reply given to Un-

starrllll Question No. 2409 on tile 8Ul 
September, 1960 and state: 

(a) the steps taken by the Ministr,. 
in order to fulfil the assurance givell 
about senioriq to the grainshop staff 
employed on the di1ferent Indian 
Railways for grainshops between 1M2 
to 1948; and 

Cb) whether it is a fact that the 
.tat! members have to undergo many 
hardships as their seniority has not 
been given? 

The Deputy MbUster of BaUwaya 
(Shri S. V. Ramaswamy): (a) and 
(b). The matter is still under con-
.ideration. 

Loea1 R1IIIDlng Statr of S.E. BaUway 

1608. Shri AurobiDdo Ghosal: Will 
the M"mister of BaUwaya be pleased 
to state: 

Ca) whether the recommendations 
of the Joint Advisory Committee of 
1950 have been implemented in 
respect of the Loco Running Staff of 
S. E. Railway; and 

(b) if not, what arrangements have 
been made fOr payment of the arrears 
due to the staff including those who 
have already retired? 

The Depuq MinIster df RaDwaya 
(ShrI S. V. Ramaswamy): (a) The 
recommendations of the Joint 
Advisory Committee have been fully 
Implemented in the case of Drivers 
and partly in the case of Shunters and 
Firemen .. 

(b) The work of drawal of arrean 
in respect of eligible staff has been 
taken up and is in progress. 

RecO'f'ery of Supr 

(Shri Apdl: 
1609. ~ Shrl Wodeyar: 

L Shri Nenri: 

Will the Minister of Foo4 ... AId-
culture be pleased to state: 

(a) the avera"~ recovery ot sUlLar 
In the .easons from 1957-58 to 19511-



., in the following supr factorial in 
Iiysore State: 

(i) India ~ and 1le1Ineries Ltd., 
IfDspet; 

(ll) Kampli Co-operative Sugar 
l'actory, Kampli; and 

(iii) Salar Jung Sugar Mills Ltd., 
Munirabad; 

(b) the reasons for the low rec0-
very in the two sugar factories at (1) 
and (il) above managed by the Joint 
Stock Companies; and 

(C) whether Government are aware 
that the same variety of cane is being 
grown in the area of these factories? 

The Deputy M1Dlster of Food aDII 
AcrIeuIture (Shri A. M. Thomas): (a) 

Factory Recovery of sugar per 
cent cane 

1957-58 1958-59 19S!Hio 

(i) Hospet 9-71 9-51 10-4z 

(ii) Kampli 6-20 II- 19 II-06 

(.iii) Munir-
abad 9-38 9-77 10-18 

(b) Of the above, the factories at 
(i) & (iii) are Joint Stock factories 
and that at (il) is a Copoerative_ 

Recovery of sugar largely depends 
on the sugar in cane and the working 
efficiencies of the factories_ Despite 
the variety of cane being the same, 
the sugar in cane and hence the re-
covery of sugar vary from area to 
area and even in the same factor,' 
area from season to season. 

{c) Yes, Sir. 

Supr Faetorr In M)'sore State 

r 8hr1 Apdi: 
1610. ~ Shri Wodeyar: 

l Shri Neswi: 

Will the Minister of Food IIDd Api-
calture be pleased to state: 

(a> whether an application for 
erant of a licence along with the re-

eolllJllel)dati;on of the Mysore State 
Government for estab~ a c0-
operative sugar factory at Gangavatj. 
Raichur District, Mysore State was 
received in the year 1957-58 by the 
Union Ministry; 

(b) 'Whether the licence was gran .... 
ed; 

(c) if not, for how long the appli-
cation was kept pending; 

(d> whether it is a fact that a 
licence was granted subsequently to 
• joint stock company for the same 
locality; and 

(e) if so, on what date the applica-
tion was received and on what data 
the licence was granted? 

The Deputy MiDister of Food aDII 
a..rtcmture (Shri A. M.. Thomas): (a> 
to (c)_ Yes, Sir, the application was 
received in February, 1957_ It was 
rejected in June, 1957, as no spare 
capacity was then available for 
licensing_ 

(d) and (e)_ An application from a 
joint stock company for establishment 
of a factory in this locality was rece-
ived on 29th December, 1958_ Grant 
of licence to the company was ap-
proved on 23rd June, 1960 on the 
recommendation of the State Govern-
ment, who informed that the coopera-
tive society concerned had resolved to 
wind up its atfairs and refund the 
share capital collected by it and as 
such there was no possibility of esta-
blishing a cooperative factory in tlle 
area_ 

'Damap to Gl'01IIldnat Crops' ... 

1611. 8Iu1 Tangamanl: Will the 
Minister of Food ... Apiculture be 
pleased to Btate: 

(a) whether large seale damap_ 
caused to groundnut crops this year 
by red caterpUlarII; 

(b> if 80, the States atfected and 
the extent of damage; and 
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(c) wliat steps have been taken to 
wipe out the pests and also to prevent 
recurrence? 

The Deputy MiDister of Aarrlculture 
(SIlri M. V. KrislUJappa): (a) and 
(b). Recently, there was a large scale 
attack of the red ca terpillar pest on 
groundnut crop in the Usilampatti 
area of Madurai District in Madras 
State. The attack was also noticed 
durmg tillS season in Dindigui area 
of the same district and in parts of 
'l"nanjavur and Ramanathapuram Dis-
tricts. The incidence was on a smaller 
scale in all the areas except Usilam-
patti, where an area of 23,000 acres 
Is reported to have been affected and 
the loss of crops Is valued at nearly 
Rs. 11·50 lakhs. 

(c) The Madras Government distri-
buted pesticides to the tune of 
Rs. 31,000.00 at 50 per cent cost price 
and rushed sprayers and dusters to 
the affected areas. Material and 
technical assistance from the Govern-
ment of India Central Plant Protec-
tion Station, located at Tiruchirapalli 
were also given. With all these con-
trol measures, the incidence of the 
pest was reduced to the minimum. 

The red hairy caterpillar pest can 
sl1ccessfully be controlled with 
insecticides, if the infestation is 
detected early. For ensuring adoption 
of control measures in time, the Agri-
culture Departments of Andhra Pra-
desh and Madras issue forecasts of 
the pest and disease outbreaks, includ-
ing that of the red hairy caterpillar 
pest. The Madras Government is also 
proposing to set up a Plant Protec-
tion Unit in Madurai District so as 
to ensure the adoption of prompt pest 
control measures in future. 

Derailment Dear Hanmad 

J Shri Tanpmani: 
11l!. L Shri Soblman GhcMe: 

Will the Minister of Railways be 
pleased to state: 

(a) whether some boeies of the 
Bombay bound Calcutta Mail were 

derailed on the 20th November, 1980 
near Manmad; 

(b) if so. damage caused to Rail-
way property and injuries, if any, to 
the passengers; 

(c) the cause of the accident; and 

(d) nature of investigation and 
enquiry conducted? 

The Deputy MiDister of Rail .. ,. 
(Shri S. V. Ramaswamy): (a) Yes, at 
Pimperkhed station on the Bhusaval-
Igatpuri Section of the Central Rail-
way. 

(b) Rupees three thousand approxi-
mately; no one was injured. 

(c) and (d). The cause of the 
accident is under investigation by a 
Senior Scale Officers' Enquiry Com-
mittee. 

Bamdard Dawakhana, Deihl 
r Dr. Gangadbara Siva: 

1613. i Shri Kodiyan: 
L Shri Abdul Latif: 

Will the Minister of Health be 
pleased to state: 

(a) whether Hamdard Dawakhana 
of Delhi is establishing an Institute of 
the history of medicine at Tughalaqa-
bad 13 miles away from Delhi; 

(b) whether any facilities have been 
given by Government to the Hamdard 
Waqf for the above institute; and 

(c) how many Ayurvedic and Unani 
research and manufacturing institutes 
are there at present in India? 

The MInIster of Health (Shri Kar-
markar): (a) Yes. 

(b) No. 

(C) According to the report of the 
Committee to Assess and Evaluate the 
present status of Murvedic System of 
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Medicine published in 1959 and total 
number of Ayurvedic Research units 
and Pharmaceutical concerns were 
'about 28 and 41 respectively. The 
infonnatioll regarding Unani system 
is not available. 

BarBoI Station 

161'- f Shri Bholanath Bnu: 
L Shri p. O. Sen: 

Will the Minister of Railways be 
pleased to state: 

(a) whether the first class waiting 
room of Barsoi Junction has been 
improved and second class waiting 
room separated therefrom; 

(b) if not, what steps are being 
taken to improve the same befitting 
a junction station; and 

(b) the time required to undertake 
it? 

The Deputy MinIster of Railways 
(Shri S. V. Ramaswamy): (a) Upper 
class waiting room at Barsoi has been 
improved. The second class waiting 
room has not been separated. 

(b) and (c). 'There is no justifica-
tion for a separate second class wait-
ing room at present. However. the 
position will be reviewed after the 
completion of the Broad Gauge line 
from Siliguri to Mukuria near Barsoi. 

Katlhar Junction 

{ Shri Bholanath Blswas: 
1615. Shri P. G. Sen: 

Will the Minister of Railways be 
pleased to state: 

(a) whether any Master Plan for 
Katihar Junction has beea prepared; 

(b) If so, when it is ,oing to be 
implemented; and 

(C) the time required for completion 
of the work? 

The Depqty MiDIfier of Railways 
(Shri S. V. Ramaswaay): (a) Yes, 
Sir. 

(b) The Estimate for the work has 
been sanctioned 

(c) Expected to be completed 
within one year of the acceptance of 
the tender and receipt of materials. 
Tenders are due to be opened on 16th 
December, 1960. 

Medical StOre Depot In Andhra 
Pradesh 

1616. Shri Anthoay PUIai: Will the 
Minister of Health be pleased to state: 

(a) whether it is a tact that Gov-
ernment propose to open a Medical 
Store Depot in Andhra Pradesh; and 

(b) if so, the details thereof? 

The Minister of Health (Shri Kar-
markar): (a) Yes, at Hyderabad 

(b) The Depot is being set up to 
cater to the needs of Government and 
Local Government Hospitals and Dis-
pensaries in Andhra Pradesh number-
ing about two thousand. 

The proposal involves an annual 
capital outlay of nearly Rs. 20 lakhs 
subject to the recovery from the 
indentors of the east of the stores 
supplied. 

The depot, as other Medical Store 
Depots lib BombaylMadras/Caleuttal 
Kamal will be run as a departmental 
undertaking on commercial lines but 
on the principle of ''No profit, nc 
loa". 
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1117. Sbrl Bam KrIsbaD. Gupta: Will 
the Minister of IIea1th be pleased to 
.state: 

(a) whether it is a fact that New 
Delhi Municipal Committee have 
~ to spray D.D.T. free in the 
M.P.s' residences and their attachecl 
servants quarters; and 

(b) it so, the reasons therefor? 

The MbdsIer 01 Healf.b. (Sbrl Kar-
markar): (a) Yes. 

(b) (1) The New Delhi Municipal 
Committee do undertake spraying of 
houses on request at a maximum 
Charge of Rs. 6 and minimum charge 
of Rs. 1 depending on the assessed 
monthly rental value of the house. 

(2) The New Delhi Municipal Com-
mittee do not find it possible to dis-
criminate between different classes of 
citizens in the matter. 

(3) The cost of spraying all the 
houses in New Delhi Municipal Com-
mittee's area free of charge would be 
prohibitive. 

Single Point Taxation on Vehicles 

1618. Shri Bam Krishan Gupta: Will 
the Minister of Transport and Com-
auuaica.tiODS be pleased to state the 
nature of steps taken so far or pro-
posed to extend the principle of single 
point taxation to all kinds of motor 
vehicles. which are plying On tempo-
rary or permanent permits? 

The MlDlster of State lD. the MlDIs-
try of Transport and Comm1lllicati0D8 
(Sbrl Raj Bahadur): The principle of 
single-point taxation on motor 
vehicles plying on inter-State routes 
'has already been accepted bv all 
states. though the Government of 
Madras feel that operation on inter-
State routes in more profitable than 
Intra-State operation and therefore 
tax at a somewhat higher rate should 

be recovered from vehicles operatlq 
on inter-State routes. This principle 
has, however, not been applied in 
lome States to vehicles operatin,t oa 
temporary permits. Efforts are bem, 
made to have a uniform policy 
accepted by all. 

Clockwise AIr Serville 

1619. Sbrl lIrIadJmsudau Bao: Will 
the Minister of Trausport aDd Com-
.lIDioatloas be pleased to state: 

Ca) whether there is any proposal 
tor a clockwise air service for Madras, 
Vijawada, Viskhapatnam and HYdera-
bad; and 

(b) if so, the details thereof? 

TIle Deputy lIIiDIster of CivU Avia-
tion (Sbrl Mohiaddin): (a) No, Sir. 

(b) Does not arise. 

Phonogram Serville 

1620. Sbrl MadhIlS1ldan Baa: Will 
the Minister of Transport aDd Com-
mllllieations be pleased to state: 

(a) the names of the places in India 
where phonogram service is available; 
and 

(b) the names of places where such 
type of service will be provided by 
the end of the Second Five Year 
Plan? 

The MlDlster 01. Transport and Com-
maDicati01l8 (Dr. P. Subbarayan): (a) 
The offices where phonoeram facility 
is available are shown in the P. & T. 
Guides. Volume II, 1960 edition of 
the Telegraph Guide shows the posi-
tion corrected upto December. 1959. 
The number of offices is approximat-
ly 400. 

(b) Endeavours are being made to 
Introduce phonogam Bervice at all 
places where telephone service existI. 
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MOTION FOR ADJOURNMENT 

Mr. Speaker: I have received notice 
of an adjournment motion from Sbri 
Indrajit Gupta: 

"The emergent situation con-
fronting the Indian contingent in 
Congo as a result of. the decision 
of the Govenunent of Ceylon, 
Yugoslavia, UAR. and Ghana to 
withdraw their contingents." 

He wants to know what has hap-
pened to our contingents. 

Shrl lDdrajit Gupta (Calcutta-
South-West): May I just take one 
minute of your time and the time of 
the House, just to explain one point 
which would perhaps make it more 
helpful to the hon. Prime Minister to 
make a statement? 

Certain developments which have 
taken place as reported in the press in 
the last day or two, seem to have 
created a new situation in which our 
people there in the Congo are facing 
a completely new crisis or dilemma 
or whatever one may call it. Because 
in the last two days, something has 
happened which was not there pre-
viously. That is to say, some of. these 
Governments of the friendly or neut-
ral or non-aligned countries have 
taken unilateral decisions to withdraw 
their contingents just at a time whe 
it appears that the control of. the U.N. 
wch as it has exercised over the situ-
ation in the Congo has, if anything, 
weakened. We have read today that, 
for example, the correspondents of 
the P.T.I. has been ordered to get 
ClUt of the Congo. Our own Briga-
dier General Rikhye has made a 
statement saying that normal trans-
port facilities are going to he denied 
to the U.N. by Col. Mobutu and CoL 
Mobutu himself has taken up a de-
fiant attitude towards the world-
wide protest that has come regarding 
the ill-treatment of Mr. Lumumba, 

Adjoan&ment 
and 80 on. What I want to know 
is, in this situation, we are faced with 
a dilemma •. 

Hr. 8~: All t.b.at the b.on. 
Member has said is here in this. 

Sbri IIuIraJIt Gupta: May I jll8t 
&tate the position? I would like the 
Prime Minister to clarify this positi-
on. 

Mr. Speaker: As to why we have 
not withdrawn? 

Shrl lDdraJit Gupta: Not only 
that. Either way: if we do not with-
draw, we are left holding the baby. 
as far as I can make out; if we do 
Withdraw, the question arises as to 
how the U.N. forces are to be 
strengthened to control the situation in 
the Congo. It is a very serious situ-
ation. I would like the Prime Minis-
ter to state what the Government's 
position is. 

The Prime MiDlster and MinisIIer 
of ExtemaJ. Mairs (Shrl Jawahar-
Ial Nehru): There is no doubt that 
the situation as it has developed in 
the Congo is a very serious and a 
very dangerous situation. I would 
venture to indicate that I shall make 
a statement about this-I think there 
is a short notice question--on Mon-
day. 

Mr. Speaker: There is a Short 
notice question. 

Shri Jawaharlal Nehru: I propose 
to take advantage of that anyhow and 
to make a statement on Monday 
next. It would be better if we deal 
with it in a more or less comprehen-
sive way than in bits. Perhaps It 
would be better. 

There is no doubt that, as tlhe hon. 
Member says, all these thingS have 
happened and they have created an 
extraordinary, complex situation. 
But it is not for us only, but for 
everybody, more especially for the 
CongO itself an extraordinary posi_ 
tion. At the present moment, it Is 
being diseussed in tlhe Security 
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[Shri Jawaharlal NehrLlJ 
Council . of the U.N. By and 
large, much will depend on the 
Security Council's new decision as 
to how to handle the situation. Per-
haps, in the course of the next 
few days we might know a little 
more as to how the Security Council 
is going to function on this question. 
M I have said before, we have not 
got combat troops there. We have 
only got some supply troops, and some 
airmen engaged in transport-trans-
ports are not ours, the pilots are-
and a large number of people running 
hospitals. A big question is whether 
the U.N. has to carry on this under-
taking or not. On the one hand, If 
the U.N. withdraws, it will lead to 
absolute chaos there and civil war of 
the worst type, tribal type and all that 
and possibly or even probably inter-
vention by foreign powers. That is 
one side. On the other hand, the 
U.N. can hardly function if it cannot 
function effectively. That is a big 
dilemma there. If you will permit 

(i) Supplementairy Statement 
No. III 

(ii) Supplementary Statement 
No. VIII 

(iii) Supplementary Statement 
No. XI. 

(iV) Supplementary Statement 
No. XIII. 

(v) Supplementary Statement 
No. XX. 

(vi) Supplementary Statement 
No. XXIII. 

lNTEa-STATZ TRANSPORT CO~SION 
RULES 

'l'be Minister of State in the Mhlls-
try of Transport and Commnnications 
(Shrl Raj Bahadnr): I beg to lay on 
the Table a copy of the Inter-State 
Transport Commission Rules, 1960 
published in Notification No. S.O. 286 
dated the 30th January, 1960, under 
sub-section (3) of Section 133 of the 
Motor Vehicles Act, 1939. [Placed '" 
Libra"" See No. LT-2516/60]. 

me, Sir, I shall say a litlie more about 
it on Monday next. 

Mr. Speaker: Very well. In view of 
the fact that the hon. Prime Minister 
will make a statement both in regard 
to this matter and the Short notice 
question on Monday, I do not think it 
is necessary for me to give my con-
sent to this adjournment motion. 

12:15 hrs. 

PAPERS LAID ON THE TABLE 

ACTION TAKEN BY GoVI:RN-
MENT ON ASSURANCES 

The Minister of Parliamentary 
Affairs (Shrt Satya Narayan Sinha): 
I beg to lay on the Table a copy of 
each of the following statements show-
ing the action taken by the Govern-
ment on various assurances, promises 
and undertakings given by the Minis-
ters during the various sessions of the 
Second Lok Sabha:-

Eleventh Session, 1960. [See Ap.. 
pendi.r III, annexure No. 25] 

Tenth Session, 1960. [See Appendiz 
III, annexure No. 26]. 

Ninth Ses3ion, 1959. [See Appendiz 
111, annexure No. 27]. 

Eighth Session, 1959. [See Appendiz 
111, annexure No. 28]. 

Seventh Session, 1959. [See Appen-
diz 111, annexure No. 29]. 

Fifth Session, 1958. [See Appendiz 
111, annexure No. 30]. 

NOTIFICATIONS ISSt1ED t1NDER 
EsSENTIAL COMMODITIES ACT 

The Deputy Minister of Food and 
Agricultnre (Shri A. M. Thomas): 
I beg to lay on the Table a copy of 
each of the following order under 
sub-section (6) of Section 3 of the 
Essential Commodities Act, 1955. 

(i) The Rice (Punjab) Second 
Price Control (Second Amend-
ment) Order, 1960, published 
in Notification No. G.S.R. 
1f09 dated the 26th November, 
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1960. [Placed in Libra"" See 
No. LT-2517/60]. 

(ll) The Rice (Eastern Zone) 
Movement Control (Third 
Amendment) Order, 1960, pub-
lished in Notification No. 
G.S.R. 1410 dated the 26th 
November, 1960. [Placed in Li-
brary, See No. LT-2518/60]. 

12'17 ms. 
CALLING ATl'ENTION TO MATTER 
OF URGENT PUBLIC IMPORTANCE 

INDo-PAKISTAN 'l'RAD:a: TALKS 

Shri Mahanty (Dhenkanal): Under 
Rule 197, I beg to call the attention 
of the Minister of Commerce and 
Industry to the following matter of 
urgent public importance and I request 
that he may make a statement there-
on:-

The Indo-Pakistan trade talks 
held recenUy at Karachi. 

The Deputy MinIster of Commerea 
and Indu.nry (Shri SaUsh Chandra): 
Sir, the statement covers three pages. 

Mr. Speaker: He may lay it on the 
Table of the House. 

Shri SaUsh Chandra: I lay it on the 
Table of the House. 

Bhri Mahanty: Let it be circulated. 

Mr. Speaker: How many Memberl 
are interested? 

Shri Mahanty: The entire House 
may be interested. 

Mr. Speaker: It will be circulated. 

STA_ 

In terms of Protocol No. 1 to the 
Trade Agreement between India and 
Pakistan signed on the 21st March, 
19f1O, the two countries were to 
exchange various commodities aggre-
gating to Rs. 410 lakhs each way, the 
transactions being in non-convertible 
Indian rupees. The commodities 

concerned were: on the Pakistan side 
raw cotton, jute cuttings, fresh fruits 
and plants, live-stock, betel leaves and 
other miscellaneous items; on the 
Indian side iron and steel, live-stock, 
betel leaves, bidi leaves, cement, 
stone bouldors, fresh fruits and plants 
and miscellaneous goods including 
engineering products. 

2. According to paragraph 5 of 
Protocol No. I, the two Governments 
were to review the working of the 
Rupee Payments Arrangement at the 
expiry of six months of its working. 
This review became due towards the 
close of September 1960, and the 
Pakistan Government invited a Tral1e 
Delegation from India for this pur-
pose. The invitation was accepted 
and a Delegation led by Shri D. 
Sandilya, Joint Secretary, Ministry of 
Commerce and Industry, left for 
Karachi on the 23rd November, 1960. 

3. Talks were held with the repre-
sentatives of the Government of 
Pakistan between the 24th and 28th 
November. During these talks it was 
noted that as on 29th October, 1960, 
exports from India in terms of the 
Limited Payments Arrangement 
totalled Rs. 1'10 crores and imports 
from Pakistan Rs. 1'58 crores, leaving 
a balance of Rs. 48 lakhs in favour of 
Pakistan. It was, therefore, agreed 
between the two Delegations that 
efforts should be made to ensure full 
implementation by both sides by the 
end of the first year of the Agreement, 
namely, the 21st March, 1961. The 
Pakistan Government were advised 
that supplies of the agreed quantities 
of pig-iron and steel from India would 
be effected by March, 1961. For their 
part, the Pakistan Delegation gave 
assurance that the work relating to 
the issue of import licences UP to the 
agreed ceilings would be completed 
IhorUy. 

t. The two Deleptions agreed to 
enlarge the list of items which could 
be exchanged between the two count-
ries on a Rupee Payment basis. Imme-
diately, the following items were 
agreed upon: 
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Frcnn Pakistan: 

1. Nylon gut and monofilament; 
and 

.2. Fluorspar 

Frcnn India: 

1. Scientific apparatus and instru-
ments 

2. Hosiery machine needles 
3. Fish hooks 
4. Fire extinguishel"ll 
5. Transmission line towers 
6. Aluminium conductors, steel 

reinforced (A.C.S.R.) 
7. Sautchoucine 

5. In order that the swing limit on 
the rupee account maintained by the 
National Bank of Pakistan with the 
State Bank of India may not act as 
a deterrent to the trade between the 
two countries, which may, under the 
new arrangement, be for temporary 
periods, in imbalance to a greater 
degree, this swing limit would conti-
Ilue to remain suspended. This will 
facilitate the implementation of the 
Rupee Payments Arrangement within 
the ceilings accepted therefor. 

II. The two Delegations also reviewed 
the items of Trade falling under 
Protocol n to the Trade Agreement. 
This Protocol envisaged supplies of 
specific quantities of coal, hard wood, 
110ft wood and stone boulders to Pakis-
tan and imports by India of jute cut-
tings from Pakistan. 

7. The Pakista"1 Govenunent were 
apprised of the difficulties leading to 
a short-fall in the supplies of coal 
and were assut"ed that eoal move-
ments would be maintained according 
to the accepted schedule during the 
remaining part of the Agreement 
period. Clarifications were also 
obtained in regard to Pakistan'. 
requirements of bard and soft wool 
railway sleepers. 

BusinelB of 
the House 

8. The two Delegations further 
agreed that the next review could take 
place in February, 1961 and that as 
many items as possible of trade bet-
ween India and Pakistan should be 
brought under a Rupee Payments 
Arrangement. 

12.18 hn. 

BUS~ OF THE HOUSE 

The Minister of Parliamental"J" 
Mairs (Shri Satya Narayan Sinha): 
With your permission, Sir, I rise to 
announce that Government Business in 
this House during bhe week commenc-
ing Monday, the 12th December, 1960 
will consist of:-

(1) Consideration of any item of 
Govenlment Business carried 
over from tmlay's Order 
Paper. 

(2) Consideration of a motion for 
reference of the Maternity 
Benefit Bill, 1960 to a Joint 
Committee. 

(3) Consideration and passing of-

The Motor Transport WockerB 
Bill, 1960, as reported by the 
Joint Committee. 

The Preference Shares (Regula-
tion of Dividends) Bill, 1960, 
as reported by the Select 
Conunittee. 

'!'he Children Bill, 1960 as passed 
by Rajya Sabha. 

The British Statutes (Applica-
tion to India) lIepeal Bill, 
1960, as passed by Baj)!a 
Sabba. 

The Repealing and Amending 
Bill, 1960, as passed by 
Rajy. Sabha. 
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(4) Discussion on two motions 
given notice of by Shri Harish 
Chandra Mathur and others 
On Public Sector Undertak-
ings on Tuesday, the 13th 
December, at 3 P.M. 

(S) Discus;:ion on the Annual He-
pttrt of Neyveli Lignite Cor-
poration Limited for the year 
1958-59, on a mDtion to be 
moved by Shri K. T. K. 
Tangamani on Thursday, the 
15th December, at 3 P.M. 

8hrI Malumly (Dhenkanal): If you 
will kindly remember, Sir, we had 
requested th~ Government to come 
torwlH'd with a Motion for discussion 
of the Second Report of the Linguistic 
Minorities Commission. We are very 
anxious to have a debate on that 
report. It is ,being held over since the 
last session. We do nDt know really 
When it is f'oing to be brought before 
the House. 

Sbrl Satya Narayan SiDha: We have 
committed that we will have it in this 
.ession. I think the hon. Member 
must be a little patient. The session 
Is nDt going to be over by this week. 

lUG hI'II. 

APPROPRIATION (NO. IS) BILL, 
1980 

The MiDlster ill Revenue aDd Civil 
ExpeDditure (Dr. B. Gopala Beddi)! 
On behalf of Shri Morarji Desai, I bee 
to move": 

"That the Bill to authorise pay-
ment and appropriation of certain 
further 8I1ms from and out of the 
Consolidnted Fund of India for the 
aervicea of the financial year 1160-
81 be taken into consideration". 

Mr. Speaker: The question is: 

"That the Bill to tu1horise pay-
ment and appropriation of eertain 
further sums from. and out of the 

Amendment Bill 
Consolidated Fund of India for the 
services ot the financial year 1960-
61 be taken into consideration". 

The motion was adopted. 

Mr. Speaker: I shall now put the 
clauses etc., to vote. 

The question is: 

"That l'1auses 2 and 3, the Sche-
dule, clause I, 1lhe Enacting For-
mula and thE' Long Title stand 
part of the Bill". 

The motion was adopted. 

Clause 2 lind 3, the Schedule, clause-
I, the Enacting Fonnula lind the Lonv 
Title were lidded to the Bill. 

Dr. B. Gopala Beddi: I beg to move: 

''That ~h" Bill be passed". 

Mr. Speaket': The question is: 

''That the Bill be passed", 

The motion was adopted. 

12,21 hrs. 

FORWARD CONTRACTS (REGULA-
TION) AMENDMENT BILL--eontd.. 

Mr. Spe'lln'r: The House will now 
resume further consideration of the 
following :!l'otion moved by Shri 
Kanungo on thE' 8th December, 1960, 
namely:-

"ntat the Bill further to amend 
the Forwll~c', Contracts (Regula-
tion) Act, 1952, be taken into 
consideration". 

Shri Heda who was in possession 01' 
the Hous~ may now continue his 
s,peech. 

The total time aUotted is 5 hours; 
the actual time taken is 2 hours SO' 
minutes, and, therefore, the balance' 
available is 2 ~,ours 10 minutes. 
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How long duel' the hon. Minister 

. propose to take for his reply? 

The MinistEr of Commerce (Shrl 
Kanungo): I £hall take about 15 to 20 
nnnutes. 

Mr. Speaker: How long will the 
.clauses take? We have to conclude 
this by 2.30 P.M. 

Shrl Warlar lTrichur): The clauses 
may not take so much time. Some 
more time may be given for the gene-
ral discussion. 

Mr. Spe'lker: Shall We allot one 
more hour fo>:" the general discussion? 

Shrl Kanu"go: For the discussion of 
the claUSe-!, at least one hours is 
necessary. 

Mr. Spea1!;er: It is now about 12.24 
:P.M. This means that the general 
.discussion will conclude by 1.30 P.M. 
I shall call the hon. Minister for reply 
at 1.10 P.M. 

Shri Beda (N.zamabad): Yesterday, 
1 was refe~rin;; to clause 6, and I was 
aaying that I did not grudge, rather 
1 had wekc:ned the commission taking 
somE more powers. The point is 
whether th~.sl powers are adequate to 
solve t>.'le di!'irll~ties that the commis-
Bion is facing. 

Let us see the difftculti.es which this 
'Forward Malk(·t& Commission is fac-
ing. The commission has found 1Ibat 
• certain class of traders carry on 
trading in ccntravention of the provi-
sions of the Act. For example, trad-
ing in hedge contracts in commodities 
brought within the purview of the Act 
is carried on in unrecognised associa-
tions, or ",admg i. carried on in prohi-
bibPd comt>!ociities, Option trading is 
also ('arriEJ 0'1 on the sly. Trading 
in commodi1ieJ to whioh section 15 of 
the Act has been applied is carried 
.on in the nlune of 'kerb' outside 
orochl houl'!'. Thf!re is also misuae 
of non-tran~1pr3ble speciftc delivery 
coll'tnlMs for spt-culative purposes. In 
the e'\rly stages, the commission drew 
the attent!c.n ef recognised usociations 

and "f the tl ade to the various aspects 
,'f il1~l"al trading that was going on 
with a view ~o stopping such trading . 
When this did not have the desired 
result, the commission had to carry 
out raids on firms alleged to be 
can-ying on illegal trading, . through 
the agency of the State Governments, 
and the necessary prosecutions were 
launched, and many persons were 
prosecuted. So, these are the problelllll 
that the commission is facing. 

The point is whether with the 
powers given under this clause and 
also the clauses that follow it, we 
shall be able to solve the problem. 
So far as 'kerb' trading, that is, trad-
ing outside official hours is concerned, 
I do not think this Bill will go far 
enough, because generally, such trad-
ing is unauthorised and it is carried 
on outside official hours. Therefore, 
it is very difficult to trace it. On the 
previous day, outside the official hours, 
they make some deals, and on the 
next day, they may regularise them 
as if they entered into these deals or 
these contracts during the offtcial 
hours. Thus, they escape. 

There is also another thing. Taking 
action against the persons concern-
ed is not so easy. It is quite difficult. 
Therefore, whatever control or regu-
lation of the forward market we can 
exercise will be through the good 
offices of these associations. That 
being the case, the other provisiOns 
of this Bill, namely the new chapter 
that is now being provided, and also 
the clauses making the penalties more 
severe will not go very far. 

So far as penalties are concerned, 
three Members have spoken about it 
in detail, and one Member was rather 
very much obsessed by it, and he said 
that on mere technical grounds, we 
should not indulge in giving jail 
punishments. I do not agree with 
him, and I do feel that this type of 
punishment will have the desired 
effect to a certain extent. But the 
point is that it would not solve the 
entire problem, as has been the cue 
in regard to many other things. It Ia 
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Just possible that the people concern-
ed may find a class of persons in 
whose name they trade and the 
persons in whose name they could 
trade may face imprisClJUllent, and the 
real person behind him will go scot-
tree. 

So, the only short point that I want 
to make is that the various powers 
tint already the commission possesses, 
aad the powers that are now sought to 
be given will not be enough to solve 
the problem. The problem will have 
to be solved outside the purview ot 
this Act by various other activities 
and through the climate that we shall 
be creating through the recognised 
associations and so on. 

I wish that the commission gets the 
spirit of confidence and the hesitancy 
that I had experienced in its working 
10 far would not be there here-
after. The very f·act that they 
would go into greater details and 
try to get evidence and so on will 
mean that there will be no difficulty 
in case of prosecution, and the 
prosecution would be succe~sful. 

But I hope that this verY provi~jon 
may not make them hesitant or mean 
delay in taking action. That was my 
apprehension, and I hope that my 
apprehension will remain not well-
founded. 

With these remarks, I support the 
Bill 

Shl'j A. P • .Jain (Saharanpur): Shri 
V. P. Nayar is reported to have said 
yesterday that in a planned economy, 
there is no place for forward markets, 
that is. for forward transactions. Shri 
V. P. Nayar appears to have forgotten 
that in our planned economy, the in-
dustrial activities are divided into 
various sectors. Firstly, there are 
public enterprises, which are owned 
and worked by the State. Secondly, 
there are enterprises which are pri-
marily to be run by the State, but in 
which, in exceptional circumstances, 
priva'e industrialists are also allowed 
to partake. Then, there is the third 
sector, of the organised industry which 
Is controlled and left primarily to the 
private enterprise. Lastly, there is a 
1545(Ai) L.S.-4. 

private seetor WhlCh is not much orga-
nised. Behmd all this is the agricul-
tural seeLor which produces raw mate-
ria.s, and wh.ch is more or less un-
organised. Therefore, our economy ill 
not a wholly sociahsed economy. lD 
the system of planning, it appears to 
me, that there is not only scope but 
necessity for forward markets. For--
ward marketing, if indulged in exces-
sively, leads to speculation. Wi,hiD 
cer,ain limits, it helps to hold the 
price line. I was, therefore, somewhat 
taken aback when Shri V. P. Nayar 
said that in a planned economy of the 
type we have adopted, there is DO 
place for forward tradinj(. 

Coming to the merits of the Bill, 
there are cerlain provisions--positive 
provisions--which, I think, are good 
and shOUld be we.comed. But there 
are omissions which, I feel, are reg .. e~ 
table and which will not be helpful, 
may I say which will be injurioUli 
to fuller control of the market. The 
hon. Minister, while moving for the 
cons: deration of the Bill, said that the 
Act has on the whole worked well 
and that its fundamental basis was not 
wrong. I am sorry I cannot share his 
opinion. The Forward Markets Com-
mission, in my opinion, has, on the 
whole, failed to control speculative 
activities. It is the experience aI 
every one of us today that speculatioll 
is rampant not only in stocks IIJlCI 
shares, but in a large number of com-
modities including food articles and 
various types of raw materials-jute 
in particular. This by itself is a clear 
indication of the failure of the Com-
mission to hold the price line. I dq 
not say that the activities of the For-
ward Markets Commission can by 
themselves hold the price line, but I 
do say that the Commismon is one cd 
those agencies upon whom the res-
ponsibility for holding the price line 
falls to a large extent. 

Among the provisions of the BW 
which I welcome are the power to spe-
cify bye-laws, the contravention cd 
which would make contracts illegal 
I think this is a healthy and salular7 
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provision. Again, the power of Gov-
ernment to suspend a member of a 
recognised assocllltion and/or to pro~i
hit him from entering into forward 
CO.racLS is another hea •• hy provision. 
Experience in the past has shown that 
a lew speculators spread over various 
parts of the country-some in North-
ern India, some in Western India and 
some in Sou.h India-have joined 
hands together in rigging the market 
to an extent which has created dange-
rous conditions. If this provision ill 
effectively and properly enforced, I do 
hope that that kind of rigging will be-
come impossible. Another proviSion 
wh;ch I welcome is the compulsory 
registration of associations engaged in 
forward trading and the limitation of 
forward contracts to specified hours, 
that is to say, any contract entered in-
to outside those hours will not be con-
sidered a legal con tract. 

Among other important provisions, 
the enhan<:ement of the punishment 
for contravention of laws and regula-
tions is another welcome improve-
ment. I particu arly welcome the 
provision wh'ch says that in case of 
recurrent offence, that is when a per-
son has contravened a provision of 
law a second time, he will have to 
compulsorily undergo imprisonment. 
Besides this. a few other provisions, as 
for ins'anee, vesting of the power of 
·a civ'l court in the Forwa,.j Markets 
Commission, will certainly make its 
working effective. It is a good provi-
sion. The power of Government to 
prescribe the maintenance of certain 
account. and other documents and the 
.submission of returns wiil, I think, 
:regularise the working of the associa-
"tions. . 

While all these are welcome provi-
sions, I feel that they are very very 
.incomp1e<'e. The main s'ructure of 
the law has been maintained as it is 
.namely, that the Forward Market~ 
~ommis~iOn under the pre~ent Act has 
the power to notify rer+ain commodi-
ties in r~ of whkh forward trans: 
actions cannot be entered into. The 

same structure has been maintained 
after the amendment of the law; 
namely, in futUre too the CommisSIon 
shall have the power 10 spec.fy cer-. 
tain commodities in respect of which 
forward contracts will be prohibited. 

What is our past experience? The 
House will remember that at one time 
-I believe a couple of years or .0 
ago--forward trading in gram was. 
prihibited. What did the speculators 
do then? They began to speculate un-
der the name of archar and those con-
tracts, although they were in reality 
forward contracts in gram, were done 
under a fake name. So .ong as a wide 
area for forward marketing is left to 
the specula.ors, they will circumvent 
leglal provisions and continue to specu-
late in prohibited articles under an-
other fake or camouflaged name. Be-
sides, speculation today has reached 
such vast dimensions that the vast 
scope now allowed to speculators will 
come in the way of the Forward Mar-
kets Commission in controlling market 
conditions. I wish to suggest in all 
humility to the hon. Minister that he 
should revise the scheme of the law 
rad:cally, namely, that forward trad-
ing should be prohibited in all articles 
ex~ept thOSe which are permitted by 
the Forward Markets Commi.sion. 
Firstly, contracts for forward trading 
must be entered onlv through a recog-
nised association. That provision • 
there. Secondly, they will be entered 
into only in re,pect of commodities in 
wh;ch the Commission arows forward 
marketing. In all other commodities, 
such transaction~ will be completely 
and totallv prohibited. That alone can 
bring sanity to the markflts. 

What do We find, Take the Stock 
Exchanlle. In the case of a certain 
companv, shares valUed at Rs. 50 were 
sold in ad'vance even before the share 
.capi'al had been subscribed at abOut 
R~. 350 per share, that is at a premium 
of 600 per cent. 

Shrl Nau'Ihlr Dharucha (East Khan"-
d~h): What has it to do with for. 
ward trading? 
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Shri A. P. JaiD: I am ~ of 
apeculation. That is the condition of 
lPecuiation in the market today. For-
ward trading does add to speculation. 
It enables people to specula~e. 

The holding of the price line during 
the Third Five Year Pum pe.iod has 
been accepled as a very important 
aspect, towarcls which our effor..s 
should be directed. The Planning 
COmnllssion had laid down that in the 
Second Plan that speculative tenden-
ci<>s must be curbed. It has laid down 
certain fiscal and monetary measures 
physical controls, e.c. The Reserv~ 
Bank has been trying to control the 
avai,ability of credit by various mecha-
nisms. The steps tak~n by the Re-
serve Bank have succeeded to a cer-
tain extent. Certain fiscal measures 
have also been taken and they have 
suc-eeded to a limited extent. In 
order to hold the price line, we know 
that Government have imposed price 
control, movement control and so on. 
All ov~r the world, the experience has 
been that the fiscal and monetary COD-
troIs and physical controls have suc-
ceoeded only to a limited extent. Even 
in that monolithic State I refer to the 
USSR-physical controls we:e tried. 
Prices were laid down for a large 
number of commodit'es but they fail-
ed to enforce these prices. In Russia, 
even today, there are two flourishing 
markets-DI1e controlled marke~ which 
sells commodities at conlTolled prices 
and s'de by side of the controlled mar-
ket, there is another market a sort of 
a free market where the same com-
modities are being sold at a much 
higher price. When the Russian Gov-
e~ment, w'th alI i's power and might, 
failed to enforce the pri('es. it made 
the black market into a white market. 

We have tried a number of measures 
at control in India, and the control 
over ~he forward marke'ing is very 
~enhal for maintaining the price 
1me. I do not say that we are in the 
grip of an 'nflation now but there are 
certain inflationary trends in the 
coun'rv and the prices have been ris-
Ing. Forward· market flourishes when 
the prices have a tendency to go up. 

So, curbing the forward markets be-
comes aI. t.he more nece~sary. We are 
going to have the Third Plan which 
wili be of a vast magnitude. If the 
price. continue to have a tendency to 
go up, the forward markets will ex-
pand more and more. I do not say 
that it is not usefuL So long as there 
is a private sector, the industries would 
like to assure themselves of supplies 
and raw materials. But forward 
markets can be utilised for 
this purpose, genuine marketing 
operations and also for speculation. 
We must not allow the speculative 
tendency to have free play. It is for 
that reason that I feel strongly that 
the scheme of the law must be 
changed and forward marketing 
allowed only under controlled condi-
tions where it is nezded for genuine 
trading purposes and not for the pur-
pose of speculation. My apprehen-
sion is that if vast scope is left open 
to forward markets, speculation will 
continue. Therefore, I consider tlta 
law is a hal ing law. I know that the 
Forward Market Commission is afraid 
of radical changes, which my sugges_ 
tion implies. I know that a big bur-
den will falI upon the Commis-
sion but this House feel greatly con-
cerned about certain important mat_ 
ters-holding of the price line is one 
of them-and necessary steps must be 
taken. Mere administrative difficultie3 
0" timidness of hearts should not be 
allowe:i to come fn the way of heal-
thy economic grow:h. Unless this 
law is made much more strict than 
it is today, it will fail in its object, as 
it has failed in the past. The hon. 
Minister should give a li·tIe more 
thought to what I-have said. Mter 
all, the Forward Contracts Act has 
been lhere on the statut~-book for 
many years. This amending Bill has 
also been under consideration for a 
long time: there is no great hurry 
that the Bill should be passed at once. 
It may be referred to a Select Com-
mitte~. I find there is a proposal for 
the circulation of this BnI to elucidate 
publ'c opinion. We mqv not go so far 
but a~ the issues involved are grave, 
we Will lose no~hing if a little more 
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thought is given to this problem. I 
would, therefore, earnestly request 
the hon. Minister to refer this Bill to 
a Select Commi.tee, so that, if I hap-
pen to possess a view and 1 feel 
strongly about it, it may be discussed 
in the Select Committee. There 
would be no loss in that and I hope 
the hon. Minister will accept my pro_ 
posal. 

Mr. Speaker: In the House of Com-
mons the practice . :at ill followed is 
that as soon as Parliament mee~ 
and yearly also--a number of com-
mittees are appointed for various 
departments. They are not for the 
purpose of advising the Gov-
ernment. They are standing com-
mittees to which automatically 
every Bill is referred for vetting. 
The departments no doubt take extra 
care to prepare the drafts of the Bills 
that are placed before the House. 
However carefully it may be done 
there may be something more to be 
done and others :..; 0 may make some 
contribution. I feel that we must 
haVe some similar pcactice here 
so that we may refer every Bill that 
com _; up to a Commi~tee of the House 
so that we may know the combined 
opinion, and also whether the hon. 
Members are for or against, and 
whether the Government accepts them 
or not. I a-m seriously considering 
why we should not follow the practice 
of the House of Commons. The House 
as a whole is entitled to bring to bear 
its own opinion apart from the ques-
tion being considered by the Govern-
ment. It can be done unless there 
are exceptional circumstances where 
there is absolutely not a day to be 
spent. Originally we considered in 
the Business Advisory Commi'tee that 
this matter might go to the Select 
Committee. There is no harm in that. 
Tomorrow is a holiday and day after 
tomorrow is also a holiday. If it is 
referred to a Select Committee, we 
can have it back even on Monday. 
The hon. Ministers may consider thal 

The MiDlster of Commerce IUld Ia-
dutry (Shri Lal Bahadur Shastri): 
Sir, the first point is of course, a 
general matter and we will abide by 
whatever decision js taken by the 
Government in consultation with the 
hon. Speaker. 

In regard to this particular mea-
sure, if you so desire, I shall have no 
objection to its being referred to the 
Select Committee but it will have to 
be a joint Committee. Secondly, I 
would very much like that this Bill 
is passed in this very session. We 
are very particular about that because 
we have to take immediate steps or 
measures in regard to certain comma-
di~ies, about jute, as my hon. collea-
gue had said, the position is getting 
really difficult and we do want to 
take some action. Unless this Bill is 
passed, we have not got the powers 
to take any such action. 

Mr. Speaker: There is no difficulty 
about getting it passed in this sea-
sion. 

Shri Beda: I may submit that the 
purpose of referring this to the Select 
Committee would not be fully served 
if it is rushed through. In the Select 
Committee, not only the opinion of 
the Members would count but the 
evidence and the opinion of the inter-
ests concerned producers, forward 
market-interests, industry etc-should 
also be taken into consideration. From 
that point of view, if we rush through 
it in the Select Commit'ee, the pur-
pose would not be served. I do not 
find there are any provisions here 
which are so urgent or i'mportant that 
unless we rush through this Bill an4 
pass it in this session Government 
will not be able to do much. 

Shri A. P. lam: May I add a word, 
Sir? This measure -bas been under 
the consideration of the Gover!lment 
for more than a year, perhaps for 
about two years. It is true that cer-
tain situations may have arisen, but I 
do not think that those situations are 
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of such supreme unportance or such 
a grave injury is likely to be caused 
as not to allow this matter bem. 
given a little more consideration. I 
think, Sir, it would be better if this 
Bill is referred to a Select Commit-
tee. 

Shri Warior: Even when the origi-
nal Act was passed the producers who 
are more concerned than all others 
were not consulted. The State Gov-
ernments have also got some experi-
ence of this because only in recent 
years these markets have spread 
throught India. Formerly this market 
was concentrated in Bombay and then 
it extended to Calcutta. Now even 
the foodgrains market is affected by 
this. It is true, there may be some 
urgency but, at the same time, it 
must. be more comprehensive and the 
present situation also must be taken 
into consideration. I, therefore, think 
that a Select Commit tee will have to 
go through this more seriously and 
then make the necessary amendments. 
The only urgent measure contained 
in this is the appointment of one more 
member to the Commission. That 
may be very urgent because the work 
is increasing day by day. In regard 
to all other matters, it is very impor-
tant that the interests concerneCl are 
consulted and the Bill goes throu/!h 
the processing of a Select Committee. 

Shrl A. p. Jain: The operative por-
tion remains the same. Now the For-
ward Markets Commission has power 
to prohibit forwe.rd trading in respect 
of certain commodities. In the future 
also that power remains. The only 
thing nOw provided for is some higher 
punishment, maintenance of certain 
registers and submission of certain re_ 
turns etc., setting up of recognised as-
sociations etc., They will certainly 
take time. Government will have to 
frame rules and do other things. By 
and large, there is nO urgency in these 
matters and nothing can" be done all 
at once. 

Shrl Lal Bahadur Shastri: No, Sir. 
In fact, Shri Jain supports our step. 
If there is not going to be anv major 
change in thill Bill he should have no 

Amendment Bill 
objection. If the Bill has to be consi-
dered in a much wider context, well, 
there can be another occasion and \he 
Bill could be referred to a Select Com-
mittee. But there are many other lal-
ters and it is not only the case of jute. 
Hon. Members have laid stress on 
stabilisation of prices, especially the 
Members of the Communist Party, and 
I am surprised that they should sug-
gest a step which will delay this mea-
sure. 

Shrl Iudrajit Gupta (Calcutta-South 
West): We went more effective steps. 

Shrl Lal Bahadur Shastrl: But let us 
take some effective steps. You are 
preventing me from taking some effec-
tive steps at the present moment.. 
According to your advice, Sir, I wall 
prepared to agree that this matter may 
be referred to a Select Committee, but 
as I requested you before we would 
like to have this Bill passed by boih 
the Houses during this session. 

I do not want to take your time, Sir, 
but I would like to point out that there 
are many things provided for in this 
Bill. For example, there is kerb 
trading. We propose to take steps 
against kerb trading. For this we 
thought it proper that if kerb rates sre 
published in newspapers it will have to 
be stopped. There are other matters 
also. 

Shrl Naushlr Bharucha: This Bill -is 
not going to stop all that. 

Shrl La! Bahadur Shastri: Inspite 01 
the Indian Penal Code and the Crimi-
nal Procedure Code robberies and 
dacoities are taking place-that is a 
different matter altogether. But the 
point is that we have to take some 
steps. In fact, Shri Jam wants to 
widen the scope of the Bill. He wanta 
that all commodities should be banned 
except those in which Government al_ 
lows a regulated trading. Well, if, 
for example, we have got 14 items 
in which there is regulation and cont-
rol, we can increase the number to 
20 or 25. it all depends UPOD the 



Forward Contracts DECEMBER 9, 1960 (Regulation) Amend- 4836 

[Shri Lal Bahadur Shastri] 

strength of our staff and organisation. 
Up till now we did not want to extend 
these controlled markets. My idea is 
that we should do it. So, in a way, 
we will be meeting Shri Jain's pOint 
of view. 1 would, therefore, request 
you, Sir, that this Bill may be allow-

ed to be proceeded with. There is 
ilardly any time for it to be referred to 
a Select Committee. If it is referred 
to a Select Committee we will not be 
able to get it passed during this ser-
sion. So, because elf the necessity ot 
stabilisation of prices-we may not be 
able to do much, but we should be al-
lowed to do whGtever could be done 
-I humbly request that the B .. ll may 
be proceeded with. 

Mr. Speaker: If it were only a 
matter of a couple of days, 1 thought 
we could get through with it. Now it 
appears that bigger things are sought 
to be done. The hon. Minister will 
later on think about the further 
changes that may be nl!Cessa~. This 
will be an emergency measure deal-
ing with the immediate problems and, 
of course, a long range view will be 
taken later on. 

Sbri A. P. Jain: With your pennis-
sian, Sir, may I again appeal to the 
hon. Minister? Where is the urgency 
about any ot the provisions contained 
in this Bill? In fact, the Government 
Will more or less, be tinkering with 
the pr()blem which will be ineffective. 
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Mr. Speaker: Pandit Munishwar 
Dutt Upadhyay. Then I will call Shri 
Oza and then Shri Nathwani; also 
Shri Indrajit Gupta. We have allowed 
one hour for the clauses. There is no 
need for the third reading. Therefore, 
till 2'30 we will carryon with the 
clauses and dispose of the Bill. The 
general consideration of the Bill will 
go on till l' 30, because I find there are 
tour more hon. Members who want to 
speak on this motion. We may 'ake 
some 15 or 20 minutes more for the 
clauses. 

I would also urge upon the hon. 
Ministers, not only in this case but in 
other cases as well, that whenever sucl} 
matters come up, they may also pass 
on to the Lok Sabha Secretariat ex-
tracts from any opinions that they 
have received. I am sure that the 
Government gathers the opinions of 
various bodies in matters of this kind. 
Instead of allowing hon. Members to 
say what the producers and others 
have said, Government themselves 
may cansult and circulate to hon. Mem-
bers extracts from various opinions 
for and against. Generally, in respect 
of these matters, it is better to apprise 
the House of both the views, whatever 
decision Government may take ulti-
mately. 

Pandit Munishwar Dutt U)l8dhyay 
(Pratapgarh): Mr. Speaker, Sir, t.hW 
Forward Contract Act has been work-
ing for about B years in our count.-y. 

. Although it is more or less a techni-
cal matter, and ordinarily people do 
not understand the intricacies of it, the 
~ubiect-matter of this Bill before the 
House is much simpler an affair, be-
nause mostly I find that the provisions 
have been made for punishing me 
offences that are generally committed, 
about which there are complaints In 
the number of reports that we ha'/e 
received regarding the working of tllis 
Act. Before I proceed with the other 
provisions, I would like to say on the 
poinl whether the Bill is to be refer-
red to a Select Committee or not, Ihat, 
lor these provisions, it is not ne~el
sary that we should have comprehen-
sive consideration. Of course, if other 
amerdments are to be brought in, that 
is a different matter. 

Shri A. P. Jain: That is exactlT 
what we want. 

Paudit Munishwar Butt Upadhyay: 
For the time being, urgency requIres 
certain cases to be dealt with. There 
is l'o:' provision for deterrent punish-
mer.~ and such fines as have been 'm-
posed have been very small. On \.ilat 
account, there is no check upon the 
speculation of the persons who are-
committing irregularities and illegali. 
ties in the forward market. So, I 
wou1.d submit that it is proper to pro-
ceed with this Bill immediately and 
pas~ it. If other amendments are 
necessary, they might come later. 
After hearing the arguments of the 
Minister, I feel that with the imme-
diate passing of this Bill irregulariLi~ 
and illegalities in the forward market 
may be checked· to a certain extent 
although it is very difficult to remove 
them altogether. 

The reports that we have been 
receiving regarding the working of the 
forward market disclosed a number 
d iJlegalities and irregularities which 
hav£ been repeated almost every 
month. A number of cases are there 
but I find that the Commillion has 
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been taking very little action against 
"the defaulters. The reports disclose 
·that the number of l)rosecutions was 
very small. Even the bye-laws were 
not framed till now. So, there was a· 
default on the part of the CommisJion 
itself. Government should have taken 
proper care to see that bye-laws were 
framed, prosecutions were launched 
·and that proper action was taken 
against the defaulters. But now th~y 
nnd themselves in a difficult position. 
The speculators have gone to the ex-
tent of committing offences hundred 
times, because they are fined only a 
lew rupees. 

If deterrent punishment is provided 
lind if they are sent to prison fo!" a 
few days or months there might be 
jiomc check. The irregularities that 
h::,ve been generally reported were of 

. dawa trading, kerb trading, etc. which 
.lIre serious offences. Also, trading has 
lIeen going On in the commodities 
which are prohibited and where no 
hading can take place. A suggestion 
-was made just now that the provision 
may be charged altogether to the ellect 
that in the case of those commodities 
L'l which trading outside is allowed and 
15 not prohibited, they should not be 
prohibited; o:herwise, all the rest of 
the commodities should be prohibitpd. 
If that amendment comes, it will be 
very comprehensive and it might cover 
the entire ground leaving a few com-
modities only. But so far as this BIll 
goes that is not the amendment before 
us. 

The other complaint we have been 
receiving is regarding trading in op-
Lions also. I do not know what provi_ 
sions are there and whether they are 
good enough to control the market. 
There are some steps which are being 
taken now and if deterrent pun\sh-
ment is provided, it is likely that we 
might to a certain extent check tht-
offences that are being committed in 
the market. 

'Jhe provisions in this Bill which are 
very welcome are those for fivin8 

mentBiZl 
authority to police officers to search 
the premises of any firm for account 
books and other documents. As a ma,-
ter of fact, in these transactions, no 
documents are available and matter. 
Dre oral. There is no recorded evi-
dence of it. Even if prosecution is 
launched, it is difficult to convict ille 
accused. So, it is absolutely necessal")' 
that the police officers are authorised 
to seize some sort of account boob 
which are kept in the offices so that 
there may be scme documentary evi-
dence of such offences. 

The other difficulty is that the Com-
mission has no power to call witnesses 
or examine them on oath. This provi_ 
sion has now been introduced and it 
might help to a certain extent. 

Previously members of associationa 
who were defaulters could not be sus-
pended. Now the amend:ng Bill pro-
vide that they can be suspended. This 
might have some check over them. 

Registration of all the associations 
is being made compulsory. That is one 
thing by which some complete com-
prehensive record can be kept of all 
the associations and the defaulting as-
sociations may be brought to book. 

The last thing is the provision for 
deterrent punishment for persons who 
are previous convicts. This provision 
is very essential. Objection was raised 
yesterday by Shri Morarka that for t.he. 
second offence imprisonment is bel'll 
made compulsory and that this should 
not be done. As a matter of fact, 
I may remind him that even under the 
Indian Penal Code for 'maarpeet'-
grievous hurt-under section 325, im-
prisonment is compulsory along with 
fine. So, it is not so bad. Of course, 
there is another provision where the 
presumption of guilt will be against 
the accused. This appears to be a little 
more serious. He has to prove the 
contrary. That is a difficult task. But 
considering the circumstances of the 
transaction-it is an oral and it is al-
most III. chaotic condition prl!vaiIinl in 
the forward market-I do not think 
that it is possible for the prosecuUon 
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to prove any offence or guilt unless 
there is a provision like this. That is 
why I reconcile myself to it. Other-
wise, this provision is, obviously, very 
pernicious and it should not be made. 
But under the cIrcumstances prevail-
ing in the forward market, we can ac-
cept it. 

Yesterday Shri Nayar started by 
·saying that this Act should be re-
peal€d altogether. I do not know 
what he means by it. Does he mean 
that wihtout the Act things will go 
on straight or does he want chaos in 
the market? He said in the !PC, Cr. 

:P.C. and elsewhere there are provi-
.sions which can very well cover the 
offences committed in this market 

.also. But how far are they effective! 
When a special _ctment is made 
tor the purpose of con trolling these 
markets and still the market is not 
being controlled p~,perly and the 
hon. Minister has to come forward 
with an amending Bill to have more 
powers for the Commission, I do not 
"know how, in case the Act is re-
"pealed and we depend on the general 
law for punishment of offences that 
wil! be effective in the case of these 
markets. 

Then he wanted the Bill to be 
circulated. As I said, there are very 
'few Pl""ple who understand the intri-
c3~ies of the market and can live 
any' opinion about it, and, that is, 
those very people who are perticipa-
ting in the market for speculation. 
"l'hey understand th" 'r.orkin, of the 
market and it is only they who may 
be able to give IIOme opinion about 
it. The circulation of the Bill to the 
peop!e in general or persollll who 
know little about it will be of no 
avail. Therefore, circulation of the 
Bill is out of question. A Select 
Committee may be more appropriate 
for more comprehensive amendments 
and it might then be brought in. As 
:regards repealing of the Act, that will 
only create a chaotic condition. 
Therefore, I submit that the Bill may 
be adopted, as it is, without any 
amendments. 

Shri Oza (Zalawad): I can very 
well appreciate the feeling of several 
hon. Members who spoke before me 
about the price line. I am only 
equaJiy anxious that we have to see 
that the priceline is held at a proper 
level. Otherwise, as was rightly 
pcinted out, our Third Plan on which 
we have stated so much will per-
haps fail. But could we find fault 
with the Forward Markets Commis-
sion for the way in which it has 
functioned? I think we are laying 
the blame on wrong doors. I hold no 
brief for the Forward Markets Com-
nusslon. But do we not know that 
the prices are going up and cannot be 
controlled because of the large money 
supply that has been injected into the 
community, because of the prcjects 
that we have undertaken which have 
long gestation periods, because pro-
duction is not speeded up? Do we 
not know that because of these things 
priceline cannot be held. It dces not 
mean that the Forward Markets Com-
mission is not functioning well. I 
think it is not a correct line to take. 

I know that forward marketing has 
been going on in this country for the 
last so many years. I remember 
even before 1950 there were so many 
places where so many markets func-
tioned in a chaotic condition. For the 
first time in 1952 we tried to instil 
soone discipline in these markets by 
bringing the Forward Contracts 
(Regulation) Act. That discipline has 
to be slowly and gradually instilled, 
I think; it cannot be imposed all of a 
sudden. We want the trading com-
munity to observe some traditions, 
some ,conduct and some mode Iof 
behaviour. We have to instil a sense 
of dicipline in this community which 
has been undertaking this forward 
trading for the last so many decades, 
as I have been saying. 

If you see the operation of the Act 
and the manner in which the Com-
mhsion had been functioning, by and 
large, you must say that it has done 
well. If you read the report of the 
Reserve Bank on "Currency and Fin-
ance" you will find that the Forward 
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Markets Commission has taken appro-
priate steps in regard to certain com-
modities by imposing stiffer margin 
and by takinkg other steps whenever 
there was a need. Now the Reserve 
Bank has control over the whole 
fiscal and monetary pelicy of this 
cou.try. Still, it has not been able 
to hold the priceline at all. It has 
got huge powers to impose selective 
controls on so many things. Still, we 
also know that, un:ortunately, it has 
not worked as successfully as we 
desire. In the same way, the Com-
mission has a very delicate and very 
arduous task to perform. It has to 
operate in a market where a large 
number of persons are operating. It 
has to ccunteract againts the steps 
which are taken by certain people to 
disturb the economy in a certain way, 
fOr linked with that are the fortunes 
of so many people who in most cases 
are middle class people and also pro-
ducers. So, the Commission has to 
function very gigilantly. At the 
same time, the task it has to perfonn 
is very delicate. I have been feeling 
that by and large the Commission has 
functioned well and it has taken ap-
propriate steps at the appropriate 
time. So, I have nothing but a feel-
ing of satisfaction in the way in 
which it has operated up till now. 

8hrl Lal Bahadur Shastri: But the 
Commission itself feels that it should 
have a little more power. 

Shrl Oza: I am only too glad that 
you have brought this Bill, and I 
wish it sRould be passed as imme-
diately as possible, because in view 
of the jute crisis that we are facing 
we want to ann the Government and 
the Commisison with whatever 
powers they want. We do not want 
them afterwards to give the excuse 
that for the lack of this power or 
that power they cannot control that 
particular commodity when it is re-
quired to be controlled. Therefore, I 
welcome this Bill. 

I also welcome certain features of 
this Bill. For examp'e. there is now 
prevIsion for registration. Every 
association which indulges in forward 
trading shall have to be registered. 
It is a good thing, because so far 
there has been some confusion about 
trading and we did not know whether 
a particular type of transaction is per-
missible or not permissible. Now by 
this provision about registration I 
am sure they will be properly c~ 
trolled. So, they will be benefited by 
this registration.. It will also consi-
der the articles in which they are 
trading and see to it that their prices 
do not go up. That will also be the 
responsibility of the Commisison. So, 
I welcome this provision and I am 
sure that it will benefit the market 
also and we will make the work of 
the Commission on the whole a bit 
easy and successful. 

Then, the Commisison is anned 
with extra powers to take strong 
steps against those persons who are 
recalcitrant. Coming to clause 20, 
they are giving powers to an ordinary 
magistrate to issue a warrant 10 
seize documents. Any first class 
magistrate can be approached by an,. 
person who is operating in the market, 
and who is losing perhaps quite • 
good deal, for the issue of a warrant 
for the seizure of documents. Tha* 
will disturb the whole market. Such 
a responsible work, in my opinion, 
cannot be entrusted to an ordinary 
first class magistrate. Therefore, I 
have moved an amendment tihat this 
work should be entrusted to a dis-
trict magistrate. He knows the tra-
ding community and he can decide 
whether a party apprcaches him for a 
genuine grievance or he only wanta 
to disturb the market. Because, 
taking such an action is a very 
serious matter. So, we should not 
entrust that work to an ordinary first 
class magistrate; we should entrust 1& 
to more responsible officers. There-
fore, I have moved an amendment 
which, I hope, the hon. Minister will 
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accept. I wiII come to that when we 
aake up the clause by clause consi-
deration. 

8hri Nathwaul (Sarath) I rise to 
welcome the Bill as it contains several 
whclesome provisions, though I would 
point out that it does contain a few 
provisions which are not satisfactory. 
The previous speaker very ably 
pointed out hcw there are several 
factors today which are operating in 
the country and how in those circums-
tances the priceline could not be 
stabilized and how it is not fair to 
blame the Forward Markets Com-
mission for the failure to stabilise the 
prices. It was also stated that the 
Act has acted well. I do not agree 
with that. I am aware that it the 
Act or the Commissicn has not suc-
ceeded in regulating the market to 
the extent to which it was expected 
to function within the limited 
aphere available to it, the reason was 
that the powers that were going were 
not adequate, and that is the precise 
reascn why added powers are sought 
to be given in this Bill. 

But looking both at the contents 
as well as the manner in which these 
provisions are couched I did feel, and 
I do feel today, that it wculd have 
been better it this Bill could have 
been referred to the Select Commit-
tee, and I wish that a compromise had 
ben arrived at whereby the passage 
of the Bill would not have been de-
layed beyond the present session. 
But that is not to happen and we 
have to make the best of the situa-
tion. 

13·S8 hrrJ. 

[SHRI limA in the Chair] 

The existing provisions fell very 
far short of the requirements and 
that is why several additional powers 
are being conferred under the present 
Bill. Several hon. Members have 
enumerated them and have tried to 
show the reasonableness of the neces-

Slty of introducing those measures. 
Thus, reference was made to the pro-
vision for registration of associations. 
Also, a reference was made to in-
creasing the activities of the Commis-
sion. Then under the Bill the con-
travention of the provisions of the 
bye-laws is made illegal. There is 
a difference between a contract being 
made void and it being made illepl 
because if you simply make a contract 
void the collateral transactions are 
not thereby a1fected, but if you 0DCe 
make it illegal, even those operations 
would be covered. For instance, a 
ccmmisison agent paying money or 
receiving monies under a void con-
tract would be entitled to recover it 
from his principal or to pay the sum 
to his principal. But there are some 
provisions in the Bill which appear 
to me to be highly objectionable. I 
will point out some of them. 

Take for instance clause 6 under 
which a new section, section 4A, is 
scught to be introduced. Under sub-
section (2) the Commission is beine 
given power whereby the Commissioll 
can require any person, subject to 
privilege which may be clainled, to 
furnish information on such points or 
matters as, in the opinion of the Com-
mission, may be useful for, or rele-
vant to, any matter under considera-
tion. In my opinion it would have 
been quite sufficient it information 
which was sought for by the Com-
mission was to be useful or relevant 
to any matter under the consideration 
cf the Commission. But here in the 
Bill it has been mentioned that whe-
ther it is useful or relevant is also to 
be decided by the Commission.. I 
cannot understand why this expres-
sion 'in this opinion of the Commis-
sion' has been introduced here. Of 
late we are becoming so fond of this 
expression that while conferring 
powers upon the executive we alway. 
say "if in the opinion of the Govern-
ment or the particular authority con-
cerned it is desirable or if he is satis-
fied". There may be circumstancea 
to justify this subjective test, but 
here when you say that the informa-
tion must be usefUl for or relevant to 
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the matter under consideration, the 
matter should have stopped there. 
Why do ycu want to confer this fur-
ther power, namely, of making the 
usefulness or relevancy of the matter 
a rna :ter of opinion of the Commis-
sion? That is objectionable. 

Then I come to clause 13. There 
we find that under new section 12B 
power has been given to the Com-
mission not merely to close the trans-
aeticn in the market ..... . 

Mr. Chairman: I may sUllgest to the 
hon. Member that he may take that 
up at the time of consideration of the 
particular clause. 

Shri Natbwam: I am thankful to 
you, but I may not take the time of 
the House at that time. I am merely 
pdnting out how in several respects 
the Bill is defective. If the matter 
had been referred to the Select Com-
uti ttee, such defects could have easily 
been cured. Now that there is no 
time for that, I am trying to point 
them out. 

I was trying to point out that the 
power of the Commisison to close the 
individual transac\icn is objectiona-
ble. In my cpinion even if such a 
power were to be conferred ..... . 

Shri A. P. lain: It exists under the 
present law. 

8hri Natbwani: No, not of closing 
the transaction of an individual mem-
ber. I wiil be thankful to the hon. 
Member if he pcints out that power. 
I can understand the general power 
under which in regard to an emer-
gency having arisen the Commisison 
has the power to stop the business 
altogether and close the outstanding 
transactions at a particular rate; it 

. dres not operate to the prejudice of 
any particular person. This may 
savour of discrimination. Therefore, 
• suggestion was made that if at all 
Government is to exercise this power 

or if at all such a power has to be 
conferred on the Ccmmisison, such 
a power should be used in consulta-
tion Or after consultation with the 
board of that association. 

I come new to the provisions con-
tained in clauses 17, 18 and 19. I am 
afraid that they are expressed in wide 
terms. For instance, I am taking 
new section 20, sub-section (ii) 
which says that any person who-

"fails to furnish any return, 
statement or o~her document or 
any information or to answer any 
question or to comply with any 
requisition made under this 
Act ...... .. 

You have to see that if he fails to 
furnish any return or to give infor-
mation or to answer any question, it 
does not go with something which is 
sought under the Act. So the Com-
mission can ask any question it likes. 
I know that is not the intention. That 
is not what is sought to be done. But 
the intention is to be gathered from 
the words used. It you express your 
intention in very wide terms, it .is 
liable to be abused. Sometimes such 
things do occur. Therefore it is highly 
necessary to express your intention 
in words not too wide or too narrow 
to give expression to that intention. 
I am merely pointing out one further 
instance of how the language used is 
rather loose. It required to be 
checked up, otherwise it opens the 
,'., rs too wide for arbitrariness or 
cap"iciousness on the part of those 
who have to govern it. 

Lastly, I do feel that the minimum 
punishment of imprisonment cf one 
month is uncalled for, particularly 
so when, as I p()inted out, in the 
preceding portion of section 20 you 
say that failure to answer any ques:' 
tion or to give any information which 
is called for is also penal. Therefore 
even for such technical offences with-. 
in the four comers of the law it ia 
possible to have more than one punish.;. 
ment and in such cases to inflict • 
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month's punishment in any event is 
not at all justified. It is not at all 
called for. This discretion should 
have been left to the courts because 
both things are sought to be imposed, 
namely, impriscnment as well as fine. 
What should be the period of impri-
IOnment should have been left to the 
discretion of the court and it should 
not have been made one month as 
has been done here. 

Before I sit down I want to point 
!tut one serious flaw in this Bill. We 
have made provisions in the existing 
Act that contravention of certain bye-
lAws will render the contract void. 
Now we have gone a step further. 
We have made such contravention 
illegal which is punishable also. But 
one thing which should have been 
done has not been dene, namely, the 
bye-laws on the rules and regu:ations 
of that association must specify that 
the contravention of certain bye-laws 
,hall render the contract either void 
or illegal. In the absence of such 
a specific provision in the bye-laws 
themselves the contract is neither void 
nor illegal and the merchants can 
drive a coach and four through the 
entire Act under the whole set of 
rules or bye-laws. I have come 
across such lacunae in several sets of 
bye-laws in Bombay. The idea under 
the Act is this that there should be 
two sets of bye-laws. One is bye-
laws which go to the form or the 
making of the contract and the man-
ner in which it is to be made. These 
are considered vital and essential 
bye-laws. The idea was that their 
con traven tion should entail the conse-
quence rf the contract being rendered 
void. There may be other bye-laws, 
not sO important. They may be of 
an administrative or routine nature. 
·.Therefore, it was not thought fit to 
render a contract which did not com-
ply with them as void. That is why 
this distinc'ion was sought to be made. 
That is why power was given to the 
Association itself to specify those bye-
Iilws the contravention of which 
would have 'his particular result. 
You are saying that contravention 

would make it either void or illegal. 
I! the Associations themselves do not 
specify, I ask this question, what is 
the effect? It has happened and it is 
happening, I know frem my personal 
experience. Even the Indian Cotton 
Association did not provide. I do not 
know the present positicn. There are 
other Associations; there is the Oil-
seeds Association, none of which pro-
vided that the contraventicn of the 
vital bye-laws would render the con-
tract void. It is not for the first time 
that I am drawing pointed at~ention 
to this. Pointed attention was drawn 
to this lacuna by me at the time of 
the passing of this Bill 1956. With 
the result that, as things stand,-they 
will stand even after the passing of 
this Bill,-if the Association does not 
include this particular item-they do 
Dot do so advisedly, deliberately, this 
consequence of rendering contracts 
void or illegal would not come about. 
That is all I have to say. 

Shri Kanungo: Sir, I am at a di&-
advantage because I have a severe 
limitation of time because the hon. 
Speaker has directed that we must 
have at leas' one hc.ur for discussion 
clause by clause. I wi'l not go into 
the academical problems which were 
posed ably by Shri V, p, Nayar. I 
have no time to go into them; nor 
have I the capacity. Just I have to 
point out that all the arguments are· 
almcst cancelled by my friend Shri 
Warior who brought before the House 
a telling example where the forward 
market is a cushioning organisation 
where violent fluctuations of prices 
are prevented. Shri Warior brought 
t·o the notice of the House yesterday 
that at a certain given time, the price 
of rubber dropped down from Rs. 3 
to one anna· or something like that and 
the drop was not abrupt, not preci-
pitate but step by step. thanks ~ the 
mechanism of forward contracts. 

The o'her fundamental objection 
which has been raised by Shri A. P. 
Jain whose experience in these mat-
ters is perhaps much more wide 
spread than at least mine, is that the 
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atructure of the Act should be such 
'that only those ccmmodities which 
are permitted under section 15 should 
be traded upon and not the resL I 
would humbly submit that even with 
,the Act as it is, it is possible to do 
that because, today forty items, mosUy 
foodgrains, are prohibited under sec-
tion 17. There is nothing to prevent 
bringing in one thousand and one 
c:ommcdities under section 17. The 
only limitation is, you do not have 
-the staff, yOU do not have the mecha-
nism to enforce this law. I will give 
you a small example. Take the case 
.of bullion. Forward trading in bul-
'lion is permitted under sec' ion 15 in 
Bombay. But the area prescribed is 
Greater Bombay, though it is a fact 
,that trading in gold goes on widely. 
Unfortuna~ely, historically this tezi-
-mandi business has been going on for 
'not only 50 years, but perhaps for 
centurie3. It is for the first time since 
1950 that some sort of regulation has 
bzen attempted in this. This Bill is 
net intended to, I would humbly sub-
mit, is not capable of holding the 
price line or preventing ftuctuations 
as such. All it claims to do is that 
at one corner, in one way, it can 
'minimise the effects of sharp ftuctua-
ti, ns. Holding the price line will 
'require various attacks from many 
direc'ions. This particular prOVISIon 
-of law stilI is very necessary. But, it 
is a part of it onlY. When applied 
in conjunction with other measures, it 
j9 likely to give results. 

As far as the Bill is concerned, it 
does make serious changes. They are 
not in consequential changes, changes 
-which, judging from the speeches 
-which I have heard yesterday and 
today, are considered by the Members 
to be very necessary. The original 
Bill was designed with the intention 
that the regulatory functions would 
be exercised by the Associations 
themselves. In fact, the Government 
-was not armed with any powers and 
deliberately so. Reading the debates 
Clf thaI. time, it will be seen that the 

hon. Minister who was piloting the 
Bill at that time expressly said that 
powers are not being taken because 
the scheme of the Bill was that the 
executive committees of the recogni-
sed Associations will regulate them-
selves. UnfJrtunately, that anticipa-
tion has not been fulfilled. Thereiore, 
we are trying to take certain powers 
which are necessary. But, we are 
not taking the whole regulation of it. 
Even today, these powers which are 
taken are concurrent powers. We 
have not taken overriding powers. 
These are concurrent powers in the 
sense that where the Associations fail 
to take action, the Commission is em-
powered ~o take those actions. 

Broadly speaking, the more drastic 
power which is being taken is 8e 
Pandit Munishwar Dutt Upadhya 
pointed out, which is certainly a 
little obnoxious to the sense of all 
juristS-is to cast the burden of proof 
upon the accused to prove his inn~ 
cence. In this type of cases, there ia 
no o'her way. I would not take the 
time cf the House. I will just men-
tion that there are more than half a 
dozen enactments of this House in 
which this onus has been shifted from 
the prosecution to the accused, some 
of them being the Foreign Exchange 
(Regulation) Act, Banking Companies 
Act, Essential Supplies Act, the Bom-
bay Prohibition Act, Preve" .on of 
Corruption Act, and the Se, Customs 
Act. Because, from the very nature 
OI tnem, tne onus OI proOI cannot .... 
discharged fully. 

One of the powers which have been 
taken under this Bill is that document. 
could be seized now with the permis-
sion of a first class magistrate. Here, 
I would refer to Shri Oza's point. I 
appreciate very much that it shoulcl 
not be done by all magistrates. I 
would have been willing to consider 
his point, but I feel that off hand I 
would not be able to do so. I feel 
that the organisational set-up today 11 
such that the district magistrate 11 
just one person in whom two functiODll 
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are combined. The power which has 
to be exercised by him here is a 
judicial power which is exercisable 
b,- all 1bIIt clus Jllqistrates. A dis-
trict magistrate is, after all, a first 
class magistrate; ihe is not lower in 
rank a first class magistrate. In any 
case, it will be open to the district 
magistrate administratively to desig-
nate such officer and such magistrate 
in the district as can hear such types 
of cases. 

Shri Oza: I think my hon. friend is 
under a misapprehension. That would 
not be possible. Any person can ap-
proach any first class magistrate and 
procure a warrant, and that would 
disturb the whole market. Very wide 
powers are being given. 

Shrl Kanungo: That is in line with 
the various Acts to which I have made 
a reference. In the Companies Act, it 
is provided like that. 

Shri A. C. Guha: (Barasat): Similar 
provisions have been laid down in 
various other Acts; a first class magis-
trate can issue a warrant of search. 

Shrl Kanungo: An officer is em-
powered wi'!! fh", pOV\'~rs of a first 
class magistrate generally after a lot 
of trial and experience. He is expec-
ted to be a man of judgment. There-
fore, he has been given the 
powers of a IIrst class magist!"ate. 
This power to search documents and 
seize them has been provided for in 
many other Acts, and recently in the 
Companies Act also, we have pro-
vided for that. 

The other provision which I think 
will ·be very useful is the one in 
regard to documents. So far, they 
have had to be provide under the 
Evidence Act, but generally the mem-
bers of the association or the office1'll 
of the association or others have been 
reluctant to go into the witness-box 
and prove the documents, wi1lh the 
result that though the documents con-
tained valuable material, they could 
not be proved undl!l" the Evidence Act. 
1545 (Ai) LS.-5 

In the Gambiing Act, and also in the 
Bankers' Act, it has been provided 
that documents ipso facto will be 
taken as evidence, and that is what is 
being done in this amending Bill also. 
This will go a long way in provine 
Dffence which so far it has ·been diffi-
cult to prove. 

Mention was made yesterday about 
·he. work of the commission in prose-
cuting 110 persons in Calcutta. The 
result, unfortunately, was that after 
'wo years of trial almost the maxi-
mum punishment awarded was just • 
fine of Rs. 30. I do not blame the 
judiciary. I do not blame anybody 
for that. But conditions being what 
they are, it is difficult to appreciate 
what type of offences are, as Shrl 
Morarka has called, technical offences 
)r commercial offences. There can be 
technical breaches of the law, and the 
magistrntes, and the prosecutiIl&' 
agency, lha: is, the btvestigatin&, 
agency, have got to bear this in mind 
fully. Here, I ean assure my hon. 
friend that where these powers are 
used, they will be used judiciously, 
and We shall try to write it out in 
executive instructions or maybe, any-
where else also; I do not know how it 
can be done, but it will be laid dOVl."1l 
somewhere that the powers should be 
used judiciously and not for vexat'oWl 
purposes. '11his will cover the drastic 
power which we are taking; as was 
rightly pointed out hy my hon. friend 
Shri Morarka and another hon. Mem-
bel", the power of the commission to 
suspend any member from operating 
in the market is certainly a drastic 
power. When the main Act was be-
fore this House, it was anticipated that 
the board of directors, being responsi-
ble businessmen and being the custa-
iians of the reputation of t>he trade, 
and the members of the community 
would exercise some disciplinary 
powers, but, unfortunately, that has 
lOt happened. It is not the particular 
~ult of our citizens in India. Similar 
lituations had arisen in the U.SA. also. 
because I lind from the law of USi-
that their regulating au'hority also has 
the power to suspend individual mem-
bers. When an individual member is 
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[Shri KaD11lIIo] 
suspended, as Shri Morarka has rightly 
poinLed out, the questions of closing 
the contract comes in. It is inevitable. 
l'he point is how it has to be closed. 
If conditions were normal, one could 
think of it, but from the very nature 
of these operations, these powers will 
be brought into force when there are 
rather abnonnal conditions. The only 
usurance that I can give is this t.hat 
We shall again lay it down in execu-
tive instructions and provide other-
wise also if possible, that in normal 
circumstances, a certain procedure 
should be followed so that people 
could know haw the closing is to be 
1ione; in exceptional circumstances, 
Shri Morarka will agree with me, no 
one can predict what will happen. 

Again, as regards the urgency of this 
Bill, about whiC'h some Members have 
been doubtful, I am glad that my task 
has been lightened -by many hon. 
Members who have spoken and who 
have also said that this Bill is very 
urgent. 

We are also making it an oftence to 
manipulate prices or to publish or 
circulate infonnation relating to kerb 
trade. This is the first time that we 
are trying to prevent what can be 
called unautmorised trading. Unfortu-
nately, kerb trade has been a bad thing 
everywhere. I am told that in the 
USA, it was so bad that millions and 
billions of dollars were wasted, and 
simple innocent citizens were being 
cheated by the so-ealled 'bucket-shops'. 
Not merely by one Act, but by various 
economic and social factors, that evil 
has been more or less eradicated there, 
I am told, somewhere about 1930. 
Here, for the first time, we are taking 
power to make it illegal, and for the 
first time, we are taking powers to 
differentiate or to make a sharp dis-
tinction in fl..'te twilight, between legi-
timate trade and illegitimate trade. It 
will depend not only upon the vigi-
lance of the commission but also on 
the alertness of the law-enforcing 
authorities in the various States. The 
work of the commissioin wilJ be a 
lollg one, because the commission will 

mentBilI 

have to persuade the law-entorcing 
authorities in the States to understand 
the implications of these acts, tbit 
is, the social implications of these acts. 
aDd act with promptiLude and finn-
ness. Here again, I listened with 
great interest to the suggestion of 
Shri A. C. Guha who comes from 
Calcutta and who rightly pointed out 
the state of affairs in the Calcutta 
market and saved my time and 
energy, because I could not have put 
it better. Shri A. C. Guha suggested 
that We should try to set up central 
prosecuting and investigating agen-
cies. With all respect to him, I 
would submit that the very structure 
of our Constitution is di1ferent. 
Though it may be slow and irksome 
for some time, we must carry the 
States with us in the policies which 
we decide upon in India, because 
India is a conglomeration of States. 
It is not a unitary State. One State 
cannot be left behind; we cannot pro-
gress further in that way. Lately-
in the last few months-the prosecut-
ing agencies in one State at least-I 
am referring to Bombay-have been 
very alert and by their alert action 
they have been able to prosecute 
guilty persons, which has had a 
deterTent effect on the erring sections 
of the community. I hope the inves-
tigating and law-enforcing agencies in 
Calcutta and other States will gradu-
ally become alert to it. 

U hnI. 

The other point which was made is 
about the power of the Commission 
to summon persons, fer wh:ch powers 
have be<!n conferred on the Commis-
sion under the Civil Procedure Code. 
This is a common provision in several 
other pieces of legislation also. With-
out it, the Commission has not got the 
power to summon anybody or ask him 
to produce documents and so on. 
Shri Nathwani mentioned about it. 
This is the usual provision that is 
made. 

Shrl NathwaDI: My objection was 
not to those powers but to putting 



4861 FOMD4n1 CORtnIdI AGRAHAYANA 11, 1182 (SAKA.) (Regulation) 4152 
Ammdmmt Bill 

questions which may not .be eermane 
to the inquiry. 

Shri KaDlID&'O: Aa regarcU the phra-
seology, I was told t.hat this was the 
only phraseology by which you gain 
your objective. At any rate, .. :rou 
will Bee from clause ., we can trust 
that the members of the Commission 
will exercise their responsibilities 
with judicio~. But such po1Ve1'll 
are necessary, because apart from the 
members of aR association, whether 
recognised or registered, the members 
will have ramifications with other 
clients and their books and recO!'cU 
have got to be looked into under cer-
tain circumstances. 

As my time is running fast, I will 
not take any more time to comment 
upon the various valuable suggestions 
and comments made. I hope that by 
the passage of this Bill . . . 

All. BoD. Member: Nothing will 
happen. 

Shri KaDlIDgo: I am not 110 pessi-
mistic as my hon. friend. I hope 
with the passage of this Bill, 
at least the grosser forms of this 
malady will be eradicated. 

Shri A. C. Guha: In the existing 
Act, there is a section for making 
bye-laws by the GovernmenL But 
there is no provision saying that those 
bye-Jaws should be placed on the 
Table of 1he House. In all other 
enactments that is the provision. 
Unless tho~ bye-laws are placed on 
the Table of the House, I think 
Parliament's conkol over delegated 
legislation will not be complete. 

!!Ihrl KaDlIDgo: There is an amend-
ment to that effect ·by Shri Ajit Singh 
Sarhadi. Therefore, I do not refer to 
that. 

SIu1 A. C. Guha: ~ annual report 
is also not placed On the Table. This 
is a very important Commission. If 
the annual report is not placed on 
~ Table, it will be very difficult for 
the House to get seized of the report 

&lid to hAYe a debate thereon. So I 
think the Minister should declare that 
that report will be placed on tlw 
Table. 

Shri KaDlIDgo: I will _k the direc-
tion of the Speaker about that, 
because the printing of 2000 copies of 
ihe report is rather expensive. Even 
today we place sufficient number of 
copies of the report in the Library. 
But as rega'l'cU the suggestion of the 
hon. Member, I will communicate 
with the hon. Speaker and get his 
directions. 

Shri A. C. Guha: My suggestion la 
not that all the Members should get 
it. But whatever number of copies 
may be supplied to the Library, first 
those copies ahould ·be placed on the 
Table. 

Shri KaDlIDgo: If it is placed on the 
Table, it means that it should be cir-
culated to ~ hon. Member. 

81u1 NallSldr Bhanlcba: Not necM-
suily. 

8hri Warior: Even as regards plac-
ing copies in the Library, the latest 
report we have in the Library is of 
1958. 

Shri KanllD&'O: I must appologise 
for that. I forgot to mention about iL 
I am sorry tha t the report for 1959 
was delayed. Whatever be t.'1e rea-
son-I can say frankly that the delay 
m printing-I will take care to see 
that tthe report of the Commission is 
available to hon. Members as quickly 
as possible. 

Shri A. C. Guha: And placed on the 
Table of the House also. 

Mr. Chairman: There is a motion for 
eirculation of the Bill moved by Shri 
V. P. Nayar. That has to be disposed 
of firsL 

All. BOil. Member: But Shri V. P. 
Nayar is not here. 

Shrl Warlor: It Btands in my name 
also. But I do not press iL 
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Mr. ChalrmaD.: There is one techni-
cal dift\culty. The amendment _ 
moved by Shri V. P. Nayar alone. So 
I will have to put it to the House. 

The question is: 

''That the Bill be circulated tor 
the purpose of eliciting OPlll1OR 
thereon b,. the Slst J anuar,., 
1961". (111) 

The motion was negatived. 

Mr. Cbalrman: The question is: 

"That t.'l.e Bill further to amend 
the Forward Contract (Regula-
tion) Act, 1952, be taken in» 
consideration" . 

The motion was adopted. 

Mr. Chairman: There are no amend-
menta to clauses 2 and 3. The question 
is: 

"That clauses 2 and S ltancJ. 
part of the Bill". 

The motion was adoptee!. 

C1Dme, 2 and 3 we,.e added to the 
Bill. 

Clause I- (Amendment of .ectioll I) 

Shri Warior: I beg to move: 

Page 2, line 11,-

add at the end-

"and have no connection di.rec1. 
or indirect wi Lh anyone iJl 
the trade". (111) 

Hhere it is provided that Ithe mem-
bers to be appointed shall be persons 
of ability, integrity etc., etc. The 
qualifications as given here ace veI7 
vague, lIS for example: 

"relating to commerce or c0m.-
modity markets, or in adminiltra-
tion or who have special know-
ledge or practical experience in 
any mat~er which render' them 
suita.ble for appointment on the 
Commission". 

But one specific thing is that tbeae 
persons must be at least above suspi· 
cion. and they should not have IIJI7 
connection wit.h any of these tradin& 
houses or persons. It they have some 
such connection. they will not be 
entitled or qualified for appointment 
on the Commission. I say this because 
on this Commission hinges the entire 
work of supervision, vigilance ani 
action against the malpractices goin. 
on in these markets. Hence it is vf!rJ' 
necessary that at least the personnel 
of the Commission should be above 
mspicion. This amendment is to t.'tat 
end and I hope the Minister will haft 
no objection to accepting it. 

Shri Kanunro: The point made out 
by my hon. friend is, I should ",., 
elementary and this provision neef 
not necessarily ·be written into it. 
The clause as it stands provides for 
administrative experience. The nega-
tive qualification that Shri Warior hM 
suggested is so elementary that W1I 
are not going to appoint anybody wh. 
has got direct connections with the 
trade. If at all anybody is chose. 
by Government, they must be 5ure 
that he is not so connected. 

Mr. Chairman: I shan put amend-
ment No. 13 to the vote of the House. 

The Amendment No. 13 was put ~ 
negatived. 

Mr. Chairman: Th~ question is: 

"That Clau.se 4 stand part of 1he 
Bill." 

The motion WGI adopted. 

Clawe 4 was added to the Bill. 

Clause 5- (Amendment of .ection 4) 

Sllri Warlor: Sir, I move my amend-
ment No. 14: 

Page 2, line 21,-

afte,. 'suc1a association' ift8m.-

'or of any person who is suspected 
to be in the trade although 
not a member of any reco.-
niBed 01" reg.is1Jeored usocia-
tions." (1') 
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I have not much to explain. It is well-
known that net only persons con-
nected with the associations but eyen 
outsiders are entering into this trade 
at times and they are resorting to 
benami transactions, while at the same 
time they are remaining outside the 
lIing. These persons should be broulht 
IIllder the mischief of this clause 110 
that the Government can take proper 
action against them. As at present, 
the Government will not be empower-
ed to take any action against them. 

Shrl KanllJlCO: If somebody is an 
accessory or il in abetment and if 
there is evidence, he can be prosecut-
ed.. The whole problem is this. Eve. 
today we are not able to find enough 
evidence. I believe, Sir, bhat with 
u:perience it will be possible te 
llandle that type of persons whom 
Shri Warrior hal in mind. 

Shrl Warier: Why mould we wait? 

Mr Chairmaa: I shall put amend-
_ent' No. 14 to the vote of the Ho_. 

~mendment No. 14 tOa.! put and Mg .. 
tivea. 

Hr. ChairlllaD: The question is: 

"That ClaUM II ortand pari of 
the Bill." 

The motion Will adopted. 

Ciau.ae 5 was added to the Bill. 

Clause 15 was added to the Bill. 

Hr. Chalrmaa: Is Shri Patel mov-
IIlg his amendment to clause 71 He ill 
aot present. Then, I shall put clau .. 
7 to the vote of the H01.UI8. The .u .. 
IIIIl is: 

'"l'ha: ClaU8e 7 tand Jl81't of the 
lIi1l" 

Th~ motioa _III Popt. 
ClaUle 7 ... added ., th. Bill. 

eraUlel • to 12 were seidell to the 
Bill. i 

eJa_ 11- (ItUl11ion of flew HC1ione' 
llA and 128). 

Shrl KaulIDp: Sir, I beg to move: 
Pa'ge 6,-

for lifles 11 and 12, ft£bstiNt_ 

"and such period may be extended 
from time to time but 110 as 
not to exceed 1Ihree years in 
the aggregate." (9) 

The clause II.!! it is worded is rather 
ambiguous in the sense that the sus-
pellllion order may be for three years 
in aggregate but extension is not pr0-
vided for. It is merely to obviate it 
that I have moved this amendment. 

Hr. Cbairmaa: The question is: 

Pa,e 15,-

"and such period may be extended 
from time to time but so as 
not to exceed three years ill 
the ageregate." (9) 

The mono. was adoptecl. 

1Ir. C~: The qustion ill: 

''That Clause 13, as amended, 
stand part of the Bill." 

The motion Wa.! adopted. 

e:'lInue. 13, III amended, wu cu!ded to 
thl! Bill 

C..... 1'- Imertion of flew Chap-
ter lIlA) 

Slui )[an ..... : I be,te move: 

Pap T,-

for liRe' 21 and 24, nbstitut_ 

'(ll) the word!! 
the wordl 
mb-eec:tiOD 
128.' 

"two 7Wf8rIl' for 
ft.three ,.earau ill 
(2) of -mo. 

(10) 

h • merely to bnn. it in line with 
tM other provWona .r tlle Bill. 

Slui Naashir BIIII.nI_: But it cs-
JItIt read well. Yoa want it 10 be 
reduced to two years. The oorreet 
way would be to delete sub-claUft (2). 
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Shri KanUJICo: No, Sir. 

Mr. Chairman: It virtually means 
the deletion at the clause. 

Shri Kan1U1go: It will be brought 
into line with the other provisions: 
it has got its repurcussions on the 
sections of the Act also. 

Mr. Chairman: I will put the 
amendment to the vote of the House. 

8hri Tangamani (Madurai): Sir, We 
want to have the clarifications about 
this amendment. Shri Bharucha has 
pointed out that they may do awa7 
with this amendment. 

8hr; KanUJICo: It is in line with the 
oth~ sections. 

Mr. Chairman: The question is: 

Page 7,-

for lines 23 and 24, substitute-

'(ii) the words 
the words 
sub-section 
12B.' 

"two years" for 
"three years" in 
(2) of section 

(10) 

The motion WIIS adopted. 

Mr. Chairman: The question is: 

"That clause 14, as amended, 
stand part of the Bill." 

The motion 10118 adopted. 

Clause 14, 118 amended, 10118 added to 
the Bill. 

Clause. 15 and 111 were added to th. 
Bill. 

Clause l1_(Substitution of new aec-
tion for section 20). 

Shrl Kannnl'o: Sir, I be, to mo"e: 

.Pa,e 9, line 2,-

for 'reasons" rub3titut. "and ade-
quate reasons." (11) 

It is only a draitir.g change 
(Inten-vptiOtu ) 

8hri Warlor: Is it contended that 
.pecial reasons will not be adequate? 
What is the difterence? ... (Interrup-
tions). 

8hrl )tanDDgo: Actually this amend-
ment makes it more severe because 
adequate reasons must be to jlb-tity 
the sentence. 

8hrl .Jal'anatha Rao (Koraput): 
'Special reasons' that term is there. 

8hr; Kanungo: I am advised bv the 
d~af sman that this will make it more 
effective. . 

Mr. Chairman: will put it to the 
vote of the House. The question is: 

Page 9, line 2,-

for "reasons" substitute "and ade-
qua Ie reasons" ( 11) 

The motion 10118 adopted. 

Shrl Warlor: Sir, I have three 
amendments to clause 17. I beg to 
move: 

(1) Page 8, line 32,-

for "one year" substitute ''two 
years". (15) 

(ii) Page 8, line 37,-

for "one year" aubstitute "three 
years". (1G) 

(iii) Page 9, line 3,-

for "one month" aubstitute "on. 
year". (17) 

These are meant to enhance the 
punishment. I recommend the accept-
ance of these amendments to!' the 
same reason which Shri Morarka took 
15 minutes yesterday to explain. If 
we consider that it is one of the most 
dangerous things in our economy 
today, we will realise how necessary 
to curb it even at the first instance. 
So, we must provide to!' deterrent 
punishment. 

The activitiel are not on17 anti-.a-
cial these are anti national These ~ 
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8ubverting the entire economy to • 
certain extent. So, the punishment 
should be enhanced from one year to 
two yearS according to my first 
amendment No. 15 and from one year 
to three years for the second offence 
according to my .econd amendment. 
In my 17th amendment, I have said 
that the punishment should be en-
hanced from one month to one year. 
So, deterrent punishments should be 
given as suggested by me. With 
regard to this clause Shri Mo-
ra. ka pointed out that it should not 
be made compulsory and the judges 
should not be compelled to pass a 
sentence of imprisonment. I will quote 
the instance of smugglers. There are 
many gold smugglers in Kozhikode 
and other places who say that they 
are prepared to pay a fine of lakhs of 
rupees but they are not p-epared to 
undergo a day of imprisonment. What 
they fear is imprisonment. 

Shri Kanungo: Dces anybody fear 
'imprisonment in Kerala? 

Shri Warior: There are smugglers 
not only in Kerala but in other Statell 
aLo. What they say is that they 
would prefer giving any amount as 
fine rather than undergo a day of 
imprisonment because a day in jail 
will mean a greater loss to them. They 
can manipulate and get a bigger 
amount in that one day. Therefore, it 
must be a deterent punishment if the 
Government is anxious to do som~ 
thing to curb these manipulation. 

Mr. Cbairman: What about his 
amendment No. 18? 

Shri Warior: Sir, I beg to move: 

Page 9,-

afteT line 4, add-

"(2) Every ol!ence under thil 
Act shall be deemed to be a cogni_ 
zable offence as defined in the 
Code of Criminal Procedure, 
1898." (18). 

Sir, I have nothing much to add. I 
9n1J" want to lay that if this is also 

brought under the purview of cogni-
zable offence then it will be very easy 
for the prosecution to launch prosecu-
tion and bring the culprits to book. 

Shri Kanungo: As far as amend-
ment No. 18 which has been just 
moved is concerned, I would like to 
say that my amendme"lt No. 12 seek-
ing to introduce New Clause No. 20A, 
wh'ch I will move at the appropriate 
time, will take care of making certain 
offences cognizable and certain other 
offences non-cognizable. 

With regard to the other amend.. 
ments which he ha; suggested seeking 
to provide for higher punishments, I 
only want to say that we have pro_ 
posed deterrent punishments but we 
do not want to provide for savage 
punishments. 

14.2Z lin. 

[MR. DEPUTY-SPEAKER in the ChaiT] 

I\lr. Deputy-Speaker: I shalJ put the 
amendments togther. 

Amendments Nos. 15, 16, 17 and 18 
were put and negatived. 

Mr. Deputy-Speaker: The question 
is· 

"That c1au;e 17, as amended, 
stand part of the BilL" 

The motion was adopted. 

Clawe 17, as amended, was added to 
the Bill. 

Clauses 18 and 19 were added to the 
Bill. 

Clause Zo--Insertion 01 new sections 
22A aud 22B) 

Shri Oza: Sir, I beg to move: 

Page 10, lines 3 and 4,-

faT "a magis'rate of the first class" 
8Ubstitute "a district magistrate" 
(:1) 
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[Shri Oza] 
Sir, I shall point out the point be-

hind this amendment. We know that 
the functioning of forward market is 
too intricate and complicated that we 
should not give such wide powers to 
an ordinary first-class mag\strate. & 
I ponted out earlier, a man who is 
operating in the market and who is 
losing may approach an ordinary first 
elas.; magistrate saying that a particu.. 
lar transaction is in contravention of 
the Act. For an ordinary magistrate 
to be satisfied about it he would be 
eni tled to issue warrants to seize all 
'ocumens. The whole market would 
then be at a stand still and such per-

,80ns will benefit out of such a situation. 
Therefore, I was going to request the 
laon. Minister to accept the position 
that such powers should not be given 
to an ordinary first class magistrate. A 
iistrict magistrate in charge of the 
whole district will know what marketi 
are functioning in a particular areL 
who are all the persons who are to 
be relied upon and at whose instance 
'ocumen ts are to be seized. It will 
iisturb the economy of the d\strict in 
• way. He said: "first class magis-
trate specially empowe'-ed." That is 
80t the provi jon in this Bill. Then he 
should add "specially empowered." In 
the absence of those words, obviously 
any first class magistrate can be ap-
proached by any aggrieved party in a 
bargain. I would therefore make a 
serious request to the hon. Minister-
in a way it is a warning to the de-
partment also--that he should not 
take lighly in these matters as other_ 
wise the results would be disastr01ss. 

Shrl Jaganatha Rao: Sir, the amend-
ment sought to be moved by my hon. 
friend makes little difference. He 
wants that for the words ''magistrate 
ef the first cla5ll" the words "a dis-
~ct magistrate" may be substituted. A 
iiatrict magistrate may also be a tint 
elass magistrate. 

Shri Oza: I know that. 

8hrl Narasimhan (Krishnagiri): But 
ean all first clas., magistrates b. 
district maptra" 

All district magistrates are first cllus 
magistrates under the Criminal Pro-
cedure Code. Therefore, it makes 
little difference whether the powers 
are vested with fir,t class magistrates 
or district magistrates unless it is spe-
cifically said that the jurisdicticn is 
vested in the district magistrate alone. 
Therefore, I see no reason why we 
should no allow the claUSe to remain 
as it is, because it does not make any 
difference if you do not make the 
change and retain the words ''magis. 
trate of the first class." 

Shri Kanungo: Sir, I realise the ap-
prehensions of the hon. Member whe-
ther any odd person can do someth:ng 
like that. The only insurance is that 
a magLtrate of the first class would 
have sufficient judicial experience not 
to let him have this type of chicanery. 
Apart from that, these powers are for 
learch and discovery of documents. 
Who will be interested in them except 
the Forward Markets Commiss'on So 
the complainant who will ask for' in-
voking these powers will be the For-
wa"d Markets Commis,ion and that 
too through the police. Therefore 
there is ample safeguard for that, and 
the apprehensions of my hon. friend 
are not so apprehensive as he thinks. 

Mr. Deputy-Speaker: I shall put 
the amendment to the vote of tile 
House. 

Amendment No. 21 10111 put aM 
negatived. 

Mr. Deputy-8peaker: The questioD 
ia· 

"That clause 20 stand part of the 
Bill." 

The motion 10111 adopted.. 

Claws 20 10111 added to the Bill. 

New Clall.!le II A 

Shrl KanllDl'o: It is a consequential 
amendment. 
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Mr. Deputy-Speaker: But I am ad-
vised that this is beyond the scope of 
the Bill. 

Shri KaD1I1I1o: It miCht look ao, 
but it is a consequential amendment 
In the sense that in the main Act sec-
tion 20 had sub-section (1) which is 
no longer there. So it is a consequen-
tial amendment. But taking this op_ 
portunity I am trying to differentiate 
a little in the sense that certain ofte-
aces are being de-classed as cogniza-
able offences. This is inevitable 
ecause this has got to be dropped, 
Bir, I beg to move: 

Pale 10,-

flltr:r line 31, insert-

,:. 

"" ' 1... 

"20A. Amendment 01 section 2S.-
In section 23 of the principal 
Act, for the expreuion "aDY 
offence punishable under sub-
section (1) of section 20 or 
section 21 shall be deemed to 
be a cognizable offence within 
the meaning of that Code," 
the following expression shall 
be substituted, namely:-

"the following offences shaU be 
deemed to be cognizable with-
in the meaning of that Code, 
namely:-

(a) an offence falling under 
sub-clause (ii) of clause 
(a) of section 20 in so 
far as it relate; to the 
failure to comply with 
any requisition made 
under sub-&ection (S) 
of section 8; 

(b) an offenCe faUin, under 
clause (d) of lectlon 20; 

(e) an offence fallin, under 
clause (e) of section 20 
other than a contraven.. 
tion of the provisions of 
IlUb-Rction (SA) or 
lub-sectlon (4) of sec-
tion 15; 

(d) an offence fallinl un~r 
section 21." (12) 

IIr. Deputy-Speaker: I could not 
exactly follow the hon. Minis~er. la 
it the same pharseology that Is being 
ued here? 

Shrl KaDlIIlCO: Sub-section (1) of· 
aection 23 of the main Act says: 

"Notwithstanding anything con_ 
tained in the Code of Crimi-
nal Procedure any offence· 
punishable under sub-section 
(1) of section 20 or sect:on 21 
shall be deemed to be a cog-
nizable offence." 

In the Bill that is before us there is 
ao sub-section (1) to section 20. 

Therefore it is a consequential 
amendment which is inevitable. I am 
also taking this opportunity to reduce· 
the rigour of some of the sections. 

Hr. Deputy-Speaker: The objective 
is quite a noble one--nobody disputes 
that. Whether it is permissible is the 
question. 

Shrl )[an1l1l1r0: I would urle that 
permission may be given. 

Hr. Deputy-Speaker: I will thea. 
put it to the House. 

The question is: 

Page -0,-
8ft;r:r line 31, insr:rt-

'20A. Amendment of Section 23.-
In Section 23 of the princi-
pal Act, for the expression 
"any offence punLhable under 
sub-section (1) of section 20 
or section 21 shalJ be deemed 
to be a cognisable offence 
within the meaning of that 
Code," the following expres-
sion shall be lubstitute4, 
aamely:_ 

"the following otfenceJI shall be 
deemed to be organizable 
within the meaning of that 

Code, namelY:-
(a) an offence falling under 

aub..clause (ii) of 
clause (a) of section 20 
in so far as it relates to 
the failure to comply 
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with any requisition 
made under sub-section 
(3) of section 8; 

(b) an offence falling under 
clause (d) of section 20; 

(c) an offence falling under 
clause (a) of section 
20 other than a contra-
vention of the provi-
sions of sub-section 
3 (A) or sub-section (4) 
of section 15; 

(d) an offence falling under 
section 21." (12) 

The motion was adopted. 

Mr. Deputy-Speaker: The question 
ls: 

"That new clause 20A stand part 
of the Bill" 

The motion was adopted. 

New Clause 20A was added to the Bill. 

Clauses 21, 22 and I, the Enacting For_ 
mula and the Long Title were added 

to &he BilL 

Shri Kan1lD&'0: Sir, I beg to move: 

'That the Bill, as amended, be 
passed." 

Mr. DepuQ>-Speaker: The question 
is: 

'That the Bill, as amended, be 
passecL" 

The motion 10(18 adopted. 

14,33 hrs. 

ARREST OF MEMBER 

Mr. Deputy-Speaker: I have to in-
form the House that the Speaker has 
received the following letter dated the 

Labour Bill 

5th December 1960 from the Addi-
tional District Magistrate, 24-Para.. 
ganas:-

''I am to inform you that the ac_ 
cused appellant, Shri Kan-
sari Halder, Member, Lok 
Sabha, has surrendered to his 
bail and has been re-commit-
ted to the Alipore Central Jail 
on this day, the 5th Decem.. 
ber 1960." 

Mr. Depnty-Speaker: Bills to be 
introduced: Shri Menon-Absent. 
Shri Tangamani. 

14,34 hrs. 

DELHI RENT CONTROL (AMEND_ 
MENT) BILL· 

Shri Tangamani (Madurai): Sir, I 
beg to move for leave to introduce a 
Bill to amend the Delhi Rent Control 
Act, 1958. 

Mr. Deputy-Speaker: The question 
is: 

''That leave be eranted to intro-
duce a Bill to amend the 
Delhi Rent Control Act. 1958." 

The motion 10(18 adopted. 
Shri Tangamani: Sir, I in~roduced 

the Bill. 

14,35 hrs. 
ABOLmON OF EMPLOYMENT OF 
CASUAL LABOUR B~ontd. 

Mr. DepuQ>-Speaker: The House 
will resume further consideration of 
the following motion moved by Shri 
Aurobindo Ghosal on the 25th Nov-
ember, 1960: 

''That the Bill to provide for abo-
lition of the system of employ_ 
ing casual labour in the em-
ployments of permanent 
character be taken into con-
sideration." 

·Published in the Gazette of India Extraordinary Part U-Section 2. dated 
9.12.60. 
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Out of two hours allotted for the 
discussion of the Bill one hour and 
three minutes have already been taken 
on the 25th November and fifty-seven 
minutes are now available. 8hri 
Warior may continue his speech. 

Shri Warior (Trichur): Sir, I waa 
the other day di.cusslng the problem 
of dockyard labour, especially in ports 
which have not got port trusts esta-
blished. There are cer ain ports which 
from the very fact that they have been 
declared major ports will have to be 
brouiht under the purview of the Port 
Trusts Act. But certain major ports 
are still kept as intermediate ports. 
Such, for instance, is the position in 
Cochin. But I do not wish to dilate 
upon that point any more. 

One of the major problems that thia 
country will have to face in the near 
future is the problem of casual labour 
employed in most of our construction 
works. They are workers of a highly 
technical nature, as for example those 
at Bhilai and Bhakra_Nangal. These 
are workers who have got skilled ex-
perience for the last three to five or 
even seven years and more. In Bhakra_ 
Nangal when I went there, I was told 
there were about twelve thousand 
workers there. Out of these twel.,e 
thousand who have mostly come from 
suburban and rural areas, at least ten 
thousand Or more skilled hands, not in 
the ordinary sense of the term, but 
skilled in handling the most up-to-
date American machinery at the Pro-,ect. 

The Deputy MJDlster of "boar 
(Shri Abld AU): Ten thousand wor-
kers killed? 

ShPl Warior: Skilled. You want to 
kill? Then the problem is over for 
you. I mean skilled. 

These workers, I am told, are handl-
!ng the most up_to-date machinery. At 
the beginning stale of the construc-
tion at Bhakra-Nangal the Americm 
engineers were not very much for 
recruitm, our Indian workel1l to:!" 

handlini this machinery. They were 
not confident enough that our workera 
would be able to handle thos machi-
nery. But our eniineers resisted that 
temptation to import Ame.ican engi-
neers ino this country. Finally our 
boys proved themselves capable of 
handling the job and they have been 
operating this machinery. It would be 
a national waste if these peOple who 
have gained 50 much experience in 
actual working, in the practical field. 
are left alone to go back to their old 
avocations, to return to the rural areas 
to til! the land. It would be a nation-
al waste, because the service. of these 
workers are necessary for other conS-. 
truction works. 

In our country there is an enla"ge-
ment of activities in the construction 
field and ever so many workers have 
to b~ recru!ted. In such a situation it 
trained personnel are going to be ret-
renched, it will be the biggest lo.s for 
this country. The other day an ad-
journment motion was moved by my 
hon friend Mr. Banerjee regarding the 
retr~nchment of about eighteen thou-
sand construction workers at Bhilai. 
We bring these matters to the notice 
of the Hou .. e because of our experi-
ence of the Hirakud Dam. In Hirakud 
project all the casual workers were 
retrenched, although they had worked 
at the project for a number of yea,-s. 
In Bhilai, it was reported in the Press 
recently, and I want the Minister to 
belie these anprehensions, tha ~ about 
one thousand graduate and undergra-
duate engineers would be axed soon. 
It was also said that a number of fit-
ters, masons, grinders, crane drivers, 
moulders, wiremen, refrigeration 
mechanics, pattern makers, plumbers, 
armature winders, gas welders, black-
smiths, drillers, riggers, eic., etc., an 
will be retrenched. For a 
person to get training in 
these mechanical works, it take. 
two to three years. We are sendinc 
our boy, to the technical institutions 
to get them trained. Fortunately for 
this country, thousands and thousand! 
of person. have been trained In the 
D'\ost up-to_date mechanicai erections. 
Unless we find out .ome 1"07' and 
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means to utilise these persons there 
is no way of escaping from this na-
tional waste. I understand that many 
more plants are going to be erected. 
In Bhilai the capacity is going to be 
increased. Why can't these expansion 
schemes be started earlier? I 
liiscussed this problem in Bhilai 
with the Chief Engineer, along with 
ether hon. Members of Parliament 
who visited that factory. We were 
101d by the engineers, both Indian and 
Soviet, that this can be done and 
this is done in all the developing 
eountries. What is done is, not always 
to recruit raw hands from the field, 
though of ("ourse, manpower is plenti-
ful in India. But then we should not 
misuse the training. Simply because 
there are lakhs and crores of people 
who are unemployed in this country, 
It does not mean that they can all be 
recruited just like cattle and then 
.ut in new jobs, because, by daing so, 
the national waste is increased. Thal 
should not be the pattern of organisa-
tion. The pattern of organisa-
tion must be, whatever is already 
available in our hands must be absorb-
ed and the number enhanced, and they 
lIlust be protected and utilised for the 
best interests of the developing econo-
Illy of our country. 

This was the case not only there but 
in all the construction sites. We were 
lold that it has become a problem. It 
is not to be approached as a problem 
.f the labourer. and workmen. If that 
approach is made, of course, as the 
Minister said just now, Borne of them 
laave died-there are many who 
laave been killed and there have been 
lIlany martyrs who have died In the 
ause of our country and in variOla 
lelds. There are martyrs and martyrs. 
But that Is not the approach. Th. 
approach must be made In a manner 
which is to the interests of the develop-
in, economy. In that lense, this 
~oblem must be tackled by the Gov-
cnment, and It should be tackled not 
enly by the Labour Ministry but by 
1111 the other Ministries. They mu.lt all 

combine, put their heads together and 
find out away. It is not to be viewed 
as a case of casual workers technically 
or legally. They have been casual 
workers for four or five years. 

I shall bring to your notice one of 
the recent happenings in this connec-
tion. There were the Coffee Board 
workers. You know they were 
retrenched. They were retrenched 
after 16 to 17 years of service on the 
recommendation of somebody sitting 
higher up. Perhaps on account of his 
brain-wave, he recommended the 
retrenchment of the Coffee Board 
workers and that there should be no 
exhi bi tion of coffee seeds and the run-
ning of coffee shops in the country. 
What has happened? Those workers 
had gone out. Some of them had 
taken gratuity or provident fund and 
lome of them are taking to some other 
jobs. Now, it is said that the Coffee 
Board should be reopened. So, is it 
all done according to the brain-wave 
of cer~ain bureaucrats sitting some-
where and is tzhis how the country il 
going to be developed? This is very 
serious. At that time, we approached 
not only the Labour Minister but all 
the other Ministers concerned. They 
were so adamant, so recalcitrant and 
so callous about the life of our people 
who have been working for our 
country for 16 to 17 years. Nobody 
heeded us and our exchequer also 
lost some'money by way of providenl 
fund and gratuity which were paid 
to bhose who were eligible for tzhem; 
and these amounts were legally avail-
able for them no doubt. But how 
much was the waste in such mea-
sures? Of course, that is only a coffee 
show and coffee vendors can be had 
at any time. It is not a very skilled 
job. But here, in this case, .... hat is the 
position In Bhilai and Rourkela? 

You know that Rourkel. has ,en 
the biggest rooftn, In Asia; the roof 
area or the plinth area in the rolling 
milt. there is the biggest in Asia. How 
many lakhs are emploYed there? In 
this oonnectlon. I tIhall narrate one 
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incident which occurred when the 
Panchet dam was opened. Our 
beloved Prime Minister had been 
there to switch on the lights on that 

. occasion. They brought in an abori-
ginal girl to switch on the light. She 
was taught to speak two sentences in 
her language regarding this function. 
She was a Santhal girl At first, sh. 
was very timid. She got on to the 
platform. The Prime Minister drq-
ged her and ask her to switch on 
the lights. She repeated those two 
sentences parrot-like. By that time 
her nervousness was over, and then 
she began to make speech and her 
speech went on for 25 minutes. The 
sum and substance of it waa not 
translated because nobody could 
translate that language. The Prime 
Minister was anxious to know lI'ha~ 
she was saying all those 20 or 25 
minutes. Then, finally, when the 
function was over, she was caught 
hold of by the officials and she told 
them that while they were putting on 
the lights to all to those places from 
the Panchet dam, the lights in their 
homes have all gone out. "We are 
all giving light to the people :!lle-
where. but our own homes are in 
darkne3s", she said. That is because 
30,000 people were retrenched, and 
they were Santhals and other aborigi-
nals. It is thpir place. They inherit 
that land. It is the biggest and pre-
dous and most fertile and profitable 
area for the Governments of Bihar, 
Orissa and .... 

Mr. Deputy-Speaker: Was that girl 
taught to say that also-what the hon. 
Member referred to at the en,', about 
light, el.e? 

Shri Warior: Nobody need teach, 
if it i. dark. If it is dark, nobody 
need teach a person to say that it la 
dark! So, that is the position. I think 
that this problem must be taken up 
more seriously a. all other problems 
~onnected with the deyelopment of 
our economy. That is all that I haYe 
10 submit. 

Shrl D. C. Sharma (Gurdaapur): 
Mr. Deputy-Speaker, Sir, I think we 

at C_l Labour Bill 
all want to build up a kind of India 
in which there should be no unemp-
loyment and in which there should be 
no retrenchment and in which the 
light should be burning in all the 
homes without the lights being extin-
guished anywhere when they are 
burning at one place. We all have 
that yision of India, and I think our 
five year Plans are contributing some-
thing to the reatisa tion of that dream. 
How long it will take us to have the 
dream of full employment fulfillel!. 
I cannot lay. But I can say thia 
much that all of us are working for 
the fulfilment of that dream and we 
are marching along the road to full 
employment. Saying that somethine 
has happened at Durgapur or at 
Rourkela or at Bhakra Nangal does 
not militate against the realisation 01. 
those ends. 

I think that so far as the Bill eoes, 
there il nobody who will not agree 
with it. Everyone will say that India 
should be a paradise for workers. But 
my only point is this. I want India t. 
be a Heaven for workers; but I als. 
want India to be a Heave. 
for agriculturists. It should 
be a Heaven for all typea of 
persons. I cannot understand -117 
you should single out one type of 
employee. for thi! kind of treatment 
and ignore all other kinds of ~mp
loyees in free India? That ia my 
objection. I think all employ_ 
should be equal in the eyes of a Mem-
ber of Parliament. He should think 
of skilled workers and unskilled 
worken who are working in the 
industrial establishments. He should 
also think of agricultural workers 11' h. 
are sealonal, the agricultural worken 
whose work does not last yery lo~. 
All these people have to be taken in-
to account. Therefore, I think that 
thill Bill .wrers, in the first place, 
from a kind of partiality of outlook. I 
wish there is a Bill which covers all 
kinde of workers and not this type or 
~t type of worker alone. 

So, I would ask the hon. lIIember 
who has piloted this Bill to brine 
forward a Bill which should apply .. 
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much to skilled workers as to un-
skilled workers, as much to permanent 
workers as to quasi-permanent work-
ers, and as much to workers in the 
agricultural field as to workers who 
are manning the great body of our 
Secretariats in India. Therefore, I 
feel that if such a kind of Bill is 
passed, it would be against the funda-
mental objectives of our Constitution, 
which grants equality of opportunity 
to everybody. I think we will be 
discriminating in favour of one type 
of worker and ignoring the general 
mass of workers. 

Again, I find that the definition of 
• casual worker given is very defec-
tive. It is just like, defining a woman 
as a person who is not a man and a 
man as a person who is not a woman. 
This kind of over-simplification about 
the definition will defeat the very 
object of the Bill. It says, "A casual 
worker is one who is neither a perma-
nent nor a regular temporary worker." 
I would have understood it very well 
if the hon. Mover had said that a 
casual worker is a worker who is not 
a permanent worker. In our free 
India, we have so many types of 
workers. Look at the clerks in our 
secretariat and elsewhere. There are 
permanent. quasi-permanent and so 
many other types of clerks. Similarly, 
you have so many classifications 
among workers also-permanent, 
seasonal, temporary, regular tempo-
rary and 90 on. I think an attempt 
should have been made to give a 
definition which should have covered 
-every type of worker who is not per-
manent, but that has not been done. 
Only two types of workers have been 
specified and the rest have been left 
to take care of themselves. I believe 
this definition is also very discrimi-
natory and a better definition should 
have been given. I feel this defIni-
tion has been given in a hurry and 
lufficient pains have not been taken 
to define the casual worker in a more 
enlightened way. 

I can understand the solicitude of 
my friends for those who are in indus-

try. As I have already said, industr)' 
does not only absorb the bulk of our 
workers. There are workers in other 
fields also. This is also a partial 
approach. Then, the Bill says, that a 
permanent worker means any worker 
who has been employed for a period 
extending beyond 3 months. I am one 
of those who would like the abolition 
of these distinctions. I would like 
that anybody who is employed to-day 
should look upon himself as perma-
nent from the very day of appoint-
ment. But we find that university 
professors, teachers and all othen 
kinds of personnel who are appointed 
after due selection are confirmed in 
their posts after a probation of one 
year. While we give them a life-long 
appointment, in some of the advanced 
countries of the world, a professor IB 
appointed for a term of 5 years, which 
is, of course, renewable afterwards. 
Any person who is employed should 
go through the routine of the office 
and the working of the office at least 
for some time. I feel 3 months is very 
very sentimental. I think a legisla-
tion of this kind should distinguish 
between the sentimental approach 
and the practicable workable approach. 

In this Bill I find that only a senti-
mental approach has been adopted. 1 
also want to win the sympathy of 
the workers and be friendly with 
them. I want to do all I can for the 
workers. I am a friend of the work-
ers; J am myself a worker. But to 
think that three months period IB 
enough for anybody to become perma-
nent, I believe, is obtaining only in 
Utopia. It does not obtain in any 
socialist, democratic or any other 
country. I believe this is something 
which cannot be granted. 

Then, the Bill says: 

"No industry shall employ any 
casual worker in any permanent 
employment". 

On the one hand we have unemploy-
ment, partial employment, under-
employment, etc. On the other hand. 
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we deprive these persons of whatever 
ehance of employment they have. How 
ean you reconcile these two points? I 
do not think you can procure the right 
people if you have such stringent 
conditions. You deprive them of the 
mans of earning their livelihood. I 
believe our idea at present is to give 
everybody full employment. If we 
cannot do that, it is much better to 
give him seasonal employment than 
no employment; it is mueh better to 
Jrive him employment for a short 
period than to throw him on the 
streets. That is the situation today. 

15 hrs. 

I believe that this Bill is very 
very laudable in its objective, very 
humanitarian in its aims and very fine 
in its intention. But this Bill ignores 
the realities of the situation comp-
letely not only in this country, but in 
all the countries of the world. I do 
not think a Bill like that will be found 
to be operative in any country of the 
world. 

Of course, you can lay the blame 
at the doors of the industry, or of the 
Government, for not giving employ-
ment to people. That is true. But 
wisdom consists in making the best 
of an indifferent situation. This Bill 
intends to make the worst of an 
indifferent situation. It you want 
everybody to be permanent, no emp-
loyer would offer jobs. Therefore, the 
hon. Mover, who is a great friend of 
mine and for whom I have great 
regard, should bring forward a differ-
ent type of Bill, which I would sup-
port. I will be the first person to sup-
port a Bill which takes into account 
the entire employment map of India, 
the entire corpus of the employees in 
India and which gives the workers as 
much chance as possible within the 
limitations of our resources, within 
the limitations of our economy and 
within the limitations of our money 
and everything. Therefore, I would 
say that my friend, the han. mover of 
the Bill, would be well-advised in 
withdrawing this Bill and bringing 
forward another Bill which is not 

of CIUU41 Lclbou'l' Bm 
discriminatory, which helps every 
type of worker-skilled, unskilled, 
seasonal, casual, permanent, quasi-
permanent, non-permanent, all types 
of workers. I would wait for the-
day when somebody brings forward a 
Bill like that and I believe that the 
whole House would that day acclaim 
that Bill and would support that Bill 
and, by doing so, would serve the 
cause of workers. 

Mr. Deputy-Speaker: Shri Muham-
med Elias; I request han. Members to 
be brief. 

Shrl Muhammed Elias (Howrah): 1 
am very much thankful to my friend, 
Shri Ghosal, for bringing this Bill 
to abolish casual labour system in our 
country. I donot want to enter into-
an argument with my han. friend, 
Shri Sharma, on the points which he 
has put forward against this Bill, 
because this question has been consi-
dered and discussed at great length 
in the Appellate Tribunal and it has 
given a clear verdict that no contarc-
tor will employ any casual labour for 
any work of a permanent nature. This 
Bill also wants to abolish the contract 
system and the casual labour system 
for any permanent nature of work. 

I shall give some of the facts about 
the misery and sorrow of the casual 
labour of our country. I shall first 
speak from my experience because in 
my childhood I had to work under a 
contractor as casual labour and so I 
personally know very well how much 
suffering I had to face in my early 
age of about 12 or 13 years, when I 
was almost a child. Many companies 
in our country empioy contractors 
just to deprive the workers of the 
rights which they enjoy under the 
various laws and regulations it they 
are permanent. In 1933 I was emp-
loyed as a labour boy and my wage 
was fixed at 6 annas per day. At that 
time, I was very happy to get such a 
type of job, because my family was 
very poor and my father had no means 
of livelihood, and I was wondering 
of getting some type of job by which 
I can earn and .help my family. I 
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worked there for six months and 
every month the contractor used to 

.ask me to take some money. The 
company used to pay the contractor 

'all his dues every month or sometimes 
every week. In this way, about 200 
workers used to work in that factory 
under that contractor. But he never 
used to pay the workers. After six 
months the contractor tIed, not giving 
a single farthing to us. Then we went 
to court and filed a suit against the 

·contractor under the Payment of 
'Wages Act. The case was lost and the 
suit was dismissed because we do not 

· come under the Industrial Dispute 
Act as the contractor is not registered 
under the Companies Act. So, we lost 
the case and we could not get IIny 
wages for our six months' work. 
Though we went to many places no 

· relief was given to us. 

The same type of contractors are 
· employed in many factories and this 
is a very alarming situation. Actually, 
this system is increasing. For instance, 
in the factory where I worked till 
27th March 1948, we had to go on 
strike, as a result of which I was dis-
charged and put to prison, for the 
single demand of abolition of con-
tract system. 2,300 workers used to 
work in that factory, which is a very 
big one, one of the best ship-buildin, 
and ship-repairing factory. There 
almost 50 per cent of the workers 
were under the contractor, and they 
included welders, rivetters and 
machine fitters, very skilled workers. 
They do work of the same nature of 
permanent workers. 

Mr. Deputy-Speaker: It the hon. 
Member had been employed there 
permanently then perhaps he might 
not have got a chance to be here. 

Shri S. M. Banerjee (Kanpur): But 
this is also casual employment. 

Shri Muhammed Elias: So, we put 
forward a demand to the company to 
let all the work be done under the 

;great employment of the company 

and we shall show that this is very 
prOfitable. Because the contractors 
swallow most of the money, as the 
managers and others take bribe trOIll 
the contractors. In this way, worken 
are deprived of their real wages an' 
amenities. So, we suggested to the 
company that we may be permitte4 
to work under the company directly 
and if the company loses we shaH 
compensate them. But the company 
did not pay heed to our demand an' 
we had to go on strike for 116 days. 
Then the s:rike could not be success-
ful. That situation is still prevailln& 
there and most of the workers have 
been retrenched. Now only 120' 
workers are there, 400 under the con-
tractor and 800 under the direct 
employ of the company. 

In this way, there are many fac-
tories where the workers are exploite' 
by the contractors. For example, 
there is the Thakurdas Surekhs 
Company, which is a very famous 
foundry factory. In this factory 2,00' 
workers are employed but they are 
not under the direct employ of the 
company. They have got some con-
tractors and sub-contractors and under 
those contractors the workers are 
forced to work and they get very 
meagre amounts as wages. They do 
not enjoy any of the facilities whicll 
are provided by the labour laws IA 
our country. 

Another factory, a very big enlriDe-
ering factory . . . . 

Mr. Deputy-Speaker: He need not 
go into particular instances. He mia:ht 
generally refer to them. 

Shri Muhammed Elias: There ill 
another big engineering factory, 
Messrs. Barn & Company. That 
company used to employ 2,500 work-
ers under the contractors, the 10-
called casual system. The workers 
had to work for 5 months and 29 days. 
Then he is retrenched and taken back 
again after a week or two, so that the 
company is not bound to give that 
worker the benetlls and facilitis 
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which permanent workers had to be 
given. So, there was a VEt"y big move-
men t there and after the life of one 
worker was given, these workers were 
taken as permanent workers in that 
factory, because the tribunal has held 
that workers who are employed in 
permanent nature of work must be 
considered as permanent workers. 

So, I beg the Minister and the Mem-
bers of this House to pass this Bill, 
because if we do not pass this Bill 
corruption will increase, because the 
contractors, as everybody knows, in 
our country deprive the workers their 
dues, swallow that money and then 
spend this money after wine and 
women. Everybody knows this. 

They also give bribes. Now the 
christmas season is approaching and 
the contractors are preparing datis to 
satisfy the bUTTa sahibs and mem 
s"hi"s. They will go to their house 
and will g;ve the dalis to them with 
the best wine in the world, best cakes 
and other things to g6't another big 
contracts in the factories, railways, 
post commissioners offices and every-
where. This thing must be stopped in 
the interest of the country. I appeal 
to the hon. Minister to accept this 
Bill so that corruption can be abolish-
ed and at the same time these workers 
who work SO hard are helped. Workers 
under the contractors have to work 
far more than workers under the 
direct employment of the manage-
ment. 

It is also alarming because it is 
spreading in the offices also. In the 
olden days, the management did not 
employ clerks, typists and others as 
casual workers. Now in the offices 
also they have started rc~ruting 
typists, stenographers and others as 
casual workers. They are given 
Rs. 2 or Rs. 3 per day and are 
forced to work for one or two months 
and are again thrown out of employ-
ment and in their place new men are 
taken. In this way this casual labour 
system and contract labour system is 
increasing day by day. So this is my 
rpquest to the hon. Minister that he 

of Casual Labour Bill 
should accept this Bill. I should also 
request the House to pass this Bill. 

Sbrt N. B. Ghosh (Cooch-Behar). 
Mr. Deputy-Speaker, Sir, I have got 
sympathy with the sponsor of this 
Bill because I find that there are cer-
tain grievances of labour under the 
contractors which merit investigation. 
But I very humbly request him to 
consider whether this Bill will serve 
the purpose or not. 

First of all, it is a Bill which has 
got a very wide range. This Bill also 
postulates certain propositions here 
which are not known to the industry 
anywhere else in the world. He wants 
to stop casual labour in every indus-
try. He forgets that there are work-
ers who would like to be casually 
employed. There is a place for them 
in the industry all over the world. 
Therefore he cannot by law deny 
work to such people, who do not 
want to be permanently employed 
but who want to have only temporary 
work, from casual employment. 
Therefore I would submit that in that 
way the Bill is not scientific and 
objectionable. 

It is against certain fundamental 
principles of fundamental rights and 
even of labour laws. Wih very great 
respect I would submit that the Bill 
]s not very sdentifically drafted 
either. But let me not consider that 
aspect of the question at all. I would 
refer to one matter because here in 
the Bill he says: 

.. 'industry' has the 
assigned to it in the 
Disputes Act, 1947." 

meaning 
Industrial 

That covers a very wide field and he 
does not make any provision for cer-
tain industries which have to employ 
casual workers, for example, the 
plantation industry. Many of the 
han. Members may not know that 
that is an industry which has got two 
seasons. For the first six months 
mostly in winter the garden is made 
ready for crop by cultivation and 
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other things. The crop is available only 
after that for about six months. There 
is a permanent body of labourers who 
work all through the year. but when 
the season comes, during the pick 
season when there is rush of crop, the 
permanent labourers cannot cope with 
it. Therefore they have to bring 
CIISIlal labourers. That is an absolute 
necessity for that industry. 

Here I would refer to the report of 
the Plantation Enquiry Committee. It 
says: 

"The engagement of temporary 
casual labour was due to many 
causes, the chief was its availabi-
lity in the State, village or bam. 
Labour except in certain regions 
hardly protested against it as they 
themse:ves wanted their kith and 
kin to be employed. The exis-
tence of a pick season in the in-
dus~ry made the employers fall on 
this oource of labour in the pluck-
ing season. In the terai region of 
West Bengal, there is more casual 
labour owing to the short season 
for plucking." 

If, as my hon. friend suggests, you 
cannot engage any casual labour, 
what will h'lppe'1 to this crop? It will 
partly be lost. If on y for two or 
three months you require certa;n extra 
hands and if you were to put them on 
the basis of permanent labour cadre, 
that will mean the end of the indust.ry 
because there will be a wage-load and 
other obligations which the industry 
cannot bear. Therefore it will not be 
for the good of the industry and for 
the good of the workers. No employer 
can employ casual lahour if along with 
it there is a punishment that that 
labour shall have 10 be employed for 
all time to come with certain ameni-
ties like housing and other things. 

Who are the ca.un\ labourers? They 
are also erstwhile workers of tea gar-
dens. The:v .c·tl~ after savinI!" money 
and acquir'ng rror~rtv near about the 
tea gardens. They have got their 

lands, theIr family and their own 
houses. They are expert .pluckers and 
at the time of the .pick season some-
times they send their wives, some-
times they themselves go and some-
times their sons go and make addi-
tional income. They do not want to 
be permanently employed in this in-
dustry at al!. They are householders. 
They have got their own agricultural 
lands. Therefore I would submit that 
this is not really a Bill with such 
severe repercussions which should be 
drafted in this wide manner. It will 
bring within its mischief many indus-
tries in respect of which my hon. 
friend has got absolutely no grievance. 

Then as I submitted, my hon. friend. 
Shri Sharma has also said that the 
definition is neither apt or precise and 
not very scientific. That is the least 
part of it. Here he says: 

"Save as otherwise expressly 
provided in this Act, no industry 
shall employ any casual worker 
in any permanent employment." 

About "save as otherwise expressly 
provided", there is no provision in this 
Bill bY which you can employ any 
casual worker. A$ the clause stancill 
it absolutely stops the employer from 
employing any casual labour at all. 

I would submit that there is also 
another danger in it. Unfortunately 
in plantation industry some political 
parties want to exert their influence 
for political purposes through labour 
by endangering the industry itself. It 
has been referred to in the Plantation 
Enquiry Commission's report. It 
says: 

"For the I'lt three years it has 
become a feature of the Union to 
call a general strike during the 
peak production months of the 
year. The Commission finds that 
the largest number of strikes hap-
pened generally in the plucking 
season between June and August." 

Whoever has got some knowledge of 
plantations knows that if you can stop 
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p:ucking for about a fortniatht. all 
these leaves harden and the flush is 
retarded. That means lOSs of valu-
able crop and the garden suffers ter-
ribly. As matter of fact, only to keep 
the garden alive this casual labour 
sometimes comes to help. I am quite 
sure my hon. friend does not support 
these tactics and has no such object 
or intention. But I would say that if 
this Bill is passed, it will cause all this 
mischief to the plantation industry. 
I wou:d submit that the Bill as it 
stands cannot help my hon. friend at 
all for redressing those grievances 
which are in his mind. I would sub-
mit that the Bill should be withdrawn 
by him. 

Mr. Deputy-S.-ker: The hon. 
Minister. 

Shrl Chintamoni Panigrahi (Purl): 
I want just five minutes. 

Mr. Deputy-Speaker: 
no time. 

Now there is 

Shrl Chintamoni 
five minutes. 

Panigrahi: Only 

Mr. Deputy-Sp~aker: It is difficult 
for me. The hon. Minister says that 
he mmt have at least 20 minutes; 
even then we will be exceeding the 
limits. 

Shri K. N. Pande (Hata): 
want five minutes if possible. 

I also 

Mr. DePUty-Speaker: There were 
57 minu 'es left for this when we start-
ed. 45 minutes have already been 
consumed and only 12 minutes are 
left. What can I do? If the House 
extends the time, I have no objection. 

.ShrI Narasimhan (Krishnagiri): No, 
S,r. Then the other Bills w ill suffer. 

Mr. Depnty-Speaker: There 
time. 

is no 

Shrl Chlntamoni Panicrahi: Two 
minutes will do. 

of Casual LabOUT Bill 
Mr. Deputy-S.-ka-: All 

Sari Panigrahi. 
right. 

Shri ChintamoDi Panipahl: Sir, I 
rise to sup;>ort the objective of the 
Bill of my llon. friend Shri AurobiDdo 
Ghosal. I would like to take this 
opportunity of drawing the attention of 
the hon. Minister to a recent occur-
rence in the Rourkela fertiliser fac-
tory in Orissa. Today there is a 
P.T.I. message that more than 2,000 
workers engaged in the Rourkela 
Fertiliser factory have gone on strike 
because the management there have 
not been able to fu:fil the following 
demands of the construction workers. 
First, they wanted to stop illegal ter-
mination of the services of the work-
ers engaged there. Secondly, they 
demanded retrenchment benefits from 
the management and the management 
did not agree to give them retrench-
ment benefits for all those construc-
tion workers who are going to be re-
trenched. Thirdly, they have demand-
ed absorption of retren:hed workers in 
the Sindri Fertilizer Plant and timely 
payment of wages. There should be a 
clear po.icy of the Government that 
whenever such construction workers 
are retrenched from a construction 
they can be given employment in th~ 
project if they are skilled to that ex-
tent or they can be afforded employ-
ment in other construction projects. 
As they have acquired some expe-
rience, so far as fertiliser factory is 
concerned, they wanted their employ-
ment in the Sindri fertiliser factory. 
These demands were turned down. 
Then, they also wanted to double 
the wages for the overtime they work-
ed. Also they wanted payment of 
their wages regularly. Payment was 
not regular. These are very reason-
able demands which the construction 
workers put forward. But, the 
management did not accept and the 
contractors did not accept. I would 
urge upon the Minister not to go into 
the technicalities of the Bill or its 
construction. The hon. Minister can 
bring forward a better Bill with better 
drafting. But, time has come when 
the Government will have to take into 
consideratiOn the important problems 
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which millions of workers engaged in 
various construction projects are fac-
ing today. For the last 3 years, 
nearly 1,000 skilled workers retrench-
ed from Hirakud have not found em-
ployment in the Dandakaranya pro-
ject or any other construction project. 
though they were given assu,-ances. 
There are thousands of workers re-
trenched from the Rourkela Steel fac-
tory. The assurance was there that 
they should be given employment. 
But. they have no~ been employed so 
far. The time has come when the 
Ministry shou'd formulate a policy 
with regard to the vast number of 
construction workers. Some construc-
tive measures sh{lUld be taken for 
these people. 

Shri K. N. Pande:' Mr. Deputy-
Speaker. although there is some prob-
lem in industry regarding casual 
labour. I do not know whether that 
problem will be solved by this Bill. 
There is no doubt that casual workers 
are being eXploi.ed in the factories. 
Although in some cases, they have to 
work for the whole year. their ser-
vice is broken for a period of 1 week 
or 10 or 12 days and they ale re-
emp·oyed. Still. they are being called 
as casual labour. So far as these 
",ork~rs are concerned. they should be 
made p€·rmanent. There is no doubt 
about tha'. But. if the definition given 
here is applied. 1 do not think any in-
dustry will accept it. In any industry 
there is some work which is of a 
casual nature. Suppose the work of 
construction of a building is under-
taken by a factory and it is completed 
in three months. What will the fac-
tory do with these workers? Will they 
continue to be in service for another 
whole vear? That is the question 
here. Suppose in a factory there is 
flood. For example. in one factory. 
some pea;>le we:e engaged to draw the 
water out. I have seen the factory 
where it was affected by floods and it 
took them three months. A'I those 
temporary workers employed for that 
purpose should have been premanent 
according to this clause. 

Moreover, <!.here is some contradic-
tion about the defi:ni.tion given here. A 
permanent worker means any worker 
who has been employed for a period 
ex~ending beyond three months. 
Casual workers are those who shall 
complete three months service on the 
date this Act comes into operation. and 
they shall be considered as permanent 
workers. There is a great contradic-
!.ion between the definition given of a 
permanent worker and a casual 
worker. 

I only wish to draw the attention of 
the Ministry that so far as the prob-
lem of casual worker is concerned, it 
require some consideration. Under 
the Factories Act also. some people 
deprive them of their earned 'eave. 
They are not allowed to work for 240 
days. Simil:irly. so that they may not 
become permanent. their serv:ce is 
broken for a short period. That should 
be stopped. 1 think. taking all these 
things into consideration. the Minis-
try may come forward with a Bill so 
that the imerests of these casual 
workers are safeguarded. Otherwise, 
1 do not think this Bill will serve the 
purpose for which it was brought. 

Shrl Abld Ali: Mr. Deputy-Speaker, 
it is a good suggestion which my hon. 
friend from the U.P. has made 1hat 
where employers intentionally deprive 
the workers from earned leave and 
other b2nefits to which they are en-
titled under the enactments. ne~es

sary protection should be found for 
them. This. we should look into and 
ensure to the workers what is due to 
them. 

The han. Member from Calcutta 
was telling us experience'S of his 
childhood. He was more fortunate 
than me in getting a promise of 6 
annas a dav at least. I had to be con-
tend with '2 annas a day. But, Sir ..... 

Mr. Deputy-Speaker: Both should 
be thankful to the provision that there 
could be casual labour. 

Sl1ri Abid Ali: Otherwise. that 
wou'd not have come to our lot. But, 
that is a story of the past. 
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The unfortunate thing is, some hon. 
Members opposite sLiII have not been 
able to differentiate the changes and 
opportunities between their childhood 
and this year 1960. Much has been 
done scince then. He and the like 
were not even convinced that India 
had become Independent. Men like 
Bulganin and Khrushchev had to come 
to this country and tell them that 
India was Independent. Afterwards, 
they got convinced that India became 
independent. (Interruption). 

An HOD. Member: Come to the 
point. 

Shri Abid Ali: I am coming to the 
point. Many thing~ have been said. 
The hon. Member who has interrupt-
ed was not pre.<ent here. Otherwise, 
he would have appreciated that about 
75 per cent of what was said in con-
nection with this Bill was irrelevant. 

Much has been said about construc-
tion labour. Bu:, I do not know what 
is in their mind. Or, is it being said 
to exhibit the under ying ideas of 
their own that this country should not 
progress: we should not have Bhakra, 
we should not have Durgapur, we 
should no~ have Rourkela. If the 
workers employed for construction 
purposes should be continued in em-
ployment always, we should have no 
Bhakra, no Rourkela. Of course, 
we have got already a pool in 
the Labour Ministry, a depart-
ment created in the Labour Minis-
try which safeguards the interests of 
the workers to the extent it is possi-
ble. A scheme has been drawn 
according to which all detai ls of cons-
truction workers who are likely to be 
retrenched are communicated to this 
cection and this section tries to find 
employment for them in other pro-
jects. Also in the projects in which 
these workers are employed. when 
there is a likelihood of their being 
retrenched, very careful investigation 
is made and such of them as could be 
employed in the project itself, are 
taken over. 

The hon. Member was speaking 
about skilled labour. Where are 
superfluous trained skilled workers? 

Today we are very much in need of 
them. There is dearth of them. 
Wherever they are available, employ-
ment is available for them. If the 
hon. Member is referring to unskilled 
workers .... 

Sl:ri Warior: Skilled. 

Shri Abid Ali: If his information 
is of the big number which has been 
given to him, lO,OOO skilled workers, 
his definition of 'skilled' is something 
else, not the definition which is gene-
rally understood. Then, in the case 
of unskilled workers, of course, they 
have to revert either to their own ori-
ginal . 

Shri Muhammed Elias: But what 
is the definition of a 'skilled worker'? 

Shri Abid Ali: The hon. Member 
should please listen to me. It is a 
commonly understood thing. It is not 
my definition or it is not his definition. 

Shri Muhammed Elias: But the hon. 
Minister is saying that the definition 
of 'skilled worker' is something else. 
We wan! to know what that definition 
is. 

An HOD. Member: 'Killed worker'_ 

Shri Abid Ali: It is a commonly 
understood definition. I have seen 
some of the workers in these projects 
for the last twelve years; from one 
project to another, they are transfer-
red along with their machines. The 
same work which they are doing in 
one project is given to them when 
they go to another project; that is 
how, they are shifted along with 
their machines from one project to 
another. Quite a few hundreds are 
being transferred in this manner. 

Sbri Chlntamoul Panigra.bl: Not all 
of them. 

Shri Abid Ali: That is how it goes 
on, and it will go on like that. 

So, as I have stated, firstly, persons 
who are employed for construction 
work have got to be r ... trenched when 
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the work gets completed. However 
the project authorities should make an 
attempt to employ as large a number 
from among them as poss;ble for tlhe 
main project. The Labour Ministry, 
with the co-operation of various pro-
jects, the State Governments, etc. and 
even the private sector, tries to find 
alternative employment for as many 
of them as is possible, and I think 
that should be quite satisfactory. 

Regarding skilled workers, unfortu-
nately, I heard the word as 'killed'. 
My hon. friend was making much of 
it within a few minutes; he under-
stood it to ,be something else. That 
sort of thing happens, but too much 
ado should not be made of such mis-
takes. 

My hon. friend from Orissa was sa,.-
ing something about a particular 
establishment. Certainly, as he 
knows, whenever such things are 
brought to our notice, we do all that 
is possible, and I have been requestma 
hon. Members always not to wait in 
such cases for debates or discussions 
or questions in Parliament, but imme-
diately to drop a postcard to us. They 
may know that very earnest and 
serious attention is paid to everything 
that is communicated to us. 

Shri Narasimhan: There should not 
be a postal strike theL 

Shri Abid Ali: About decasualisa-
tioa, as far as I remember, first un-
official attempt was made in the State 
of Bombay, now, Maharshtra, regard-
ing textile workers. A large number 
of them were being decasualised from 
time to time, and a non-official ex-
change was opened so that those who 
were already on the rolls of the mills 
and called badli workers from time to 
time should be taken first, and until 
that list was exhausted, no new 
workers should be taken on badli. 
That has been working very well. 
On the same lines, we have opened 
anothr official exchange at the colli-
lies at various places, so that those 

who are retrenched from various colli-
eries or are otherwise unemployed are 
taken in the new collieries, and no 
new person is taken in so long as thOle 
people are available and are wil.lin& 
to work. 

With regard to docks, Parliament 
has passed the Dock La'bour Board 
Act, and under that sc:iheme, the Bom-
bay and Calcutta Dock Labour Boards 
are doing good service to the workers. 
The same thing will happen for 
Cachin, Visakhapatnam, and other 
p:aces, Madras has already intro-
duced the Dock Labour Board scheme. 

kbout contract labour also, the ten-
dency is to reduce contract labour as 
much as possible. In some sectors, 
employers also are co-operating, but 
it is true, not everywhere. Industrial 
committees which meet f'-om tima to 
time and also the Indian Labour Con-
ference and the Standing La:bour Com-
mi ,tees take note of these thines, and 
much progress is being made. Of 
course, there is room for doing still 
more. I quite admit that. 

About casual labour, the recommen-
dation of the Pay Commission is that 
casual employment should be restrict-
ed to the minimum. The same rates 
of wages are to be fixed for casual 
labour in scheduled employments as 
are fixed for comparable schedule 
employments under the Minimum 
Wages Act, and casual labour should 
have the benefit of weekly holidays 
etc. Long experience as casual worker 
should -be taken into consideration 
while making selection for appoint-
ment on a regular basis. This has 
been taken note of by Government, 
and I am sure that in course of time, 
these recommendations would be im-
plemented. 

The other day, the hon. Mover of the 
Bill said that no legislation like the 
Minimum Wages Act, 1948 was appli-
cable to the casual workers. That is 
not the correct position. Our Mini-
mum Wages Act does not make any 
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differentiation between casual, tem-
porary and permanent employment. 
All those who can be covered are 
covered, but these distinctions are not 
known to the provisions of the Mini-
mum Wages Act. The Coal Mines 
Welfare Fund and Bonus Schemes Act, 
1948 and the provident fund and bonus 
schemes framed thereunder are alto 
applicable. It is true that some of 
the employers, as has been pointed 
out by my hon. friend Shri K. N. 
Pande send away the workers before 
they get entitled to these benefits. 
For tliat pU!1pOSe, the needful is being 
done, and whatever more may be 
necessary should be done to see that 
advantage is not taken of any weak-
ness in the Act by the employers. 

About contract labour, hon. Mem-
bers kIWw what the Second Five 
Year Plan mentions in regard to 
them; in that direction also, much hall 
been done. 

About the CPWD, the Finance 
Mnistry have already issued orders, 
on the basis of the report of the Second 
Pay Commission that work-charged 
staff whose services are likely to be 
required on a permanent and long-
term basis should be made permanent 
or given some permanent status. 

As far the wages, my ihon. friend 
from Kanpur was mentioning the other 
day that it was Rs. 30 or 40, and he 
asked me to make enquiries. I find 
that the total emoluments come to 
Rs. 85 per month, in Delhi; and the 
rate for an adult is Rs. 2 per day, and 
for boys, Rs. l' 15, that is, for the khas 
thatti workers, that is, those ,boy. 
who are engaged temporarily purely 
for the purpose of putting water on 
the khas thattis, and for a few hours 
only and not for the whole day. 

My hon. friend also said that he had 
been informed that in the Defence 
Establishment, the order that it a 
worker continues for more than six 
months, in temporary employment, 
he should 'be given some permanent 
status is not being implemented. No 
such case has ever come to the notice 

of Cll8UCll Labour Bill 
of this Ministry or of the Defence 
Minisiry. If there are such cases, my 
hon. friend is welcome to inform us of 
the same, and certainly, we shall do 
whatever may be necessary. 

Much was said about Welfare State. 
I am thankful to my hon. friend from 
Punjab, Shri D. C. Sharma. What 
he has said is correct, that, of course, 
light should be everywhere. Hon. 
Members had been complaining that 
about ten thousand workers were 
engaged in a particular project, and 
they had to go away when the pro-
ject was completed, and so on; if these 
difficulties arll to be mentioned in this 
lIlanner and exploited in this way, 
then, of course, the reply which he 
has given is, I think, quite proper. 
But that is not the inten:ion. Of 
course, it takes time to evolve a Wel-
fare State. What happens even in 
countries which are governed by dic-
tatorship? (lnterruptions). There is 
no use of getting up like this. What 
happens in tho,e countries, if, say, 
40,OIJO workers are pngaged to cons-
truct a dam, and after that dam is 
completed, there is no other dam to be 
built? Of course, we are having one 
PrOject atter the other. But there are 
countries where this sort of work is 
no more 'done and they have finished 
their last dam and SO on. After the 
construction of the last project, the 
construction workers have to be dis-
charged. 

Shri Indrajlt Gupta (Calcutta-
South West): They are not unemploy-
ed. 

8bri Abid Ali: It is good to sit 
here and SBy something. But he 
must go there and have a little expe-
rience. 

Sbri Inclrajit Gupta: Have you seen 
it? 

5hrl Abid All: I ihave seen it . . . 

8bri Indrajlt Gupta: I have seen 
more. 

8bri Abld All: 
ness? 

with all careful-
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Shri Warior: He js going into extra-
neous matters. We are not discussing 
that particular matter. 

Shri Abid. Ali: If hon. Members 
are not prepared to listen to these 
things in reply, they would better do 
well not to refer to such matters in 
the course of the discussion. 1 quite 
appreciate that this is a very unsatis-
factory position, in a debate connect-
ed with employment in factories and 
so on. But what can I do? If it is 
mentioned, I have to take note of it 
and reply; otherwise, they will com-
plain that the point they raised was 
not taken note of by me or referred 
to by me. 

I am not standing on technicalitiel! 
nor mentioning any technical difIi-
culties. I am only saying that it is 
not a practical proposition. The Bill 
says that henceforth there should be 
no casual labour employed anywhere. 
If in a factory, there is a permanent 
employment and the employer wants 
to· entertain a person, he should know 
his capacity to work. 

8hri 8adhan Gupta (Calcutta-East): 
Permanently casual. 

Shri Abld Ali: It will be casual; it 
will be temporary. 

It is possible to accept the Bill, I do 
not not say in this form. The princi-
ple of it is not acceptable because it is 
not practicable. Therefore, I would 
request he Mover to kindly withdraw 
it. If he is not prepared to do it, I 
would request the House to reject it. 

Shri 8. M. BaDerjee: On a point of 
clarification. As regards construction 
workers, a suggestion was made here 
to have a common pool of these wor-
kers. May I know whether such a 
pool exists under the Labour Minis-
try? 

8hri Abid Ali: Yes, it is under the 
Labour Ministry-the Employment Ex-
change. I have given figures here 
mentioning the number of persons em-
ployed, how many of them wanted to 

Casual Labour Bm 
be served by this section, how many 
of them were employed through that 
section and so on. All that informa-
tion has been given here and at :hat 
time, the feeling was that it was very 
satisfactory. 

8hri AurobiDdo Ghosal (Uluberia): 
I am glad that all the speakers from 
all sections of the House have support-
ed my Bill. My main intention was 
to point out the tendency that is grow-
ing in the country in industry, both in 
the public and private sectors, to 
appoint casual labourers more and 
more and to give works to the con-
tractors. The Minister has said that as 
regards the port and dock workers 
the position is all right and there are 
Acts governing them, and naturally 
the casual labour there is being liqui-
dated. But the fact is otherwise. 1 
will give only one or two instances. 
Take the Calcutta Port. Statistics 
given in the Report of the Dock Wor-
kers (Regulation and Employment) 
Inquiry Committee, 1955 show that 
the number of such workers in 1951 
was 1671 or 18.6 of the total labour 
force, in 1952 it became 24.6 per cent, 
in 1953, 19.5 per cent and in 1954, 
24.6 per cent. In Madras also, in 1951, 
the percentage was 20.1, in 1952: 26.7, 
1953:32.4 lind in 1954: 33.7. Therefore, 
the tendency is to increase the em-
ployment of labour by industry as 
casual labour. 

In the Public Works Department, 
the total number of contract labour 
employed in 1957 was 25,647. In the 
public motor transport the number 
that is given in the Indian Labour 
Year Book, 1957 was 2628 casual 
labourers as on 1st October, 1956. The 
tendency is to employ more casual 
labour in order to avoid labour legis-
lation. This tendency should be 
checked in order to stop the 
exploitation of the poor workers. 
It is true that there is the Minimum 
Wages Act. But there is no machinery 
for implementation. Shri D. C. Shar-
ma was telling us that this Bill did 
not cover the agricultural workers. 
Perhaps he is not aware of the faet 
that 82 per cent of the agricultural 
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labourers are casual labourers accord-
ing to the Government report. The 
Government is complacent and it was 
said that this tendency was gradually 
going out. But that is not a fact. On 
the other hand we see that the ten-
dency is increasing and they adopt 
this practice in different sectors of 
the industry. So, I recommend that 
this Bill be accepted by the House. 

Mr. Deputy-Speaker: The question 
ie: 

"That the Bill to provide for 
abolition of the system of em-
p:oying casual labour in the em-
ployments of permanent character 
be taken into consideration." 

The motion was negatived. 

Shri Warior: They can at least say 
'No' a little louder. 

Mr. Deputy-Speaker: It should be 
louder: Is that the complaint? We 
shall take up the next business. 

Shri Ajit Singh Sarhadi-absent. 

Shri A. M. Tariq:-absent. 

Shri C. R. Narasimhan may move 
his Bill. 

15.48 hrs. 

INDIAN INSTITUTE OF ARCHAEO-
LOGY BILL 

Shri Narasimhan (Krishnagiri): Sir, 
I beg to move: 

"That the Bill to provide for the 
constitution of an Indian Institu-
tute of Archaeology for imparting 
training in scientific methods of 
archaeology and in the conserva-
tion of historic and artistic works, 
including research in various 
branches of archaeology, be circu-
lated for the purpose of eliciting 
opinion thereon -by the 30th April, 
1961." 

Some of the hon. Members may not 
have read the Statement of Objects 
Md Reasons of this Bill. 

of A rCMeology Bill 
Sh:l D. C. Sharma (Gurdaspur)~ 

We have read it ... (Interruptions.) 

Mr. Deputy-Speaker: Perhaps the 
han. Member did not expect this to be 
reached and therefore he thinks that 
some Members may not have read it. 

Shri Narasimhan: I said that some 
han. Members might not have read it. 
I shal! quote just one paragraph from 
it te make the object very clear: 

"In Western countries, there is 
only the Monuments Department, 
wh'ch looks after the maintenance 
and conservation of monuments. 
But archaeology proper, and more 
especially research in different 
branches of archaeology, is looked 
after by Universities and learned 
bodies. Administrative efficiency 
in this regard can be brought 
within the realms of practicability 
only by differentiation of func-
tions, and by emphasising on pro-
per scientific training in a free aca-
demic atmosphere. The need for 
training is greater today beca use 
the States are organising their 
departments of archaeology." 

Here, Sir, archaeology is being ad-
ministered by the Ministry of Scienti-
fic Research and Cultural Affairs. The 
department of archaeology is a very 
ancient one. I am told that" they are 
going to celebrate their centenary. All 
along, Sir, this department has been 
muddling through. But, thanks to the 
remarkable attention and service ren-
dered by Lord Curzon and Sir John 
MarShall, this department became use_ 
ful to the country, zest and life was 
added to it and it progressed step by 
step. The question of conservation of 
monuments was taken irrto account and 
sufficient attention began to be given 
There was a time when there was 
danger even to our Taj and many 
other important monuments were going 
into decay or were being stolen. At 
that time, those much abused British 
statement like Lord Curzon and others, 
whatever their views on Qther matters 
might have been, paid sufficient atten-
tion to this question and all our an-
cient monuments to the best of their 
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[Shri Narasimhan] 
:ability were rescued. SubsequenUy, 
during the recent war time, a kind of 
deterioration took place in this depart-
ment owing to financial stringency and 
other matters. 

15.51 hrs. 

ISmu JAGANATHA RAo in tke Chair.] 

Then, in the midest of the war, in 
IIlarch 1938 the then Viceroy sum-
moned th ~ 'well known archaeologist, 
Sir Leonard Woolley. Woolley W811 a 
very eminent man. He aied only a 
.couple of months ago. He was a very 
.eminent and well known archaeologist. 
According to e book review: ''There 
is no name among the archaeologists 
better known than Sir Leonard Wool-
ley". He has done wonderful work 
in this field. The famous Mesopota-
main excavations and the discovery 
of the famous rims of UR go to his 
credit. It was he who unearthed the 
.city of Abraham. Such an eminent 
archaeologist was summoned by the 
Government of India, I think by Lord 
Wavel, and was asked to give advice 
and recognise this department. I am 
quoting from the biography of the 
subsequent Director General of Archa-
eology, well known for his service in 
this field in this country, namely, Sir 
Mortimer Wheeler. 

"In March HIlI8 the Viceroy, 
through the India Office, summon-
ed Sir Leonard Wooolley to the 
rescue. WOlley's advice was 
sought on four points: 

(1) The most promising sites or 
:areas for exploration. 

(2) The best methods and agencies 
for achieving the speedy and fruitful 
development of exPloration activities 
In general; conSideration, in this 
regard, being had not only to Govern-
ment but to non-official agencies such 
.as universities, learned societies, etc. 

(3) The best method of training or 
·selecting officers for exploration work, 
including such points as the mest suit-
,able age for recruitment. 

(4) Any general points b~~ .on 
the field of exploration and excavation 
not covered by items 1-3." 

So, Sir Leonard Woolley came and 
spent a few months in' This country. 
He submitted an excellent report. I 
am quoting the'words of Sir Mortimer 
Wheeler himself. He says: 

''The resultant report, dated 
28th February 1939, and the un-
published notes which lie behind 
it, are monument of quick and 
penetrating vision and of trench-
ant but judicious and constructive 
criticism." 

I may add that they are still un-
publi.shed. I was not able to get at 
them. I was able to get at the report 
with great difficulty but I wa~ not able 
to get at the unpublished notes. That 
is how Sir Mortimer Wheeler him-
self who came Ister to reform the 
department in pursuance of the advice 
of Sir Leonard Woolled comments up-
on the work. Leonard Woolley had 
submitted a report at that period, cri-
ticising and giving constructive sug-
gestions about how to reform and 
imJifove this department of archaeo-
logy. Subsequent to tha"t, and up to 
now, fue department has been carry-
ing on its work. But the time has 
come now to review the work of this 
department. I am saying this in gene-
ral about archaeology. It is nO use 
carrying on as we do. It was after 
75 years of the lnception of this 
department that Leonard Woolley was 
brought to write a review and there 
was then a reformation of the depart-
ment. But now the ttme has come once 
again to have a Commission of experts 
of this country with some other out.. 
siders. After all, it is modem science. 
It has become a greater modern 
science. With the advancement of 
science in all branches it has become 
equally complicated. The time has 
now come to have another review. 

So, I wish to emphasis that this 
Ministry should now UIldertake as soon 
as possible an enquiry by competent 
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archaeologists to find out how far we 
could improve the activities of the 
department ancr how far we should 
.onsolidate the existing position and 
how we can Invite other learned bodies 
and non-officials in order to make 
archaeology in India more interesting. 

With your parmission, I want to read 
one passage from the report of Sir 
Leonard Woolley himself. It is a verr 
interesting and a verr ennobling one. 
I wanted to get this particular report. 
in the consultative committee I asked 
the Ministry to get a copy of it and 
have it circulated to hon. Members. 
But unfortunately, the Ministry was 
not in a position to do so. This Minis-
try which is supposed to delve dee)l 
into the earth and find out ancient 
things and unearth the unknown 
and reconstruct the history was not 
able to find out its own, the one and 
only, report. 

Shri Morarka (Jhunjhunu): Was it 
not confidential. It was published Bnd 
printed. Tlie further confidential 
notes have not seen the light of day. 
I wanted to quote from the report of 
Sir Leonard Woolley. 

The Deputy Minister of ScienWlc 
Research aDd Cultural Affairs (Dr. M. 
M. Das): May I have ~e date wheD. 
Sir Leonard Woolley came to tlais 
country? 

Dr. M. S. ADey (Nagpur): Is it a 
published document? 

Shri Nara.simhaD: It is a public 
document. r did not catch what the 
Minister said. 

Dr. M. M. Das: I wanted to know the 
da te of his visit. 

Shri Narasimhan: After my request, 
and after a good deal of difficulty, 
and through the good oftlces of the 
Ministry of Parliamentary Affairs, a 
copy of it was placed in the Library. 
It is still there. A copy is still there 

of Archaeology B;U 
ror the benefit of hon. Members. The 
report is signed. I have read the date 
earlier also. It is dated 28th Febru-
arr, 1939. I do not know what benefit 
does the hon. Minister get by forcing 
me to read it a second time. I really 
do not see the point. I thought I had 
read it from the other book,-the date 
when Lord Wavell's Government had 
requested the services of Sir Leonard 
Woolley. This report is there and only 
one copy is there. It is not a printed 
one. But I have a typed copy. A 
friend of mine who is interesteli in 
archaeology had a printed copy. It is 
such a good copy and a rare one and 
80 'he law of supply and demand also 
operated there, and he refused to part 
with it. He took a typed copy o~ it 
and gave me a typed copy. The Gov-
ernment of India also have placed a 
similar typed copy in the Library and 
not the printed one. I have looked at 
the printed copy. What I ha'i1e got is 
the typed copy, page to page. just 
simiIer to what the Government of 
India had forwarded. 

I want, with your permission, to read. 
a passage to the House to emphasise 
the importance of archaeology. 

Mr. Chairman: Is it a long passage? 
Shri Narasimhan: It is very short 

one. 

"Archaeology collJ.d and should 
play a far more important part 
than it does in the lite of the 
Indian people. In a country where 
historical sense has been but little 
developed, where historical know-
ledge is very limited and is then 
confined for the most part to that 
of political history in which the 
bias of party feeline tends rather 
to perpetuation of old animosities 
than to the conciousness ot 
national unity, the study of the 
growth of civilisation is the most 
salutary of studies. Especial!:,. 
for an Indian at the present 
time is it important that he 
should learn how the India 
which he knows has come into 
being, understand what is in the 
light of what has been, and in the 
e\ashes of rave and creed should 
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stress not on the accidents of strife, 
but the power of the lIi'dian spirit 
to assimilate what was good even 
in an enemy cuiture without sac-
rificing its own individuality. 
Here archaeology can help and 
the Archaeological Survey as the 
official organ of archaeology has 
a du~y to perform," 

He has said, "Especially for an 
Indian at the present time 
etc., which I have quoted above. This 
very sentence will show that contri-
butions of great and learned people 
are of a more enduring character than 
we ordinarily imagine. I am saying 
this, because the Minister may sllY that 
it is all out of date. 

16 hrs. 

This shows how important archaeo-
logy is. That is why I say that know-
ledge of archaeology should be im-
parted on a larger, better and more 
satisfactory SOllIe and that is why I 
have brought forward this Bill to draw 
the attention not only of the House, 
but of the Minister himself in parti-
cular. 

In February, 1938, SIr Leonard 
Woolley submitted his r~port on the 
working of the department of archaeo_ 
logy. This report is a severe indict-
ment of the department of ahchaeolo-
gy. Let not the Minister lay the 
flattering function to his soul, sayip.g 
he has got enough men and enough 
money and so enough work is being 
done. I can give one or 'two instances 
as to how the department has to be 
improved. 

Mter Sir Leonard Woolley came 
Sir MOl"timer Wheeler. He chalked 
out a plan as to what should be done 
in this matter. He chalked out a sys-
tematic plan. Archaeoltlgy is sUch a 
complicated science that everything 
has to be systematically done. Dig-
ging, excavation, etc. are systematical_ 
ly done. You should excavate with a 
certain object, viz., what portion of 
history you want to know. After you 

have started excavatrng, once you get 
the evidence, there is no need for fur-
ther digging. OtherWise, as Sir Leon-
ard Woolley once said, you will be 
getting out images and other things 
which the museum houses in India 
would'not be able to fill. Once you 
get at the point of history you wanted, 
you should stop. Digging and excava-
tion should be done by competent 
people. Otherwise, if it is done by in· 
competent people, what little evidence 
there is will be lost. If it is done by 
inc~mpetent people, it is l!.1urdering of 
evidence, as the expression goes. They 
should rather leave it till more com-
petent people come. Let it be lying 
under mother earth till someone really 
competent in the line comes for ex-
cavating it. 

Mere expenditure is not the crite-
rion. Quality of work is very import-
ant. These are all very fully stated 
by Sir Leonard Woolley. He stated 
that mere increase in expenditure is 
not proof of good work. Quality is 
what is wanted. He said in his report 
that he was simply surprised to find 
what the then Government of India 
has not done. The situation has not 
changed much now, because efficiency 
to the desirable extent is not shown. 
He was rather dissatisfied with the 
totally unknown history of India, 
which has not been unearthed proper-
ly. In his report he has referred to-
the south in particular. The archaeo-
logy of India can be divided into two 
zones--north and south. These are the 
problems practically knoWl'l to every-
body-what is to be done in the South, 
and what is to be done in the North. 
But nothing seems to have been done. 
We must address ourselves to this 
question with the use of the modem 
knowledge. 

I was referring to Sir Mortimer 
Wheeler. He went to Pondicherry and 
saw something somewhere. These men 
are geniuses and, therefore, we cannot 
explain how they work and choose 
sites. He went to Pondicherry and 
dug up, particularly in a place where 
earlier some Frenchman has done some 
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work, and he found things which were 
interesting. He found some link bet-
ween Pondicherry and Rome. He 
found some potteries bearing the seals 
of the reigning emperors of Rome of 
1st century A.D. Potteries of the same 
date of India were also found. Some 
other things of interest were also 
found. Allied findings were made in 
Brahmagiri, near Andhra. 

An hon. Member: What about 
Nagarjunasagar, Which is a gold mine 
of archaeology? 

Shr; Narasimhan: I am coming to 
that. So, Sir Mortimer Wheeler came 
here, dug up and found those interest-
ing things. Now, a fortnight back I 
went to Pondicherry and people told 
me how E·ir Wheeler went there, dug 
up. But the other day when I put a 
que3tion whe~hcr the monuments 
wh'ch the then French Govern-
meml w~re p I'otec ling in that 
particular area were continued to 
be protected by the Government 
of Indi:<, I did not ge: a straight 
answer. I object to the way in which 
the answer was given. I put a ques-
tion for which I hod given 20 days' 
notice, certainly not less than ten days 
_otherwise. Speaker would not have 
allowed it-which wa sufficient notice, 
and asked: are you continuing to pro-
tect them and looking after them, 
please give an answer? The answer 
was "We are collecting information". 
Wc W21'e in a hurry to have de facto 
control over Pondicherry but in spite 
of th~t we are not getting informa-
tion. 

Mr. Chslrman: The hon. Member 
has taken 25 minutes. The time al-
lowed for this is only Ii hours. 

Shr; Narasimhan: I take this as an 
indication and I will conclude. 
Archaeologically, India. can be divided 
into north and south circles. Accord-
ing to the reports of the Estimates 
Committee and others these circles are 
very important. The southern circle 
covers Ajoanta caves and places in 
Mysore, Madras and Andhra. I do not 
know the axad topographical division. 
It is a very large area. We expect 

those temples and other things to be 
looked &fter well. But I have been 
given answers that they were" not fil-
ling up even the posts of fully quali-
fied senior superintendents. Even the 
report of Leonard Woolley, it is stated 
that in the south there must be a spe-
cial arrangement for the temples be-
cause there are religious obj ections. 
So, competent people, particularly 
Hindus, should be there so that they 
may protect them. 

There are very beautiful Pallaw 
paintings in southern temples, compar_ 
able to Ajanta paintings. I have my-
self seen them and I have a suspicion 
that more paintings are there. I did 
not want to interfere and spoil the 
things. But even as a layman I know 
that there are more and they are 
covered with thick plaster. Yoti' will 
imagine there are no paintings but if 
you safely remove the thick plaster 
there is a painting. I have brought 
it to the notice of the Minister that 
they are being neglected and they 
should be protected. I do not know 
what they have done. Still, the pain-
tings are under plaster and the tem-
ples are uncared for. They are very 
costly pieces of painting. There is a 
paint;ng in the Panamalai temple of a 
beautiful damsel with an opened um-
brella, exactly like the Ajanh pain-
tings. But the technique is entirely 
different. It is like the technique of 
Crete that is to say, it is on plas'er. 
In Ajanta it is on mud oockground. 
They are technical details and are very 
important details. Even historically 
they are necessary. 

Then they are doing excavations at 
Noagarjunasagar. It is quite possible 
according to modern methods to use 
electric meters like what the Oil and 
Natural Gas Commission and geolo-
gists have to find out through electro-
nic and other equipment whether there 
are things below. Use them. Find out 
quickly what is there and decide. But 
nothing has been done. 

There is a similar case in Egypt 
where the Nubian paintings are going 
to be destroyed by the Aswan Dam. 
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But there they have asked the UNO to 
come to their rescue and support. But 
we have not done aily such thing. 
Even Leonard Woolley in his report 
stated that in these matters we should 
get foreign aid. He said, "Get foreign 
aid. Do not worry about their taking 
away the idols. You can spare them. 
You first construct history. Then you 
need not worry about the idols. It is 
history that has to be constructed. 
When the purpose is served, sell them." 
This is what he has recommended. 
Why have we not secured foreign aid? 
Why should Egypt be able to secure 
UNO's aid for Aswan Dam excava-
tions? Why have we not dODe any-
thing? 

'l'hese are all to show that rethink-
ing is necessary. I want this Bill to 
go into circulation so that outside ex-
perts within the country may also give 
their opinlon. Let it not be imagined 
that the mODopoly of wisdom lies in 
the Ministry only. There are very 
lood worker~ in Baroda and Poona, 
eminent scholars who have done very 
lood work. If they are given further 
encouragement they will do very 'well. 
The type of encouragement which the 
Ministry gives is something like doles 
as if they are given concessions. They 
become obliged to those who give 
money. They do not become inde-
pendent. They do not fully do it. 
Therefore the gift and the help should 
be very impartial and independent. It 
is one thing to get it from the Univer_ 
sity Grants Commission and another 
thing to get it by way of sifarish, as I 
would call it, or something like that. 

Therefore let not the Ministry ima-
gine that it is a kind of any hostile 
step against them. They unnecessarily 
get frightened. They think that some-
thing is aimed at their very existence. 
It is not so. Even as Leonard Woolley 
had said only supermen can deal with 
jobs as they s1.end at present. Each 
officer is expected to be a digger, ex-
cavator, history-man, engineer 'and sO 
on and so forth. It is no good. This 
department's activities must be dIver-

sifted. Specialised branches must be 
there. That is the main scheme that I 
have. It is in pursuance of that 
scheme that I bring forward this 
Bill. No harm will be done if 
public opinion is elicited on it. I 
request the Ministry also to co-operate 
and assist by agreeing to this demand.. 
I am sure that after this archaeology 
in India will grow. 

Mr. Chairman: Motion moved: 

'"!'hat the Bill to provide for the 
constitution of an Indian Insti-
tute of Archaeology for imparting 
training in scientific methods of 
archaeology and in the conserva-
tion of historic and artistic works, 
including research in various 
branches of archaeology, be cir-
culated for the pUrpose of elicit-
ing opinion thereon by the 30th 
April, 1961." 

Sbrl Mukerjee: The hon. Member 
will be brief. 

Sbri Warior (Trichur): It is very 
important. 

Mr, Chairman: But only 1, hours 
are allotted. 

Sbri Warlor: Time may be extend-
ed. 

Shri Morarka: Time may be extend-
ed because it is very important. 

Shri B. N. Mukerjee (Ca1cutta-
Central): Mr. Chairman, Sir I am 
glad Shri Narasimhan has sho~ some 
interest in the working of the Depart-
ment of Archaeology and being on" 
of the hon. Members of this House 
elected to represent Lok Sabha in the 
Central Advisory Board of Archaeo-
logy I feel it my duty to offer a few 
observations in regard to the motion 
which he has moved. 

I feel he has proceeded a little 
precipitately as far as the formulation 
of the Bill is concerned, but since he 
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wishes that the matter might be cir-
culated for the elicitation of opinion 
from informed sources in regard to 
this malter, I do not think any harm 
will be done if the circulation is 
agreed to by Government. But, 
I feel that, on this occasion, per-
hapS it is up to us to acknow.edge bhe 
good work which has been done by 
the Department of Archaeology. It is 
going to celebrate its centenary next 
year and since it was founded in a 
kind of a curious way in 1861, when 
the organisation was by no means 
very compact, it has passed through 
many vicissitudes. On occasions there 
have been many mistakes in points of 
excavation and all that. Generally, 
by and large, there is a solid body of 
achievement to its credit and I would 
hesitate very mUM in proceeding to 
dismantling the apparatus which has 
been built up after SUM a long period 
of experimentation in regard to archa-
eology. 

In the Statement of Objects and 
Reasons, my hon. friend there has 
referred to western countries where 
he says there is only one Monuments 
Department. But, whatever the expe-
rience and necessities of the main 
western countries mi~t be, here in 
India, experience has shown that here 
has to be an integrated effort so that 
excavation, renovation, preservation, 
exhibition and all that kind of thing 
might be conducted in an integrated 
fashion. I would hesitate, as I said 
earlier, to dismantle the organisation 
which has been set up. I have also 
a very lively suspicion of ,people like 
bhe P.W.D. Engineers, who, for no 
fault of theirs, have not got the kind 
of approach which is necessary to 
archaeological relics. As a matter of 
fact, our country has suffered a great 
deal. Much of the Indus VaHey relics 
have been lost because of 'Railway 
depredations, It is common know-
ledge how, in the old days, because of 
a lack of an archaeological approach 
to the subject, Engineers of varied 
80rts got into alI kinds of activities 
which were sheerly vandalistic. All 
that has happened. That is why I 
would hesitate very much before 

of Archaeology am 
during the work of the department 
of Archaeology. 

This Bill, as it is framed at present,. 
would also meant an end to the 
School of Archaeology that was start-
ed last year. It was after a great 
deal of cogitation, after a great deal 
of consultation with learned people 
and representatives of Universities 
and other academic bodies of this 
country that the Department of Arch-
aelogy decided upon the setting up of 
a School of Archaelogy at Delhi. The 
Department knows very well and the 
Universities also are well aware of 
the fact that in places like the Baroda 
University, which was host to the 
latest session of the Central Advisory 
Board of Archaeology, very good work 
is being done. Everybody knows there 
are other organisations. In Kausambi 
excavations are being taken up. There 
is the Deccan College in Poona which 
is doing very good work. There is 
the Ashutosh Museum of the Calcutta 
University which is doing very good 
work. All these organisations have 
their links with the Department of 
Archaeology. All these organisations 
have their representatives who, as far 
as I know, at~end the meetings of the 
Central Advisory Board of Archaeology 
and offer their suggestions. As far 
as I can make out, there is a lively 
appreciation on the part of the Board 
of Archaeology in regard to the work 
that is being done by these non-
official or semi-official agencies. There 
is an effort--it may not be adequate 
because of other reasons--to integrate 
the work which is being done on all 
these different planes. I do not like 
that just because our department of 
Archaeology is a multi-purpose one, 
the limbs should be separated. 

I do not quite understand what 
exactly is meant by bringing in Uni-
vel'sities and other non-official bodies 
into more active co-operation with 
the work of the Archaeological De-
partment. Surely things might be 
improved. But, I do not like the 
kind of all-out disapproval of what 
has happened. My hon. friend refer-
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red to Sir Leonard Woolley's report 
of 1939. We all know that it is a 
very vaiuable report. Sir Leonard 
Woolley has been one of the greatest 
archaeologists in history. There is no 
doubt about the very great value which 
has to be attached to his OPInIonS. 
But, as a matter of fact, I would like 
my hon. friend to bear in mind that 
many of the suggestions which have 
been made by Sir Leonard Woolley 
in 1939, have actually been adopted 
in the work of our archaeologists. 
Much work in the pre-historic plane 
has been done especially in recent 
years. Sir Mortimer Wheeler, who 
was also referred to by my friend, 
Shri Narasimhan, has expressed his 
vivid appreciation of the work which 
is being done oy the Department of 
Archaeology. I had the pleasure, after 
my visit to Baroda, to go to Lothal 
where excavations have been conduct-
ed, and I know that Dr. Mortimer 
Wheeler had come to Lothal and he 
had said that his disciples had taught 
him a gr:!at deal, because the way in 
wEich the work is being done now 
really deserves some commendation. 
I do not wish an impression to go 
abroad from this House that the work 
llf the Departmen~ of Archaeology is 
being disapproved. 

I would rzfer to the kind of thing 
which is published by the Department. 
Here is a volume, a very small book 
on Indian Archaeology, which is writ-
ten specifically for purposes of popu-
lar consumption, so that the idea of 
the importance of archaeology might 
be c'onveyed to the generality of our 
people. 

Therefore, without going into de-
tails, I would like i 0 say that we 
owe it to ourselves to acknowledge 
the gOod work which is being done. 
But if it is possible to have a better 
llrganisation, if we can enlist the co-
'Opera'ion of our universities and 
academic bodi~s in a better manner 
in the work of archaeology, then, of 
course, we shall welcome it, and that 

is why I do not mind at all if this 
Bill is circulated for purposes of elicit-
ing opinion. Let our scholars and 
oLhers who can really say something 
worthwhile, not laymen like our-
selves who can only make a few 
commonsense suggestions but who 
cannot go into the root of the matter, 
let our scholars and others make their 
suggestions, and let the universities 
also place their cards on the table; 
let the State Governments whiCh, by 
the way, also know how the Depart-
ment of Archaeology is functioning,-
because they send their representa-
tives to meetings of the Central 
Advisory Board of Archaeology; they 
are represented there; it is not that 
they are unrepresented, but even so--
if they have any special suggestions 
to make, might very well make those 
suggestions. 

So, my personal approach to this 
mat.er is that, after having recorded 
our appreciation of the very good 
work which our own people are doing 
in the sphere of archaeology, we 
might just as well elicit more infor-
mation in regard to this matter. Since 
this 'hing has been agitated in parlia-
ment, it is only right and proper that 
this thing might be cnsidered with 
some care by penple who are really 
able to pronounce their views on this 
subjec·. with any profit to the cause 
of archaeology in India. 

Shri D. C. Sharma: I have witnessed 
a strange spectacle this afternoon on 
the tioor of this House. The hon. 
Member" who preceded me is general-
ly a non-conformist. He is generally 
very critical of whatever we do, but 
this evening has shown him to be a 
great apologist for the Department of 
Archaeology. I think the reason is 
that he represents the Lok Sabha on 
the Central Advisory Board of Arch-
aeology. I wish he could be given 
representation on all the Boards on 
which Lok Sabha is represented, so 
that he becomes a perfect believer in 
whatever we are doing. 
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Shrl ChintamoDi Panlgrahl (Puri): 
Can he speak like this? If he has 
anything to speak on the Bill, he can 
do so. 

Sbri D. C. Sharma: But that thing 
apart, I would say tha~ I will not be 
lagging behind any body in saying 
that the Department of Archaeo.ogy 

.has done good work. 

I am also happy to hear that they 
are going to celebrate iheir centenary 
though I think that they are not like 
other human institutions; other human 
ins itutions celebrate their centenary, 
but this institution should celebrate 
something different, the five hundred-
th anniversary Or some hing like that, 
because archaeology measures time not 
in terms of years or centuries but in 
terms or SO many centuries and 
thousands and millions of years. Any-
how, I think we shal1 al1 look for-
ward to the Centenary celebration. 

I do not see any reason why any-
body should take any objection to the 
aims and objects of this Bill; it pas-
ses my limited comprehension. 

What does the Mover of the Bill 
want? He wants, in the first place, 
tha' we should set up an Indian Ins-
titute of Archaeology. Do we not 
have an Indian Institute of Sci~nce? 
Do we not have an Indian Statistical 
Institute? Do we not have so many 
other Institutes working under this 
Ministry or that Ministry? If these 
Institutes have not become thorns in 
the ftesh of the Ministries, I do not 
see any reason why they would be 
losing anything if an Indian Ins'itute 
of Archaeology is established. I 
think it will only add to the useful-
ness and splendour of this Ministry. 

I, therefore, think that this is a 
very very simple proposition. The Bill 
asks fOr something to which we have 
agreed in so m!lny o~her ftelds. There-
fore. I do not think anybody should 
1545(Ai) L.S.-'1. 
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take objecton to the establishment of 
an Indian Institu~e of Archaeology. 

Shrimati Ila Palehoudhurl (Nabad-
wip): Have we not an Indian Insti-
tu;e of Archaeology? I think we have. 

Sh.i Narasimhan: It is a school. 

Shrl D. C. Sharma: Now, I find that 
the.-e IS in my coun,ry a great gulf 
eXl~LlUg be.ween acaaemic iastitutions 
ant! tne d.partments which adminis-
ter some of these learned bodies. That 
gulf is bridged in some cases. Take 
,he Atomic Energy Establlshment. It 
is a very very difficult subJect, some-
thing new. But the Establishment is 
trying to align itself with Universities 
so far as the s. udy of nuclear physics, 
this subject and that subject are con-
cerned. There is co-ordination bet-
ween that great scientific body and 
the UniversLies. But SO far as other 
things are concerned, the Universities 
are not taken into confidence. They 
are not given their proper place. 

I think this Bill wants that this 
Institute should be something like a 
University which should look after 
the academic interests of archaeology. 
Of course, there are some schOOls of 
archaeology already there. But they 
are smal1 things in the overall picture 
of a University. The Baroda School 
is very good, but it is only a very 
very small part of Baroda University. 
As we have the Indian Insti ute of 
Public Administration, as we have so 
many other Institutes in their own 
right. similarly we should have some-
thing like this so tha! there is more 
col1aboration between academic life 
and departmental life. 

I think we are used to departments 
of ali kinds. We are used to their 
working. We all know about their 
good points and also about their weak 
points. But there ts one thing-thi! 
archaeological department should not 
become in itself a piece of archaeolo· 
gy. There should be fresh blood in 
it. Ther~ should be fer'i1isation of 
its methods; there should be new ideas 
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pumped into it. But this department 
lacks all that kind of thing. 

My han. friend, the Mover, was 
reading from the book of that learned 
archaeologist. He was quoting sO'me 
very respectable atiffiorities. What 
do they say? They say that this 
department has got into a rut. I 
think it is our duty to pull it out of 
the rut. I am sure this Bill will suc-
ceed ia doing that. 

What does this Bill want? You 
know Parkinson's Law. I think Par-
kinson's Law has been worked only 
in one or two instances, but it should 
also be worked so far as the accumu-
lation of power in the hands of this 
department is concerned. You start 
a simple department and you find that 
the department has got this thing and 
that thing till it has become an octo-
pus. I believe that this department 
of archaeology is dealing with eleven 
things and for aught I know, it may 
be dealing with 12 things. I do not 
think it can look after everything 
so well. We are talking of democra-
tic decentralisation and I think there 

_ should be decentralisation in this 
matter also. Some of the items 
should taken away from this depart-
ment and given to this body proposed 
in the Bill. 

In a matter of this kind. training 
is very important. But we have no 
trained personnel. I believe that thi. 
Indian Institute of Arcl!aeology will 
be a very good training ground for 
the personnel needed for running the 
department of archaeology. My 
friend Shri Narasimhan hilS to be 
congratulated over this ell'ort. I have 
seen so many Bills in this House. A 
Bill covers one page or two pages or 
three pages. But here is this very 
painstaking gentleman who has pro-
duced It Bill as big as any good Gov-
ernment Bill. Therefore, I feel that 
this Bill should be treated with the 
utmost respec: and attention. I do 
not )plow why the han. Mover c:>f this 

Bill had been so modest because he 
says that it should be circulated for 
eliciting public opinion. Now, if the 
hon. Minister who is smiling all the 
time without meaning much, is going 
to say no to this also, I think archaeo-
logy has a bad future. This Ministry 
is a Ministry which is impervious to 
any reform however good and solid 
it may be. I hope the han. Minister 
who is also a learned Doctor will 
appreciate the academic aspect, the 
training aspect, the decentralisation 
aspect of this Bill and will accept it. 
No harm will be done to him or to 
anybody. I think he will be doing 
good by the Me'IIlbers of this House. 
Who knows that Shri Narasimhan 
may not be here by the time the Ins-
titute begins to function. Who knows? 
I may not be here or you may not 
be here.. (Interruptions.) All the 
same. whether we are here Or not. 
this Bill would have served its pur-
pose if it had stimulated thinking all 
over the country sO far as this very 
important subject i. concerned. 

Shrimatl lIa Palchoudhuri: Mr. 
Chairman. I also feel very deeply 
about this Bill and I think it should 
havo support from every quarter. At 
the same time I would like to acknow-
ledge what the archaeological depart-
ment has done till now; it is going to 
complete hundred years of service. 
The previous speaker, Shri D. C. 
Sharma. seemed to say that it was 
not blooming and flowering and ferti-
lising itself but I should think that 
it has done just that. I suppose that 
it started with the Asiatic Society 
and such like bodies with learned 
people. Then it went into the depart-
ment of archaeology and now it deals 
with something like 11 departments 
altoge~her. I also feel that if a Bill 
of this kind came into being. it will 
take over the service part of the 
ancient monuments. 

Sir, ancient monuments have been 
the glory of India. In the Constitu-
tion }'{II.! are really committed to the 
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pr~servation of ancient monuments. 
~ ou may sponsor research and it may 
be a very, very important thmg. Hut 
In tile Consthution you are not com-
mItted to sponsor research as such in 
so many words. Here the Consti.u-
uon really holds you down to the 
preservatIOn of ancient momrments 
and I dare say that is the first and 
foremost reason why a substantial 
portlOn of the budiet allotment loes 
to conservation. 

Conservation of monuments has be-
come, unlike archaeololY which is a 
very ancient thing, more and more 
moaern. With conservation ioes 
trained architectural engineering 
whIch is a very modern subject, and 
wIth that there is the eye to artistry. 
A; one time, it was a deplorable fact 
that there was a proposal that the 
P.W.D. might take over the conser-
vation of monuments. It is horrify-
ing to think of it. I think they would 
nave treated our ancient monuments 
in the same way as they would treat 
a railway bridge. That would be 
disastrous. It is very laudable that 
they were never allowed to do it. 
Now at least the Arhaeological De-
partmen t takes every care of these 
monuments. 

I would like to place before the 
House our handicaps at the present 
moment. What have we got at the 
moment? We have one archaeologi-
cal engineer for the whole department 
who is stationed at Delhi. It is im-
possible for one man to run round 
India and find out all that needs to 
be done for conservation works. 
There are certain circie offices etc. 
who work under him. But actually 
they are not directly under him as far 
as the administration goes. Hence 
the defects in administration still con-
tinue. It is true that the archaeologi-
cal department has done admirable 
work and we are all beholden to it, 
but the difficulties remain. 

I also think that it is not at all 
modest of my hon. friend Shri Nara-
simhan to ask for eliciting public 
opinion because public opinion, I am 
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.>ure, if brought to bear on this aspect 
WIll also fed that the conservation of 
monuments which are the pride and 
glory of india should be the work of 
a department entirely devoted to it. 
"ionuments do decay. We cannot re-
place ancient monuments. We may 
build beautiful ones which may be-
come ancient monuments. We may 
build archaeology for the future but 
we cannot build ancient monuments 
any more. So they must be conaerv-
ed with the utmost of care and an 
eye to their artistic work SO that we 
may leave a legacy of learning and 
th~ glory of history'to our students 
who will benefit from it. 

A part of that work also rests with 
the museums. It is true that this 
department as proposed here, cannot 
just work as an isolated cell. It 
would have to work. with the depart-
ment of archaeology. It acts as the 
audio-visual method of giving the 
glory of India to the masses of the 
people. With that, when these monu-
ments are artistically conserved with 
good architectural engineers we will 
have achieved an object which is 
really necessary for the country. 

Sir, this Bill has my wannest sup-
port and I hope it will be circulated 
for eliciting public opinion. 

Dr. M. S. Aney: Sir, I do not want 
to make a long speech, but I think it 
is a very important Bill which my 
han. friend Shri Narasimhan has In-
troduced before this House. 

The subject of archaeology at pre-
sent is one of the subjects in the port-
folio of ancient culture which is held 
by one of our distinguished scholars 
in this House. Archaeology, in my 
opinion, at present mainly relates to 
the surface of the earth. We were 
first dealing with the monuments 
which are on the surface and that has 
come to be known ultimately as the 
preservation of ancient monuments. 
It is mainly the work on these lines 
that was continued for a long time. 
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That is how the tradition of archaeo-
logy in India has begun. We have to 
give credit to Lord Curzon for the 
great work he had done in this ma.-
ter. In fact, it is his pioneering effort 
that has put the d_partm~nt 01 
archaeology on a sound footing. It 
has been going on like that. 

There is another aspect of archaeo-
logy. That relates La the treasur .oS of 
mother earth. Scme treasure. remain 
in the bowels of the earth and some 
have been swallowed up by the earth 
in course of time. It has gone beyond 
it, and mO.her earth has preserved 
some of them in her bosom for the 
benefit of humanity and the pos.erity 
that is to come. That work, i.e., to 
discover them, is also part of arcnaeo-
logy, and that is called excavation, 
which is also very impor.ant. 

In fact, one of the great defects in 
understanding Indian culture is the 
want of a proper history of India. 
AU scholars who have written about 
India, including very gr£at orien al 
scholars, have complained that there 
was good material here which has not 
been unearthed and yOU have to make 
a study of the literature to find out 
certain things in history. The know-
ledge that we g~t now is from the 
literary or his'ory books which are 
not really books of history at all. 
We only get certain hints from them 
and we try to weave out of them the 
s'ory of our ancient culture and an-
cient history. 

In order that our h'story should be 
pronerly built up, a corrob~ration is 
needed and that sound corroboratIon, 
indisnutable corroboration and unaues-
tionable coroboration can be found 
on'v in the treasures which our 

mother earth has preoerved safely 
w'th'n her and we mu.t studv th'lse 
treasures. It all requires a specialist 
to unearth those treasures. 

In my part of the country, there 
is a supe~stition saving that onlv the 
man, who as a child came out of the 
womb of his mother with feet first, 

has got a precocity to know where the 
treasure L es. In the case of find' ng 
out these treasures, it may not be the 
caSe of the accident of birth in this 
way, but in the West, they have creat_ 
ed certain institutions and certain 
methods of work and systems of work 
wh'ch have been developed and where 
the ord nary men, after going there 
and getting t-aining in those institu-
tions, get that faculty of how to s udy 
the archaeological relirs and so on, 
and in fact, the ord'nary men are 
in'tiated into the study of archaeology 
and the work of archaeological exca-
vation. To do that kind of work, we 
require a large number of scholars. 
A considerably large amount of his-
torical treasu-e is left to us by the 
immensely long period of our history, 
and what requ'res to be done in this 
field is very great work, and a very 
large work remains to be done. The 
present archaeological set-up, as it Is 
today, was consftuted with a parti-
cular pu-pose in view from the begin-
ning, and no ser' ous effort has been 
made to study whether the depart-
ment is sufficiently equipped to cope 
with the growing demand which will 
lead to further study of our anc' ent 
culture now required p'lrticularly in 
the enlarged way 'n which arch 'leolo-
gica' work h'lS to be car-ied an. 
From that point of view. I believe my 
hon. friend Shri Naras'mhan has made 
a very good shrt and a very good 
beginning by placing before us a Bill 
for our cons'deration. 

Some of my hon. friends think that 
he should not have come here with a 
dilatory m()t'on. But I believe, ke is 
born of a father who is known for 
his prudence and cautiousness and he 
always wants to carry with him not 
only h's own opinion, considering him_ 
self as infallible, but wants to see 
that there is an enlightened humanity 
outside the sphere of official circles 
whose support he wants to carry all 
round in this task. With that parti-
cular v'ew in m'nd. he has come be-
fore the House with this di'atory 
motion th'lt the Bill be circulated for 
public opinion. 
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I agree that the B'11 as it is admita 
of being improved, because it is a 
new subject that is placed before us. 
Before we can definitely give any 
opinion upon any of these clauses, we 
should know how sim'1ar work is 
done in other countries, how far that 
kind of apparatus is available in this 
country, etc. It is a matter for study. 
Therefore those who are competent 
on this ~ubject on account of their 
expe-ience and devoted apprcation to 
this subject should be consulted. One 
of the methods of consulting them is 
by publilhing this Bil' and circulating 
it for pubr c opinion thereon. 

So, I wholeheartedly support the 
motion which my hon. friend, Shri 
Narasimhan, from Madras has placed 
be~ore the House. I hope the House 
will certainly help the cause of 
archaeology much better by inviting 
publ' c opinion and then taking an op-
portunity thereon to study those col-
lective opinions and then present this 
House with a Bill that shall satisfy 
all the requirements. 

With these wo~ds, I support the 
BrI. 

Shri Warlor: Sir, I support the aim 
and objective of the Bill completely 
and fully. When we think of this 
subject, the House will allow me and 
the House to pay our deep homage 
to th'lse pioneers in this work of 
archaeology in India, e,pecially peo-
ple rke Caldwell and Heras and in-
dologists from outside as weI' as our 
own men, as for instance, Dr. R. D. 
Banerji, who died in the 1920's while 
he was engaged in the work of the 
Mohenjo Daro excavations, while he 
was in h's early thirties. Such pionee~s 
had given us much material for 
thought and in all the hurly-burly of 
our present day life, these material 
take us not only centuries, but thous-
ands of years back. When one visits 
the great Jehangir Hall in Bombay, 
when one see~ the Mohenjo Daro relics 
and reads the interpretations given 
by the indologists, one finds that 
there is still much more to learn than 
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what we have learnt and much more 
to understand than what we have 
understood or misunderstood. 

For instance, the entire history of 
prehistoric India has to be rewritten 
if it comes to that. Amidst the fissi-
parous tendencies threatening our 
modern !'fe, what We need most is 
emotional integration, which can be 
b "ought about only by an understand-
ing and thorough study of the history 
of India from prehistoric times on-
wards. Prof. Heras was a Jesu't 
Father in the Bombay University. He 
had written a book which we have 
got in the Library, and which I re-
cently read. The Jesuits did not 
allow that book to be pubrshed while 
he was alive; it was posthumously 
published by the Bombay Universi'y. 
So many friends may not agree with 
what he has said and with all his 
inte-pretations and analysis. But from 
that we got a glimpse of the old 
Indus Valley Civilisation. After 17 
long years of work on this subject, 
he estab'ishes more or less incontro-
vertibly that the Indus Valley civ'lisa-
tion was the cradle of human civilisa-
tion. There are ideas floating even 
now current and there are text-books 
even now saying that Ind'a has gained 
much more from Egvpt and Babylonia 
than from Indus Valley. 

But he has said that even the Baby-
lonhn civilisation, even the Egyptian 
civ"lisation had gone from he-e. And 
I agree with Shri Narasimhan that 
when we think of India, I am sorry 
to say, we think India is not to the 
south of Vindhya. and Ind'a remains 
only in the Indo-Gangetic plain. Here 
I may point out that I am not saying 
this out of any fissiparous tendency 
or separatist attitude. That should 
not be so, because from the Proto 
Indo-Med'terranean Civili.ation which 
he has analysed Professor Heras comes 
to the conclusion that this has a ve-y 
firm inftuence on the Minoan Civilisa-
tion when it was at its h'ghest glory 
in the Mediterranean. I a'so find from 
Panini's Ashfa Adhllaya-in the sevon 
chapters the greatest of our gramma-
rian was able to give the roots of all 
Sanskrit words from the Rlgveda up 
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to his time-that he cannot find out 
the roots of thousands of words. In 
his etymology he has quoted every-
thing in the 8th chapter and said by 
such and such thing we get this mean-
ing. But the meaning of those words 
can be possibly found if we go deeper 
into this questiun. 

Archaeology is not something like 
fossils, old potteries, ornaments and 
others excavated from a place. There 
are ideas and ideas enshrined in them. 
It has to unearth those ideas and new 
life has to be given to those ideas; 
that is what is necessary to be done 
by this Department. So, it is not a 
technical question at all. It is a 
very wide, vast and important ques-
tion. 

I am not a non-confonnist just like 
Shri D.C. Sharma. I do not like to 
criticise for criticism's sake. I am 
very much surprised that so many 
other members are not taking so 
much interest in this. We could leave 
alone so many other things, but this 
cannot be left alone. There are certain 
factors obtaining here and I must 
bring them to the mind of the Minister. 
I had been to Gwalior recently. 
There was a great poet in Gwalior 
and they have built a tomb for him. 
I was told that the tomb guard is get-
ting Rs. 10 per mensem as his salary. 
If we travel from Mohanjodaro to this 
tomb we know the approach we are 
having in this matter. Mohanjodaro, 
unfortunately, is now in other hands. 
I do not know whether we might have 
it. But I do not think the tale of 
these two cities will come again into 
the Indian plain; it is lost and gone, 
I do not know whether for ever or 
not; for the present at least it is 
gone. 

So, this subject must not be kept 
in a small circumscribed department 
like this. It must be widened. Its 
SCOPe is much more. I will suggest 
that even the Malabar civilisation is 
something akin to the Minoan or 
Phonesian civilisation. For that 
matter, Malabar fossils are like the 
Phonesian fossils. We have enough 
material for studying all these things. 

The subject is so very wide that we 
cannot deal with it in half an hour, 
one hour or one and a half hours' dis-
cussion like this. The subject is 

so important, and that is what we 
want to bring out here. I hope that 
the Ministry will not stand in the way 
of expanding its scope and they will 
take advantage of advice and opinions. 
Because, opinions are also very neces-
sary. It is there that the whole 
hitch comes, because there are ruts 
of thinking. Nobody wants to get out 
of that rut. If they go on that rut, 
it is ail cosy and easy, but if it is 
something different then they think 
the whole thing will go topsy-turvy. 
But thaI is not a fact. 

Modern India had to learn from 
Max Muller that we had such gems, 
such great treasures in the Vedas. 
Should we again look to Max Muller 
and others for this work? We must 
take up this work in right earnest. 
Even if this Bill is not at all properly 
drafted, whatever it is-legalistically 
it may not be perfect or complet_ 
even then the Ministry must brine 
forward a Bill to establish a new insti-
tution which will take up this very 
necessary work in a healthy spirit for 
the emotional in tegra tion of the 
country and in a way which is far 
from creating separatist or fissiparous 
tendencies in the country. Anybody 
standing before those Mohenjodaro 
relics and remains will be so proud of 
our country and of our civilisation 
that emotional integration will come 
much more than by speeches and 
appeals that we make now-a-daYI. 
Hence it is that I fully support this. 

In the mean time I have to suggest 
certain things. For instance, the 
museums are kept very badly. I have 
been recently to some of the museums 
in Europe. A friend of mine lately 
came from Kuwait. He went to see 
the Taj Mahal and on seeing it said, 
"What is this? Is this the way you 
keep the Taj Mahal?" I had been to 
the Kremlin and to so many other 
old relics and old pisces. They are 
not a weebit superior to ours. The 
great Red Fort is a monument in itieH. 
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It is so magnificent and so majestic 
that no Kremlin will come very near 
it. Still, it is kept in the hands of 
hawkers and trOt!lps. That is where 
we lack. 

I am not criticising for criticism's 
sake. We are sorry for it. It is not that 
one or tw stones have been stolen. Un-
fortunately that has happened. The 
peacock throne's platform is here and 
the peacock throne is somehere else. 
We know that. But that is not the 
main thing. The main thing is that 
at least from now onwards we must 
keep these things in more perfect 
conditions. Let us not be looked down 
specially by foreigners coming to our 
country in hearing the great glory of 
the Taj and other monuments here as 
also in the south. 

Shri Narasimhan had been calling 
attention to them. He had said about 
the Pondicherry and other things. But 
in my place I have seen the Mattan-
cherry Fort and SynagOgue which is 
about 2,000 years ald. In the first 
century of the Christ.ian era, when the 
Jews came to Cochin a temple com-
pound was divided by the Raja of 
Cochin to establish a Synagogue side 
by side. You will see that in the 
Cochin harbour jetty. Such monu-
ments are there. Mural paintings are 
there. Ravi Varma, one of our 
greatest artists on our Puranas had his 
inspiration not from Michaelangelo but 
from the mural paintings of the great 
temples of the south. All these things 
are now in a deplorable and decaying 
condition. I think the Ministry must 
enlist the co-operation of whoever 
J)Ossible and see that these things are 
preserved not only for our own benefit 
but for the benefit of posterity 
also. Hence I think that this 
Bill will be accepted by the Gov-
ernment and it will be circulated sO 
that more opinions will be had. If 
necessary, a comprehensive Bill may 
'lisa be brought forward by the Gov-
",mment so that we will have all these 
,dories preserved for the future of 
India. 

1'7 brs. 

Dr. M. M. Das: Mr. Chairman, Sir, 
I have heard with rapt attention the 
inspiring speech of the han. Mover as 
weI! as the highly enlightening 
speeches of au!' hon. friends have. I 
must confess that the horizon of my 
knowledge about the Department of 
Archaeology which our Ministry is 
supposed to look after has extended 
considerably. At the outset, I would 
like to give my sincere thanks to the 
hon. Mover for the great interest he 
has shown in Indian archaeology and 
for his anxiety to see the working con-
di:ions of the Department improve. I 
no doubt, appreciate very much the 
good intention with which he has 
brought this Bill before the House. 
But, I must say that, although the 
intentions are good, if the Bill is ac-
cepted in this House--I do not mean 
the present motion. but the ultimate 
acceptan~e and passing of the Bill-it 
will be followed by disastrous results 
for the archaeology of India. 

An HOD. Member: How? 

Dr. M. M. Das: I will explain. 

This Bill provides for the splitting 
of the present Department of 
Archaeology. The most important 
functions of the Department, namely. 
exploration. excavation, pre-history. 
etc., are sought to be taken out from 
this department and handed over to 
the hands of an educational institution. 
If this is given effect to. not only the 
whole archaeology in this country will 
be in a ruinous condition. but also 
huge amounts of public funds will be 
wasted. New departments have to 
be created and funds have to be pro-
vided for theSe by this august Hous'" 
for maintaining them. 

Mr. Chalnnan: The hon. Minister 
has much more to say, I believe. 

Dr. M. M. Das: I have heard with 
patience. I have to say much. 
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Mr. ChalrmaJI: We have spent 
one hour and 15 minutes. The timp 
allotted is one and a half hours. Th@ 
hon. Min!ster may continue on the next 
non-official day. 

Shrl NarastmhaD: Can't we sit 
for 15 minutes? It will be over. 

Mr. Chairman: The House s~ands 
adjourned to meet on Monday, the 
12th, at 11 A.M. 

17.02 hrs. 

The Lok Sabha then adjourned till 
Eleven of the Clock on Monday. De-
cember 12, 1960lAgrahayana 21, 1882 
(Saka). 
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CoLUMNII WRITTEN ANSWERS TO 
ORAL ANSWERS TO QUESTIONS--colltd. 

QUESTIONS. 47Z9-70 
S.Q. Sub;ect· U.S.Q. Sub;ect COLl1MNS 

No. No. 

80S Beggars on Railways ·4,Z9-3Z IS61 Stocks of foodgrains in 
Maharashtra 4779 806 Employees of T. B. hos-

IS6z Perunguzhi halt in QuiI-pitals in Delhi . 473z-34 Ion Trivandrum line 4779 807 'Visit the Orient Year' ·4735-40 IS63 Post Office Building 4780 809 Ship repair facilities · 474'> ..... 44 IS64 Robberies in trains 478~-81 810 Rural electrification • 4744-56 IS6S Milk Powder Factory at 811 T. B. and Leprosy · 4750--53 Vijayawada 478I-8z 
813 Diesel traction 4753-~4 IS66 Willingdon Hospital 4,8z 
814 Revenue by road transport 4754-57 IS67 Cultivable waste land in 
81S Shipping of foodgrains Delhi 478z 

under". L. 480 . 47.'8-61 IS68 Img ltion and Power De-
817 A.I.I. frelahter service · ~4761-6z velopment in Punjab • 4783 
818 Silt deposits in Bombay IS69 Development of Ayur-

port 476z-63 veda in India 4783-84 
819 Colonisation in Delhi .4763-66 IS70 Railway quarters 4784 

1571 Apprentices in Chittaran-S.N.Q. jan Locomotive Works 47114-8s 
No. IS7Z Supply of food grains to 

3 Vacation of Lonl!ju .4766-70 ftood affected IIICU 4785 

WRITTEN ANSWERS TO IS73 Telephone facilities in 
4785-86 border districts of U.P. QUESTIONS 4770--48 l z IS74 Compensation to victims 

S.Q. of Railway accidents . 4786 
No. IS75 Renigunta-Tirupati link. 4786-87 
808 Passenger vessels 4770 IS?6 Gandak project 4787 
81Z Charges against Divisional IS77 Creamery in Bihar 4787-88 

Superintendent, Jaipur 4170-71 IS78 T. B. Survey 4788 
816 T. B. Patients 4771 IS79 Accident near Banaras 4789 
8zo Shortage of foreign air IS80 Water power potential 4,89-90 letter tbrmS in C1acurta 4771-7z IS81 Bhagalpur Railway Station 479:> 8:z1 Nagarjunasagar Project • 4?7Z IS8:z Quick Transit service 4790 8u Hassan-Mangalore line • 471'-73 IS83 Co-opertive Societies on 
823 Bombay port 4773-74 Northern Railway 479:l-91 
824 Food adulteration in the ISS. Arecanutproduction 4791-92 country 4774-75 IS8S Railway fare between 
82S Supply offCItilizm to Ambala and Chandigarh 4793 Orissa 4775-76 IS86 Assam Rail Unk 479Z-93 826 Welfare officers in P. IS87 T. B. hospital for D.V.C. and T. 4776 employees • 4793 827 Foreign Exchange for 

IS88 Family Planning 4793-94 Shipping Industry 4716 
IS89 Sub· soil water in Kam\a 8:z8 Corruption on Railways 4777 Nagar, Delhi 4794-95 8:z9 Delhi-London bus service 4777 IS90 Clearance of steel deliveries 4795 

U.S.Q. 1591 Price of sugar 4795 
No. IS92 Smill Power Projects in 

Punjab 4795-96 ISS9 National Highway No. S 4:"77-78 IS93 Projects 0'\ Krishna and 
IS60 Air accidents 4778-79 Godavari . 4796-97 

IS4S(Ai) LS-8 
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WRlTI'EN ANSWERS TO 
QUESTlON~td. 

U.8.Q. Sub;ect 
No. 

ISH P. &: T. employees 
ISIIS Sharing of ",aters in 

Southern Zoo e 
IS\16 Madras Port 
ISII7 Brahmaputta bridge 
15118 Fruit preservation 
ISIIII Export of Indian birds to 

47'" 

4797-9B 
4798 

4798--\1\1 
47\1\1 

U.S.A. 47S9-4800 
1600 'Goitre' in Bihar 4800 
1601 Malaria and Filaria con-

trol programmes 
1603 Imphal Municipality 
1603 Telephone connections in 

Rampur 4802 
1604 Cobalt Units for Cuttack 4802 
160S Electronic Weighing 

Machines 
1606 
1607 

Bombay POrt Trust 
Railway Gralnshop Em-

plo} ees 4803-04 
1608 Loco running staff of S.E. 

Railway 

1609 Recovery of sugar 

1610 Sugar factory in Mysare 
State 

16u 

1612 

1613 

Damage to groundnut 
crops 

Derailment near Manmad 
Hamdard Dawakhana, 

Delhi 
1614 BaIsai Station 
161S Katihar Junction 
1616 Medical store depot in 

Andhra Pradesh 

1618 

Spraying of D.D T. in 
M.Ps· quarters 

Single point taxation on 
vehicles 

16111 Oockwlse air £enice 
1620 Phon ogram service 

ADJOURN-

4805-06 

MOTION FOR 
MENT . . .4813-16 

The Speaker withheld his con-
sent to the mavin g of an ad-
journment molio:l given 
notice of by Shri Indraiil 
Gupta regarding the emergent 
li\uation confronting the 
Indian contingent in Congo. 

PAPERS LAID ON THE 
TABLE 

The following papers wexe laid 
on the table :-
(I) A copy of esch of the fol-

lowing statement showing 
the a crion taken by the 
Government on various 
assuunces, promises and 
undc,takings given by the 
Ministers dl:ring the vari-
ous sessions of Second Lok 
Sabha:-

(0") Supplementary Statement, 
Eleventh Session, 1\160, 
No. III. 

(ia) Supplementary Statement, 
Tenth Session, 1960 No., 
VIII. 

( ..... ) Supplementary State-
ment, Ninth Session, 
1959, No. XI. 

(iv) Sup):lementary State-
ment, Eighth Session, 
19~9, No. XIII 

(v) SUJ:plementary State-
ment, Seventh Session, 
1959, No. XX. 

(til) Supplementary State-
ment Fifth Session, 1958 
No. XXII. 

(2) A copy ofthe Inter-State 
Transport Commission 
Rules, 1960 Published in 
Notification No. S.O. 286 
dated the 30th Jar.uary, 
1960, undex sub-sectlon (3) 
of Section 133 of the 
Motor Vehicles Act, 1939. 

(3) A copy of each of the fol-
lowing ordexs under sub-
section (6) of Section 3 of 
the ESKntal Commodities 
Act, I95S:-

(I) The Rice (Punjab) Second 
Price Control (Second 
Amendment) Ordor, r960 
published in Notification 
No. G.S.R. 1409 dated the 
26th November, 1960. 

(ia) The Rice (Eastern Zone) 
Movement control (Third 
Amendment) Order, 1960 
published in Notifiaotion 
No. G.S.R. 1410 dated the 
26th November, 1960. 

CALLING ATTENTION TO 
MATTER OF URGENT 
PUBLIC IMPORTANCE • 4817-20 

Shri Surendra Mahanty _ called 
the attention of the Minister 
of Commerce and Industry to 
the Indo-Pakistan trade talks 
held recently at Karachi. 
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COLUMNS 

CALLING ATIENTION TO 
MATTER OF URGENT 
PUBLIC IMPORTANCE-conrd. 

The Dq:utY Minister of Com-
maee Ind IndustrY (Shri 
Sarish Chandra) I aid on the 
Table a ltatement In rqud 
theretO. 

BIu.s PASSED ·48:U-75 
(i) The Minuta of Revenue 

and Civil ExpendltllI e 
(Dr. B. Gopala Reddi) 
moved for consideration of 
the Appropriation (NO.5) 
Bill,1960. The motion 
WlS adopted. After clause-
by-clau.e consideration 
the Bill was passed. 

(i/) Further discussion on the 
motion to consider the 
Forward Contracts (Regu-
lation) Amendment Bill 
and Shri V. P. Nayar" 
amendment thereto for 
circulation of t he Bill for 
public Di=inion continued. 
The amendmer.t was nega-
tived. The motion to con-
sider the Bill was adopted. 
After clause-by-clause 
consideration the Bill, as 
amended, was passed. 

RE-COMMITTAL OF 
MEMBER . . . 4875-76 

The Dq:uty Speaker informed 
Lok Sabha that the Speaker 
had received a letter dated the 
5th December, 1960 from the 
Additional District Magis-
trate, 24-Parpnas, intimat-
ing that Shri Kansari 
Halder had been re-com-
mitred to the Ali pore Cen-
tral Jail on the 5th Decem-
ber,lg60. 

GMGIPND-LSll (Ai) LS-lg-l2-60--goI. 

CoLt11ICfl 

PRIVATE MEMBER'S BILL 
INTRODUCED. 4876 

The Delhi Rent Control (Am-
endment) Bill, 1960 (Am-
md_nt af Stcrillll 14) by Shri 
K. T. K. Tanpmanl. 

PRIVATI MEMBER'S BILL 
NEGATIVED 487~4~ 

Further discussion on the mo-
tio'! to consider the Abolition 
cf Employment of Casual 
Labour Bill by Shri AUrObi"do 
GhosaJ was resumed. Shri 
Auro!>indo Ghosal replied to 
the debate. The motion was 
negatived. 

PRIVATE MEMBER'S BILL-
MOTION FOR CIRCULA-
TION UNDER CONSIDERA-
TION . 4905-36 

Shri Narasimhan moved for 
circulation of the Indian Ins-
titute of Archaeology Bill for 
the purpose of eliciting opini-
on thereon by the 30th April, 
19151. The discussion was not 
concluded. 

AGENDA FOR MONDAY, 
DECEMBER 12, 19601 
AGRAHA YANA 21, 1882 
(SAKA}-

Consideration and passing of the 
follOwing Bills :-
(I) The Preference Shares 

(Regulation of Dividends) 
Bill, as reported by Select 
Committee 

(2) The Tripura Excise Law 
(Repeal) Bill. 
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